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Report of the Joint Committee submitted before Hon’ble National 

Green Tribunal, Principal Bench, New Delhi in compliance of the 

Order dated 24.11.2025 in O.A. No. 579 of 2025 in the matter of Manu 

Narla Versus State of Madhya Pradesh  

1. Background:  
 

The Hon’ble National Green Tribunal, Principal Bench, New Delhi took cognizance of the 

present case based on the letter petition dated 09.06.2025 of Shri. Manu Narla, resident of 

Village Amari, Tehsil Badwara, District Katni of Madhya Pradesh and the same has been 

registered as O.A. No. 579 of 2025. In the above matter, Hon’ble NGT, Principal Bench, 

New Delhi vide its Order dated 24.11.2025 constituted a Joint Committee comprising 

representatives of:  

(i) Integrated Regional Office, MoEF&CC, Bhopal, Madhya Pradesh 

(ii) Central Pollution Control Board  

(iii) Madhya Pradesh Pollution Control Board and  

(iv) District Magistrate, Katni,  

Hon’ble NGT directed to the said Committee to verify the factual position and take 

appropriate remedial action in accordance with due process of law and submit its report. 

Further, in the above said Order dated 24.11.2025, Hon’ble NGT designated the Central 

Pollution Control Board as nodal agency for coordination and compliance. A copy of the 

order of Hon’ble NGT is enclosed as Annexure-01.   
 

2. Constitution of Joint Committee: 
 

In compliance with the Hon’ble NGT, New Delhi Order dated 24.11.2025, and based on 

nominations received from the concerned organizations, a Joint Committee was constituted 

by CPCB vide letter dated 29.12.2025, comprising the following members: 
 

(i). Sh. Rajasekhar Ratti, Scientist-E, Ministry of Environment, Forest & Climate 

Change, Regional Office, Bhopal.  

(ii). Dr. Ranu Chouksey Verma, Scientist-C, Central Pollution Control Board, 

Regional Directorate, Bhopal. 

(iii). Sh. Sudhanshu Tiwari, Regional Officer, Madhya Pradesh Pollution Control 

Board, Katni.  

(iv). Sh. Jitendra Patel, Joint Collector, Katni (representative of District Magistrate, 

Katni). 
 

A copy of the Committee constitution letter is enclosed as Annexure-02.  
 

3. Issues raised under the letter petition dated 09.06.2025: 
 

Following are the issues referred under the letter petition dated 09.06.2025: 

a. Illegal mining of dolomite mineral and backfilling at Khasra No. 5, 13, 14 (part) 
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by M/s Ultratech Cement Ltd.  

b. Illegal mining from outside of mine lease area at Khasra No. 13 (part). 

c. Inclusion of Khasra No. 5 in its sanctioned mining lease 

d. The land under Khasra Nos. 8/52 to 8/60 is owned by local tribes and therefore 

cannot be allotted for mining purposes without tendering process. 

e. Illegal mining from outside of mine lease area at 0.52-hectare site situated in 

Bhadawar, Katni. 

f. Alleged impact on water quality in the surrounding areas due to surface 

runoff/overflow from mining operations to the water bodies in Jhanpi & Bhajiya 

village. 

g. Alleged violation of EC with regard to: 

i. Plantation/green belt development. 

ii. Status of 7.5 meter barrier zone (safety zone) around the mining area.  

iii. Provision of garland drains, check dams etc. 

iv. Stabilization of OB dumps with proper height and slope. 

v. Violations of mine safety provisions i.e. height and slope of OB dumps  
 

A site visit was conducted by the Committee on 2nd January 2026. The Committee held 

meeting with the applicant (Shri Manu Narla), officials of the M/s Ultra Tech Cement Ltd., 

(Birla white) (UTCL) and concerned Official of the state government of Madhya Pradesh. 

The Committee also received the documents from the M/s Ultra Tech Cement Ltd., and the 

officials of the state government. This report is based on the observations made during site 

visit and the documents received.  
 

4.  Brief back ground of the mine lease area:  
 

• The mining lease is located at Village Chhaparwah, Tehsil Badwara, District Katni, 

Madhya Pradesh. The lease was allocated to M/s Alcon Laboratory and Industries 

(India) by Mineral Resource Department (MRD), Govt. of MP (GoMP) vide order No. 

3-37/80/12 Bhopal dated 06.08.1980 for mining of limestone, dolomite, bauxite, 

soapstone in the lease area of 10.117 ha (previously Khasara No. 176/1 & 176/2 part) 

for a period of ten years i.e. 23.02.1981 to 22.02.1991. Further, vide order dated 

05.07.1985 the lease area was extended to 19.71 ha (Khasra no. 176/1and 176/2 & 

176/13) for a period of 20 years i.e. 23.02.1981-22.02.2001. 
 

• In the meantime, bandobast (revenue land settlement) was carried out during the year 

1989–90, wherein the Khasra Nos. 176/1, 176/2 and 176/13 were resurveyed and 

allocated revised Khasra Nos. 13 & 31 based on the manual survey. It is noted that a 

part of Khasra Nos. 13 & 31 was granted in Mining Lease to M/s Alcon Laboratory 

and Industries (India)., (M/s ALI). Thus, it is understood that the lease boundary was 

resurveyed and remapped comprising an aera of 19.71 ha.  

• Later on, the mining lease period extended for further 20 years, i.e., 23.02.2001-
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22.02.2021 by the MRD, GoMP vide order No. 3-23/2002/12/2 Bhopal dated 

09.08.2002 on the part of new Khasra nos. 13 & 31. 
 

• Environmental Clearance (EC) was granted to M/s ALI vide letter dated 16.12.2009 

(based on the application dated 13.10.2008) for dolomite & limestone mining in the 

mine lease area,19.71 ha at village Chhaparwah, District Katni. It is noted that there is 

no mention of geo-coordinates in the EC. A copy of the EC is enclosed as       

Annexure-03. 
 

• In 2009, vide order no. 3-23/2002/12/2 Bhopal dated 10.08.2009, the mine lease was 

transferred to M/s Grasim Industries. Further, the mine lease was transferred to M/s 

Ultratech Cement Ltd. vide order no. 3-23/2002/12/2 Bhopal dated 13.07.2011. Thus, 

as on date, the mine lease is in the lease holding of M/s UTCL. A copy of the lease 

agreement including aforementioned information is enclosed as Annexure-04. 
 

• During the EC transfer process, M/s Grasim Industries Ltd. submitted proposal for 

expansion along with transfer of Environmental Clearance (EC) on 21.12.2010 and 

ToR was issued on 11.02.2011. Subsequently, M/s Ultratech Cement Ltd. submitted 

the proposal requesting to amend the name in the name of M/s Ultratech Cement Ltd. 

(herein after referred as “Project Proponent”) vide letter dated 20.08.2011.  
 

• Thus, the EC was accorded by MPSEIAA vide letter No. 1085/SEIAA/13 dated 

25.06.2013 to M/s UTCL for expansion of dolomite and limestone mining for 

enhancement of production capacity from 6600 TPA to 500000 TPA. Now, the EC 

mentions geo-coordinates of the mine lease, as Latitude 23°39'21.9" to 23°39'39.6"N 

and Longitude 80°34'42.5" to 80°35'11.11"E. A copy of the EC is enclosed as 

Annexure-05.  
 

• It is noted that the geo-coordinates mentioned in EC are corresponding to part of 

the Khasra Nos. 14, 5 & 13, which is contradictory to the allocated mine lease, i.e., 

parts Khasra No. 13 & 31. It is pertinent to mention that the geo-coordinates were 

not mentioned in the documents/mine lease deed received from MRD, GoMP / 

Local Revenue Department.  
 

• The mine lease was re-opened by UTCL in 2013.  A copy of the letter dated 29.07.2013 

by UTCL to Director General of Mines and safety, Dhanbad to inform re-opening of 

mine, is enclosed as Annexure-06.   
 

• It is noted that the EC of the mining lease areas at Khasra no.13 and 31 parts measuring 

19.71 hectare was granted to M/s Alcon Laboratories in December, 2009. However, 

before grant of EC in August 2009, mining lease was already transferred in the name 

of M/s Grasim Industries Ltd. and further it was transferred to M/s UTCL in July 2011 

without any modification in the EC. The first EC was granted in June 2013 in the name 

of UTCL.  
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• As per the EC granted in 2013 to M/s UTCL, though the mining lease area mentioned 

in EC is 19.71 ha at Khasra No. 13 & 31 parts, However the mining area defined by 

the coordinates specified in the EC comprised Khasra Nos. 13 (part), 5 (part), and 14 

(part) measuring a total area of 19.71 hectares, which remained under the possession 

and operation of the project proponent for mining purposes till 2019. Subsequently, 

upon digitization of the revenue maps and DGPS-based demarcation of the site in 2019, 

the mining lease area, as per the revised geospatial delineation, had shifted southwards 

by approximately 90 to 120 metres. The lease area, as per the updated coordinates 

(Latitude: 23.659854°N to 23.655492°N and Longitude: 80.586099°E to 

80.577727°E), now encompasses land falling under Khasra Nos. 13 (part), 31 (part), 

and 5 (part) which is presently under the possession of the Project Proponent where 

mining operation is being undertaken. 
 

• It may be noted that the granted EC mentions only Khasra no. 13 & 31 parts but as per 

the revenue maps and Bhuabhilekh portal of MP government, the demarcated lease 

area also includes Khasara no. 5 part which is under the possession of the project 

proponent where mining is being carried out. Hence, the mining being done on the 

Khasara no. 5 part is illegal. However, it was claimed by the Project Proponent and as 

informed by the Revenue officer that the khasra no. 5 has been inadvertently 

marked in the allocated lease area during the bandobast. Also, it is informed that 

a case has already been filed vide Case No. 228/B-121-2022-23 seeking correction of 

the revenue maps which is pending before the SDO (Revenue) Court, Katni. Since, the 

matter is sub judice before the SDO (Revenue) Court, Katni, hence the committee has 

made no comments regarding illegality of mining at khasra no. 5. The panchnama 

prepared at site (submitted by Joint collector) & documents related to the above-

mentioned case is enclosed as Annexure-07. 
 

• Project Proponent also obtained the renewal of Consent to Operate from the MPPCB 

vide order dated 31.10.2023 under section 25 of the Water (Prevention & Control of 

Pollution) Act, 1974 & under section 21 of the Air (Prevention & Control of Pollution) 

Act, 1981, for mining of Limestone & Dolomite of quantity 5,00,000 MTPA which is 

valid up to 29.10.2028. The copy of the CTO is enclosed as Annexure-08. 
 

5. Brief on the mining operation of Dolomite and Putty manufacturing process: 
  

• Mining Operation:  

All mining operations are carried out by deployment of heavy earth moving 

machineries for excavation, loading & transport. Mining operations such as 

development, drilling, winging of ore, loading and transport etc. are being carried out 

by opencast fully mechanized method of mining using JCB, excavator cum loader 

shovel, loader etc. Presently total excavated area is about 5.89 ha with approximate 

depth of 35-40 m at combined Khasra No. 13, 5 & 31 parts with Lat-23.658157°N, 

6

6 
70



Long-80.583060°E. From the loading point of view, mineral is transported by 

truck/dumper to its own plant. Loading of mineral/waste in to truck/ dumper is being 

done by excavator cum loader.  
 

• Putty manufacturing process:  

The putty manufacturing unit is M/s Ultratech Cement Ltd (Unit of Birla White), 

located at Village-Patti Jherela, Tehsil-Badwara, Katni.  

The unit has obtained the Consent to Operate from the MPPCB vide order dated 

02.06.2025 under section 25 of the Water (Prevention & Control of Pollution) Act, 

1974 & under section 21 of the Air (Prevention & Control of Pollution) Act, 1981, 

which is valid till 31.07.2030.  

As verified from the records, the last three years raw material and production details 

are as under: 

i) Quantity of dolomite mined out & the quantity of dolomite dispatched from 

Chhaparwah mines, the data was verified from e-Khanij portal by Mining 

Department, Katni. 
 

 

Year 

Dolomite Limestone 

Production 

(MT) 

Dispatch 

(MT) 

Production 

(MT) 

Dispatch 

(MT) 

2023 127702.97 122391.638 560.00 539.94 

2024 164772.460 163406.430 272.00 479.66 

Up to June 2025 100375.00 88001.07 0.0 0.0 
 

ii) Purchase of raw materials (dolomite and marble) from local vendors  
 

Year Dolomite (MT) Marble (MT) 

2023 173788.583 112445.626 

2024 172704.910 61088.560 

Up to Oct 2025 150510.810 16643.890 
 

iii) Total Putty production by the unit 

Year Putty Production (MT) 

2023-24 476618 

2024-25 500389 

2025-26 (up to Dec 2025) 380543 
 

The mined mineral is being used for manufacturing of Putty, which is a batch 

production process. The main raw material of putty production is dolomite lumps (80% 

dolomite use as raw material in putty production), which is crushed in the crusher and 

crushed material stored in hopper. Crushed dolomite lumps, clinker and gypsum mix 

are fed in to the required proportion and grind in the ball Mill. The chalk powder 

transported to the silo by mechanical conveying system. The chalk powder, white 
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cement and polymers is mixed in mixture machine and the finally mixed product 

transported to putty storage silo. The putty from silos is extracted by aeration and 

transported to packaging machine where carry bags are filled with putty and sent to 

loading points by a system of belt conveyors. The bags are manually / automatically 

loaded in trucks and containers.  

The unit has provided an open stockyard within the plant premises for temporary 

storage of raw material with an area of 8.99 ha (Khasra No. 71, 72, 73, 74 & 75). On 

the day of visit, about 28000-29000 MT of raw material was stored at the stockyard. 
 

6. Site visit of the Joint Committee  
 

• The Joint Committee along with other concerned officials from District Revenue 

department, District Mining department, Plant officials and the Applicant (Shri 

Manu Narla) conducted a site visit on 2nd January, 2026 to verify the factual status 

on the ground of the allegations raised by the Applicant in the letter petition, to 

collect information from the project authorities and other concerned authorities, and 

to collect surface water and ground water samples. Attendance sheet of site 

inspection participants is enclosed as Annexure-09. 
 

• The Committee also gave an opportunity to the Applicant to submit his views and 

also requested him to physically show the locations pertaining to the allegations 

made in the letter petition, particularly with regard to the alleged illegal mining sites. 
 

• The Joint Committee visited the nearby areas of Jhanpi and Bhajiya villages, as 

mentioned in the letter petition, along with team of officials and local villagers. 

Further, efforts were made to assess the present status of surface and groundwater 

quality in the area during the visit of the Committee.  

• After the visit, the applicant submitted further representation (which includes same 

points as letter petition) through his representatives (Sh. R.K. Agrawal & Sh. Aryan 

Agrwal) to the Committee. The representation is enclosed as Annexure-10. 
 

7. Observation of the Joint Committee: 
 

• Based on the deliberations held during visit, observations made during site 

inspections of the mining lease areas, sampling and analysis of surface & ground 

water and documents made available to the Committee, the following observations 

are made: 
 

S. 

No. 

Major issues raised by 

complainant  

Observations of Joint Committee based on site 

visit on 02.01.2026 and documents received  

1.  (i). The IBM Violation Notice 

dated 23.03.2024 states 

that the violation under 

Rule no. 11(1) states “No 

(i) The Project proponent is the lessee for mining 

lease area of 19.71 ha at Khasra No. 13 & 31 parts 

where an active mining pit covering 

approximately 5.89 ha is presently in operation. 
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holder of a mining lease 

shall commence or carry 

out mining operations in 

any area except in 

accordance with the mining 

plan approved, modified or 

reviewed by the Indian 

Bureau of Mines or 

prepared and certified in 

accordance with the system 

established by the State 

Government pursuant to the 

proviso to clause (b) of sub-

section (2) of section 5”: 

Backfilling in the pit is 

observed in the area which 

is not proposed in the 

approved Review of the 

mining plan.  
 

 

 

 

 

(ii). M/s UltraTech Cement 

Limited (Unit Birla White) 

has consistently concealed 

true information in the 

preparation of mining plans 

and schemes. Illegal 

excavation and backfilling 

have consistently been 

carried out in the mine 

area. This fact is also 

confirmed by the 

aforementioned IBM 

Violation Notice dated 

23.03.2024. 
 

(iii). M/s Ultratech Cement 

Limited (Unit Birla White) 

has illegally excavated and 

IBM team inspected the Chhaparwah site on 

29.02.2024 and issued notice dated 23.03.2024 

for violation of rule 11(1) of Mineral 

Conservation and Development Rules, 2017 

(MCDR) in respect of reduced mining by 58% 

and back filling in the pits in the area which was 

not proposed in the approved review of the 

mining plan. 
 

It may be noted that as per rule 11(1) of MCDR 

2017 mining operations to be carried out only in 

accordance with the mining plan approved, 

modified or reviewed by IBM.  

M/s Ultratech Cement ltd. vide letter dated 

06.05.2024 informed to IBM that back filling in 

their area was started due to handling issues of 

over burden for which proposal for regularisation 

furnished in 2023-24 review of mining plan. 

However, no further information regarding the 

revocation of notice is made available to the 

committee. 
 

(ii) IBM vide letter dated 07.03.2023 has issued 

approval of review of mining plan for the site for 

the period of 2023-24 to 2027-28, which is valid 

up to 31.03.2028, where in approval for back 

filling in the area has been granted only for the 

said period. The copy of approved mining plan is 

enclosed as Annexure-11. 

The project proponent is a legal lease holder for 

mining at Chhaparwah site. However, no illegal 

excavation, transportation or mining has been 

observed during site visit of committee. Also, no 

information on illegal excavation, transportation 

or mining from the allocated mine has been made 

available by the petitioner. 
 

(iii) In regard to the 30 times penalty to be imposed 

in case of illegal mining done, no such provision 

found mention in the MCDR 2017. 
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transported approximately 

15 lakh metric tonnes from 

the mine located in village 

Chhaparwah, for which the 

penalty is 30 times the 

prescribed royalty amount 

(Rs. 100/- PMT on 

dolomite), i.e. 

approximately Rs. 450 

crores. 

2.  The putty plant keeps a reserve 

of its operational capacity for 

rainy season and other 

circumstances. For this, 

approximately 1 lakh metric ton 

of dolomite mineral is stored in 

the putty plant located at 

Jharela Pati of M/s Ultratech 

Cement Limited (Unit Birla 

White), Katni.  

The provision of stock license 

for the storage of the said 

mineral has been made in the 

MP Minerals (Prevention of 

Illegal Mining, Transportation 

and Storage) Rules 2006, later 

known as Rules 2022.  
 

The rule clearly provides that 

"No person shall store or cause 

to be stored for commercial 

purposes or trade any 

mineral/minerals or its products 

outside the mine/quarry area 

without holding a valid Licence 

granted by the Licensing 

Authority under these rules.  
 

"Stockyard" means a place 

where the mineral/minerals and 

During the inspection the Joint Committee visited the 

unit M/s Ultratech Cement Ltd. (Birla White unit), 

where the mined mineral transported from the 

Chhaparawah mines is being used for putty 

production. 
 

The mined mineral is transported exclusively to the 

Project proponent’s own unit located at Village-Patti 

Jharela, Tehsil-Badwara, Katni and is utilised in the 

manufacturing of white putty within the same 

facility. As informed to the Committee by unit 

representative, no commercial sale or external trade 

of the mined material is involved, and the unit itself 

is the end user of the mineral. 
 

As the production of putty is a batch process, hence 

unit requires to stock the raw material (dolomite). 

The unit has provided an open stockyard within the 

plant premises for temporary storage of raw material 

with an area of 8.99 ha (Khasra No. 71, 72, 73, 74 & 

75). On the day of visit, about 28000-29000 MT of 

raw material was stored at the stockyard. However, 

there is no specific condition stipulated in the CTO 

granted to M/s Ultratech Cement Ltd. (Putty Plant), 

Village Patti Jharela, Tehsil Badwara, District Katni, 

regarding storage of raw materials. Similarly, no 

such condition has been prescribed in the EC and 

CTO issued for M/s Ultratech Cement Ltd. 

(Chhaparwah Mines). 
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/ or its products are stored and 

stocked for commercial 

purposes outside the lease area; 

However, as per rule 3(2) of MP Minerals 

(Prevention of Illegal Mining, Transportation and 

Storage) Rules 2006, later known as Rules 2022, the 

unit was required to obtain stock license for storage 

of mined mineral at plant. 
 

Presently, the unit is not having any license for 

storage of the raw material. However, the unit has 

already applied for grant of stock license for the 

storage of the mined mineral vide application dated 

22.11.2023 to Mineral Resource Department, Katni, 

Govt of M.P. Copy of the application for stock 

license is enclosed as Annexure-12. 
 

It is reported that a court case filed by the project 

proponent is pending before Hon’ble High Court, 

Jabalpur (WP No. 14146 of 2025) on the issue of 

stock license. Thus, the matter is sub-judice.  

3.  (i). Coordinates provided in the 

EC seems to be wrong for 

khasra no. 13 & 31 and it is 

alleged it falls under khasra 

no. 14, 5 & 13. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(i) As per the EC granted in 2013 to M/s Ultratech 

Cement Ltd, for area 19.71 ha at Khasra No. 13 & 

31 parts, However, the coordinates specified 

(latitude 23°39'21.9" to 23°39'39.6"N and 

longitude 80°34'42.5" to 80°35'11.11"E) in the 

EC comprised Khasra Nos. 13 (part), 5 (part), and 

14 (part) measuring a total area of 19.71 hectares, 

which was under the possession and operation of 

the project proponent till 2019. But, upon 

digitization of the revenue maps and DGPS-based 

demarcation of the site in 2019, this mining lease 

area, as per the revised geospatial delineation, had 

shifted southwards by approximately 90 to 120 

metres. The present lease area, as per the updated 

coordinates (Latitude: 23.659854°N to 

23.655492°N and Longitude: 80.586099°E to 

80.577727°E), now encompasses land falling 

under Khasra Nos. 13 (part), 31 (part), and 5 

(part) which is presently under the possession of 

the Project Proponent where mining operation is 

being undertaken at an area of 5.89 ha. In regard 

to illegal mining by the Project Proponent at 
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(ii). Illegal mining from area of 

4.70 ha out of total area of 

9.42 ha in Khasra No. 5 

(Part), 13 (Part), 14 (Part) 

was done at an average pit 

depth of 12 m, approx. 15 

lakh MT (6,00,000 cum 

dolomite mineral with a 

density of 2.5 tons/m³) has 

been excavated without any 

authorization. Backfilling 

with subgrade minerals in 

order to hide the illegal 

excavation from area of 

4.70 ha out of total area of 

9.42 ha in Khasra No. 5 

(Part), 13 (Part), 14 (Part). 
 
 

Khasara no. 5, it is submitted that the granted EC 

mentioned only khasra no. 13 & 31 parts but as 

per the revenue maps and Bhuabhilekh portal of 

MP government, the allotted lease area also 

includes Khasara no. 5 part which is under the 

possession of the project proponent where mining 

is being carried out. However, it was claimed by 

the Project Proponent and as informed by the 

Revenue officer that the khasra no. 5 has been 

inadvertently marked in the allocated lease area 

during the bandobast. Also, the project 

proponent’s representative has informed that a 

case has already been filed vide Case No. 228/B-

121-2022-23 seeking correction of the revenue 

maps which is pending before the SDO (Revenue) 

Court, Katni. Since, the matter is sub judice 

before the SDO (Revenue) Court, Katni, hence 

the committee has made no comments regarding 

illegality of mining at khasra no. 5 which is 

inadvertently marked in the allocated mining 

lease.  
 

(ii) The concerned area was in possession of the 

project proponent during the 2013-2019 where 

mining operations were carried out. Physical 

verification of the area indicates possibility of 

mining operations in the past. The analysis of 

Google Earth imagery available since 2014 

onwards confirms that mining operations were 

undertaken at the alleged area from 2014 or may 

be prior to 2014 till 2018 and after that backfilling 

was done in the said area during 2018-2020. 

However, the google images does not clearly 

show the extent of such mining & backfilling 

activity, as the incident is 8-10 years old. Hence, 

the Committee could not ascertain the quantity of 

material excavated & backfilled. 
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(iii). Out of 200 ha of 

government land of 

Chhaparwah village 

containing the dolomite 

mineral, M/s Ultratech has 

a legal 19.716 ha mine. 

However, illegal mining 

has been ongoing in other 

nearby land parcels since 

2014 (indicative from 

Google Earth's year-by-

year satellite images) 

 

(iii) During survey of the areas adjoining to the mining 

lease some small mining pits outside the mine 

lease area were observed revealing occasional 

illegal mining activity in these areas.  

Further, verified through the Google Earth images 

timeline available since 2014 onwards confirms 

the irregular mining operations were undertaken 

at these areas from 2014 or may be prior to 2014 

but the extent of mining and responsible entity 

cannot be verified by the committee. Google 

timeline images and maps indicating mining lease 

boundary are enclosed as Annexure-13.  
 

4.   (i). The mining lease granted to 

Ultratech in village 

Chhaparwah, as per the 

Khasra and map, covers 31 

parts (18.27 ha) and 13 

parts (1.44 ha) with a total 

area of 19.71ha. However, 

Ultratech has included 

Khasra No. 5 in its current 

mine map, which is not 

mentioned in the mining 

lease order, contract and 

the EC. 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(i) As per the EC dated 25.06.2013 and mining lease 

deed dated 2009, approved mining lease consists 

of an area of 1.44 ha in khasra no. 13 (part) and 

18.27 ha in khasra no. 31 (part) measuring total 

area of 19.71 ha. However, the present mining 

activity is at the demarcated mining lease 

consisting of khasra nos. 5 (part), 13 (part) and 31 

(part) in continuity measuring total area of 19.71 

ha (Refer figure 1). It was observed during site 

inspection that the active mining area is in 5.89 ha 

which includes khasra nos. of 13 (part), 31 (part) 

and 5 (part). However, the actual area in khasra 

nos. of 13 (part), 31 (part) and 5 (part) could not 

be segregated & assessed by the committee due to 

non-availability of measuring tools at the site. 
 

It may be noted that the revenue department and 

district administration could not provide details of 

the area of khasra nos. 5 (part) 13 (part) and 31 

(part) which are under the demarcated lease area 

and under the possession of the unit. There is no 

mention of khasra no. 5 which is under mining at 

present by the project proponent in the approved 

mining lease area and EC. The unit representative 

has also informed that a case has already been 

filed vide Case No. 228/B-121-2022-23 seeking 
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(ii). Illegal mining from Khasra 

No. 5 (on 2.70 ha out of 3 

ha area) since the year 

2018 continuing till date up 

to a depth of 40m. With an 

average pit depth of 20m, 

approx. 10 lakh MT 

(5,40,000 cum dolomite 

mineral with a density of 

2.5 tons/m³) has been 

excavated without 

authorization, involving 

environmental damage 
 

(iii). M/s Ultratech was granted 

mining rights over 1.44 ha 

in Khasra No. 13 as per 

Government Order. 

However, the unit has 

expanded operations to 

1.70 ha, resulting in illegal 

mining over an excess area 

of 0.26 ha in Khasra No. 13. 
 

correction of the revenue maps which is pending 

before the SDO (Revenue) court, Katni.  
 

(ii) Since, the active mining area is in continuity and 

there is no segregation, it could not be estimated 

the actual mined area in khasra number 5. Details 

of the minerals mined at the site are provided at 

Srl. No. 6. 

 

 

 

 

 

 

 

 

 

 
 

(iii) During the site visit, it was observed that the 

project proponent had demarcated the mining 

lease area with wired fencing and mining activity 

was observed within the mining lease area of 

Khasra No. 13 which is in continuity with 

Khasara No. 31 & 5. This observation was 

verified with the revenue maps maintained by the 

Patwari. However, due to non-availability of land 

measuring tool at the site, the committee was 

unable to measure the area.  

5.  (i). Illegal excavation and 

backfilling from about 2 ha 

out of 6.20 ha area of all 

other Khasras of village 

Chhaparwah, namely 

8/52, 8/53, 8/54, 8/55, 

8/56, 8/57, 8/58, 8/59, 

8/60. About 1 lakh MT of 

high-quality expensive 

dolomite is being extracted 

from the government 

leased land distributed to 

tribals.  
 

(i) The Joint Committee surveyed concern area of 

Khasra Nos. 8/43 to 8/57/2-3-4-5, and 8/58 to 

8/62 located at Latitude 23.655659°N & 

Longitude 80.578262°E, at this site, exploratory 

mining was done by the project proponent for 

pitting and trenching in about 3-ha area to assess 

the mineral quality after allocation of project 

lease. However, due to poor assessed quality of 

dolomite mineral, the mining activity was 

stopped.  
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(ii). M/s Ultratech Cement 

Limited (Unit Birla White), 

Katni, applied for a mining 

lease in these Khasras and 

obtained an LOI vide 

Government Order 

4075/31/U.P/N No. 

13/2024 dated 28/03/2025. 

It is noteworthy that all of 

the above-mentioned land 

is government owned, and 

the Government's MP 

Minor Minerals Act 1996 

(amended 22.01.2021) 

prohibits the application 

for a mining lease on 

government land. 

(ii) As per the documents furnished before the 

Committee, it was observed that the project 

proponent had submitted an application in 

accordance with the provisions of the Madhya 

Pradesh Minor Minerals Act, 1996 (as amended 

on 22.01.2021) for obtaining possession of land 

comprising Khasra Nos. 8/52 to 8/62. 

Accordingly, the District Collector, after 

ensuring payment of the requisite compensation 

by the project proponent, recommended the 

proposal and forwarded the same to the 

Directorate of Geology and Mining for further 

necessary action. 
 

The Directorate of Geology and Mining, Bhopal 

vide letter dated 28.03.2025 had permitted Ms. 

Ultratech Cement Limited for carrying out 

mining of dolomite at khasra number 8/43 to 

8/57/2-3-4-5, and 8/58 to 8/62. A copy of the 

lease grant order is enclosed at Annexure-14.  
 

6.  Ultratech Cement Limited (Unit 

Birla White), Katni, produced 

only 0.5 million tons of dolomite 

from its quarry and dispatched 

and transported approximately 

2.2 million metric tons of 

dolomite to its Birla White Putty 

Plant in Village Pati-Jharela. 

The difference of 1.7 million 

metric tons between production 

and dispatch was caused by 

illegal mining. 

As per the records of year-wise details of production 

and dispatch of mined material from the Chhaparwah 

Dolomite & Limestone Mines submitted by the unit 

for the period from 2013 to June 2025, the total 

quantity of dolomite produced during the said period 

is 25,73,101.587 MT, while the total quantity 

dispatched is 2551924.336 MT and the total quantity 

of limestone produced during the said period is 

2580.75 MT, while the total quantity dispatched is 

2563.39 MT which is within consented capacity as 

per CTO & EC. The same was verified by the Mining 

Department, Katni. The production and dispatch 

quantity of dolomite & limestone details submitted 

by unit are enclosed as Annexure-15.  
 

In addition, the unit has reported procurement of raw 

materials for putty manufacturing, comprising 

782,441.211 MT of dolomite and 604,547.752 MT 

of marble (which is substitute of dolomite), 

purchased from local vendors. The outside purchase 
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details of dolomite & marble submitted by unit are 

enclosed as Annexure-16. 
 

Total Putty production by the unit for the period from 

2016-17 to December 2025 is 4148269 MT. The 

putty production details submitted by unit are 

enclosed as Annexure-17. 

7.  The issue of illegal excavation 

by encroaching upon the land 

outside their mine located in 

village Bhadawar, tehsil 

Barwara. In the joint 

demarcation report of the 

Mineral and Revenue 

Department dated 21.05.2025, 

it has been proved that M/s 

Ultratech Cement Limited, Unit 

Birla White, Katni, has 

encroached upon 1.30 acres 

(0.52 hectares) of land in the 

mine in village Bhadawar and 

carried out illegal excavation. 

There is a provision for a 30-

fold penalty for illegal 

excavation as per rules. 

A mining lease covering an area of 3.436 ha has been 

allocated to M/s Ultratech Cement Ltd. at Khasara 

No. 652 (part) (Latitude: 23.6938 Longitude: 

80.5668) located in Village Bhadawar, Tehsil 

Barwara, Katni.  
 

The transfer of EC was granted to M/s Ultratech 

Cement Limited, Katni vide letter No. 

750/SEIAA/2024 dated 16.05.2024 on Khasra no. 

652 at an area of 3.436 ha for mining of 64857 

MT/year dolomite. 
 

The unit has obtained renewal of CTO vide no. AW-

61938 date 20.03.2025 which is valid till 31.03.2030. 

According to the report issued by the Office of 

Tehsildar, Tehsil Barwara, Katni, dated 27.05.2025, 

the demarcation of mining lease revealed that an 

excess area of 0.52 hectares in the south-eastern 

direction of Khasra No. 659 has been encroached by 

M/s Ultratech Cement Ltd. The copy of the 

inspection report of survey is enclosed as  

Annexure-18. However, same was could not be 

verified by the committee due to unavailability of 

any measuring tools. 

8.  Provision of safety zone of 7.5 m 

around the ML to avoid damage 

to nearby land & provision of 

green belt. 

As per EC condition, the project proponent is 

required to develop greenbelt in the 7.5 m barrier 

zone provided along mining area. During site 

inspection it was observed that the project 

proponent has provided wired fencing along the 

mining lease boundary and maintained a safety zone 

of 7.5 meters around the periphery of the mining 

lease area. However, in the northern direction, the 

mine haulage road overlap with the designated 
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7.5-meter safety zone, and no greenbelt has been 

developed which is the violation of given EC 

condition. 

9.  OB & Waste Dumps 

Stabilization with location, 

quantity, Height, slope 

Identification of OB dumps 

outside the ML area, if any.  

Committee observed that active overburden & waste 

dumps was stored in the mine lease area at Khasra 

No. 31 (23.657536°N, 80582951°E) and no 

overburden dumps identified outside the mine lease 

area. 
 

As observed by the Joint Committee and reported by 

the unit official at the site, the approx. height of OB 

dumps was about 18-20 m in sloping hilly ground in 

two bench formation with an average slope angle of 

45 degree from horizontal and the quantity dumped 

was about 6.5-7 Lac MT and about 3-3.5 lac MT has 

been used in backfilling. 
 

The overburden dump waste will be utilised in the 

backfilling the mining pit as per approved mining 

plan. 
 

As per annual return IBM G-1 land use pattern 

i. Cumulative area for mining of minerals 5.89 ha 

(under current working) 

ii. Cumulative area for back filling 0.417 ha 

iii. Cumulative area for overburden / waste 

dumping 1.33 ha 
 

10.  Provision of garland Drains, 

check dams, Coco filters 

The project proponent has constructed the garland 

drains of about 900m-1000m around the present 

overburden waste dump area and garland drains are 

connected to the settling tank. However, during the 

site visit, no water flow/discharge was observed in 

the drain. 

11.  Surface water & ground water 

pollution due to runoff, 

siltation, contamination 

evidence from nearby wetlands 

& water bodies at Jhanpi & 

Bhajiya villages  

Samples of surface water and groundwater were 

collected to assess any potential pollution arising 

from overflow from the mine area. The analysis 

results indicated that all the values are well within 

the acceptable limit as per drinking water 

specification IS 10500:2012. Detailed analysis 

results have been furnished in the subsequent part of 
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the report.  

12.  Records of plantation @1000 

plants per year for the period of 

2013-2018 with 33% area as 

green belt & survival at the end 

of lease period. 

The project proponent has mining lease area of 19.71 

ha, out of which less than 50% area has been 

explored by the project proponent and rest area is 

presently with natural vegetation as green cover. The 

project proponent has undertaken plantation 

activities in the southern part of the mining lease, 

particularly near the mine’s admin building area. 

However, no plantation has been provided along the 

northern boundary of the mining lease. 
 

As per the information reported by the project 

proponent, a total of 2,880 plants has been planted 

within the mining lease area and 7,450 plants outside 

the lease area during the period 2013 to 2026. 

13.  Specific Condition of 

Environmental Clearance.  

Environmental Management Cell (EMC) is in place.  

Plantation on the boundary of the lease 

area/greenbelt has been done.  

Dust suppression/water sprinkling is being done 

regularly. 

Half yearly compliance report are being submitted to 

Regional Office, MoEF&CC office including 

environmental monitoring reports. 

 

Surface & Ground Water Quality of the surrounding water bodies: 
 

• As per the letter petition, the water quality of the ponds located in Jhanpi and 

Bhajiya village area getting deteriorated due to surface runoff water of M/s UTCL. 

As observed, there is no river within radius of about 6 kms, and only seasonal nala 

flows. To assess the present status of water quality 03 water samples were collected 

from borewell located at Jhanpi village, pond located at back side of Jhanpi village 

and pond located at Bhajiya village for analysis.  

• The Joint Committee interacted with Sarpanch of Jhanpi and Bhajiya village on 

effect on water quality, if any.  The Sarpanch of Bhajiya and Kachhari (Jhanpi) 

village informed in writing that no surface runoff / overflow from the mine area is 

received in the nearby water bodies and there is no adverse effect on the water 

quality in their locality. Copy of the submission received from Sarpanch is enclosed 

as Annexure-19. 
 

• The details of the sampling locations are shown below: 
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Surface water sample collection details 
 

S. No. Location Remarks 

1 GW Jhanpi 

Borewell located near Panchayat Bhawan at about 3.0 km of an aerial 

distance from mining site, borewell water is pumped to overhead tank 

which is ultimately used for drinking purposes. 

2 
Pond at 

Jhanpi 

Water sample was collected to assess any potential impact of OB 

runoff at the downstream point. As informed by the villagers, water is 

being used for irrigation purposes and the mine is located at an aerial 

distance of approximately 2.0 km. 

3 
Pond at 

Bhajiya 

This location was about 1.5 km aerial distance from the mines 

Fishing activity was observed at this location and water sample 

collected to assess the effect of OB runoff, if any at downstream.  

 

Analysis result of water samples 
 

S. 

No. 

Parameters Standard limit as 

per IS 10500:2012 

(Desirable Limit) 

Water samples  

Borewell at 

Jhanpi 

village 

Pond near 

Jhanpi 

Pond near 

Bhajiya 

1.  pH 6.5 to 8.5 6.83 7.32 7.59 

2.  Conductivity 

(µmho/cm) 

-- 589 486 354 

3.  Total Suspended 

Solids  

-- 6 2 4 

4.  Total Dissolved Solids 500 337 276 181 

5.  COD -- 3.8 1.7 2.5 

6.  BOD -- <1.0 <1.0 <1.0 

7.  Chloride as Cl 250 42 31 28 

8.  Sulphate 200 51 29 32 

9.  Fluoride 0.5 0.03 0.01 0.02 

All the values are in mg/l except pH & conductivity (µmho/cm). BDL-Below Detection Limit 
 

(a). The analysis results indicates that all the values are well within the acceptable limit 

as per drinking water specification IS 10500:2012. 
 

8. Remedial actions recommended by the Joint Committee:   

On the basis of the above observations made during inspection of the Committee, the 

following recommendations are submitted for implementation by the project proponent 

for further improvement: 
  

1. To undertake a fresh joint DGPS-based demarcation of the entire mining lease in 

coordination with the IBM, Revenue Department, and Mining Department, to 

clearly establish the lease boundaries along with the corresponding khasra numbers. 

The demarcated boundaries to be permanently marked on the ground through pillars 

or fencing and uniformly incorporated in the mining plans, EC, CTO, and revenue 

records. It is advised that the fresh survey should be undertaken in reference to the 
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Photographs of the Joint Committee Inspection (Date of inspection: 02.01.2026) 

  

Verification of mining lease with revenue maps Active mine pit within mining lease 
  

Overburden dump inside mining lease Exploratory mining at parts of Khasara No. 8 
  

Discussion during site inspection Wired fencing along mining lease 
  

Backfilled area within mining lease 
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Garland drain Settling tank 
  

Greenbelt development  Greenbelt & haulage road 
 

 

Area of Khasra No. 5 & 14 
  

Area of Khasra No. 5 & 14 
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Pond near Bhajiya village Pond near Jhanpi village 
  

Storage of raw material (dolomite) inside plant premises 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Comparison of Khasara in Bhuabhilekh Portal and Google Earth Imagery 
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Mining Lease area demarcated as per EC specified coordinates & DGPS survey (Figure-1) 
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Item No.04         Court No. 2 
 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

  
Original Application No. 579/2025 

 

 
Manu Narala        Applicant 

 
 

 

Versus 

 
 State of Madhya Pradesh & Ors.          Respondents 

 
   
 

 Date of hearing: 24.11.2025 
 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER   

  

 Applicant:      None for the Applicants.  

   

 
ORDER 

 

 

1. The Applicant- Manu Narala has sent the present letter petition to 

this Tribunal, which has been treated and registered as O.A. No. 579/2025 

for exercise of suo moto jurisdiction in view of law laid down by Supreme 

Court in Municipal Corporation of Greater Mumbai vs. Ankita Sinha, 

(2022) 13 SCC 401. 

 

2. The relevant part of the letter petition enumerating grievances of the 

applicants as follows:- 

xxx…………………….………………..xxx………………………………………xxx 
 

“निवेदि है नि मेरे गृह निले िी तहसील बड़वारा में मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला 

वाइट, िटिी निले में खनिि मानिया िा रोल अदा िर रही है उसिी ििर िटिी निले में स्थित 

वॉलपुट्टी गे्रड िे बेहतरीि डोलोमाइट िे भंडारो ंपर है। इि डोलोमाइट िो वह वैध अवैध हर तरीिे 

से प्राप्त िरिा चाहती है। इसिे नलए अल्ट्र ाटेि सीमेंट नलनमटेड द्वारा तमाम िैनतिता िो दर 

नििार िर शासि िो िरोड़ो रुपये िे रािस्व िी हानि पहंचायी िा रही है। 

मेरे द्वारा पूवस में भी ग्राम भादावर तहसील बड़वारा में में स्थित इििी खदाि के्षत्र िे बाहर अवैध 

अनतक्रमण िर अवैध उत्खिि िरिे िा मामला संज्ञाि में लाया गया था। इस खदाि िा नदिााँि 

21.05.2025 िो खनिि एवं रािस्व नवभाग िे संयुक्त सीमांिि िे प्रनतवेदि में यह बात प्रमानणत 

हो चुिी है नि मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला वाइट, िटिी िे ग्राम भदावर िे 

खदाि में 1.30 एिड़ (0.52 है.) के्षत्र िा अनतक्रमण िर अवैध उत्खिि निया है। नियमािुसार 

Annexure-01
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अवैध उत्खिि पर 30 गुणा शास्थि िा प्रावधाि है अनधरोनपत िी िाये तो यह रानश िरोड़ो रूपये 

में होगी। उक्त सीमांिि प्रनतवेदि पर शासि िी िायसवाही होिा अभी शेष है। 

(ANNEXURE 1-BHADAWAR MINES SEEMANKAN REPORT) 

यह नि मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला वाइट िटिी िे ग्राम छपरवाह तहसील 

बड़वारा निला िटिी खसरा क्रमांि 13 एवं 31 िुल रिबा 19.71 हेके्टयर के्षत्र पर खनिि 

डोलोमाइट एवं चूिापत्थर िी खदाि 23.02.1981 से 31.03.2030 ति 50 वषों िी अवनध हेतु 

नविाररत होिर अिुबंनधत है। (ANNEXURE 2 CHHAPARWAH MINES ANUBANDH 

2015) 

उक्त खनि पट्टा िे सम्बन्ध में गंभीर प्रिृनत िी अनियनमताएं, अवैध अनतक्रमण, अवैध उत्खिि, 

अवैधपररवहि एवं नियमो ंएवं अनधनियमो ंिा उलाँघि मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट 

नबरला वाइट िटिी द्वारा निया िा रहा है उसे मेरे द्वारा उनचत िांच, उनचत िायसवाही हेतु शासि 

प्रशासि िे संज्ञाि में लाया िा रहा है।यह नि म.प्र शासि खनिि साधि नवभाग भोपाल िे आदेश 

क्रमांि 3-37/80/12 नदिांि 06.08.1980 िे द्वारा ग्राम छपरवाह तहसील बड़वारा निला िटिी 

िी भूनम खसरा क्रमांि 176/1 एवं 177/2 (िया खसरा क्रमांि 31 एवं 13) िा भाग िुल रिबा 

10.17 हेके्टयर (25 एिड़) 10 वषस िे नलए स्वीिृत था। उपरोक्त खनिपट्टा िा के्षत्र नदिााँि 

05.07.1985 िे आदेश िे तहत बढािर 48.72 एिड़ (19.71) हेके्टयर तथा अवनध 20 वषस अथासत 

23.02.1981 से 22.02.2001 ति िे नलए िी गयी। पुिः  20 वषस ( 23.02.2001 से 22.02.2021) 

िा िवीिीिरण तत्पश्चात खाि एवं खनिि (नविास तथा नवनियमि ) अनधनियम िे संशोधि 

अध्यादेश 2015 िी धारा 8 ए (5) िे अिुसार अवनध नविाररत होिर 23.02.2021 से 31.03.2030 

ति अिुबंनधत हआ। (ANNEXURE 2 CHHAPARWAH MINES ANUBANDH 2015) 

यह नि उक्त खनिपट्टा म.प्र शासि खनिि साधि नवभाग भोपाल िे आदेश क्रमांि 3-23/2002 

/12/2 नदिांि 13.07.2011 िे द्वारा खनि पट्टा िा हिांतरण मेससस ग्रानसम इंडस्ट्र ीि से मेससस 

अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िे पक्ष में निया गया। 

यह नि खदाि डोलोमाइट एवं लाइमस्ट्ोि खनिि िी है िोनि मुख्य खनिि िी शे्रणी में आती है। 

निसिा नियमि एवं प्रबंधि भारतीय खाि बू्यरो (IBM) द्वारा माइनिंग प्लाि स्कीम िे अिुमोदि 

तथा वानषसि िााँच नियनमत तौर से िी िाती है। िांच िे दौराि पाए गए उलं्लघि िी दशा में 

Mineral Conservation and Development Rules 2017 िे अन्तगसत Violation िी िोनटस 

भेिा िाता है। IBM Violation िोनटस नदिााँि 23.03.2024 में Rule no.11(1) िे अंतगसत 

violation में यह उस्थल्लस्थखत है नि - 

ii. Backfilling in the pit is observed in the area which is not proposed in the 

approved Review of the mining plan. 

माइनिंग प्लाि स्कीम तैयार िरवािे में भी मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) 

द्वारा सही िाििारी हमेशा छुपाये िाते रहे है। खदाि के्षत्र में हमेशा अवैध उत्खिि िर 

Backfilling निया िाता रहा है। यह तथ्य िा सत्यापि उक्त IBM Violation िोनटस नदिााँि 

23.03.2024 िे द्वारा भी स्पष्ट हो रहा है। (ANNEXURE 3-IBM VIOLATION NOTICE DATED 

23.03.2024) 

यह नि उक्त खनि पट्टा िे सन्दभस में मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िे 

लगभग 15 लाख मी.टि िा अवैध उत्खिि एवं पररवहि ग्राम-छपरवाह स्थित खदाि से निया है 

निसिा प्रावधानिि पेिल्ट्ी रॉयल्ट्ी िी रानश (डोलोमाइट पर 100/-PMT) िा 30 गुिा िी शास्थि 

अथासत लगभग 450 िरोड़ रूपये बिती है। 

यह नि मेरे द्वारा ग्राम छपरवाह स्थित मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िे 

खनि पट्टा िे सन्दभस में गूगल अथस िी वषसवार खदाि के्षत्र िे इमेिेस, इंटरिेट पर उपलब्ध नवभागीय 

वेबसाइट पर उपलब्ध ग्राम छपरवाह स्थित खनिपट्टा िे दिावेि प्राप्त निये गए है उि आधार पर 

खदाि के्षत्र िी अनियनमतता, अवैध उत्खिि िी एि प्रथम दृष्टया समीक्षा शासि प्रशासि िे सनु्मख 

प्रिुत िर रहा हाँ।डोलोमाइट खनिि िे उत्खिि एवं पे्रषण में भारी अंतर 
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1. यह नि मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला वाइट िी माइनिंग लीि िे खिि एररया 

में वतसमाि में डोलोमाइट खनिि िा उत्खिि निया िा रहा है वो लगभग 3 हेके्टयर के्षत्र िी एिमात्र 

नपट है इसिे अलावा और िोई नपट मौिे पर िही ंहै। निसिी अनधितम गहराई 30 मीटर एवं 

औसत गहराई 12 मीटर है। (ANNEXURE 4 AND 4A-PIT PHOTOGRAPHS OF 

CHHAPARWAH MINES) 

2. गनणतीय माि से उक्त के्षत्र से लगभग 7 लाख मी. टि खनिि उत्पानदत निया गया प्रतीत होता 

है। 

3. यह नि MINERAL Waste डंप में लगभग 2 लाख मी. टि िा सबगे्रड नमिरल भंडाररत है; इस 

तरह िुल 5 लाख मी. टि पे्रषण योग्य खनिि वतसमाि दृनष्टगत नपट से नििला नदखायी देता है। 

(ANNEXURE 5 CHHAPARWAH MINES DUMP PHOTOGRAPHS OF SUB GRADE 

MINERALS) 

4. यह नि अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी द्वारा वषस 2015 से वषस 2024-

25 ति ग्राम छपरवाह स्थित खनिपट्टा से वैध नपट पास द्वारा लगभग 22 लाख मी. टि डोलोमाइट 

िा पे्रषण नबरला वाइट पुट्टी प्लांट ग्राम-पटी झरेला िो निया गया है। इस डाटा िा अवलोिि 

खनिि शाखा िटिी िे ररिॉडस एवं ई-खनिि पोटसल से निया िा सिता है। तथा माइनिंग नपट िे 

िापिोख से भी नििाले गये खनिि िी मात्रा आिनलत िी िा सिती है। (ANNEXURE 6 

CHHAPARWAH MINES PRODUCTION SHEET) 

5. यह नि अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी द्वारा अपिे खदाि के्षत्र से नसिस  

5 लाख टि डोलोमाइट िा उत्पादि निया और अपिे नबरला वाइट पुट्टी प्लांट ग्राम पटी-झरेला िो 

लगभग 22 लाख मी. टि डोलोमाइट खनिि िा पे्रषण एवं पररवहि निया। 

6. यह नि उत्पादि एवं पे्रषण में 17 लाख मी. टि िा अंतर अवैध उत्खिि द्वारा निया गया है। इस 

अवैध उत्खिि िा प्रमाणीिरण और उनचत िायसवाही प्रशासि से अपेनक्षत है। 

7. यह नि अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी िा झरेला-पटी स्थित पुट्टी प्लांट 

2012 से िायसरत है, निसिी वानषसि उत्पादि क्षमता 4 लाख MTPA है इस हेतु डोलोमाइट और 

अन्य िच्चामाल िा अिुपात 80:20 िे नहसाब से 2024 ति िुल 13 वषों में 52 लाख टि वॉलपुट्टी 

उत्पादि में 80% अिुपात से 41 लाख डोलोमाइट िी खपत िी खदाि से पे्रषण एवं अन्य से 

प्रनतसत्यापि निया िा सिता है। इस तथ्य िी प्रनतपुनष्ट से अवैध उत्खिि िो प्रमानणत निया िा 

सिता है।म.प्र खनिि (अवैध खिि, पररवहि तथा भण्डारण िा निवारण) नियम 

1. यह नि मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी ग्राम छपरवाह स्थित 

खनिपट्टा से खनिि डोलोमाइट खिि िर पररवहि िटिी झरेला-पटी स्थित िंपिी िे नबरला 

वाइटपुट्टी प्लांट में निया िाता है। माइंस िे अवैध खिि िो छुपािे िे धे्यय से िंपिी खदाि से 

नितिा खनिि वैध तरीिे से प्राप्त हो रहा ये छुपािा (hide) िरिा चाहती है। 

2. यह नि अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी िा झरेला-पटी स्थित पुट्टी प्लांट 

2012 से 4 लाख MTPA िी वानषसि उत्पादि क्षमता पर िायसरत है। उक्त वॉलपुट्टी प्लांट िे 

पररचालि में मुख्य िच्चामाल खनिि डोलोमाइट है िो िी 80% उपयोग में अथासत 3.20 लाख मी. 

टि प्रयुक्त होता है। 

3. यह नि पुट्टी प्लांट द्वारा अपिी संचालि क्षमता िा वषासिालीि एवं अन्य पररस्थिनतयो ंिे नलए 

ररज़वस रखा िाता है। इस हेतु तक़रीबि 1 लाख मी. टि डोलोमाइट खनिि िा भण्डारण मेससस 

अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी िा झरेला-पटी स्थित पुट्टी प्लांट में निया 

िाता है। 

4. उक्त खनिि िे भण्डारण पर भण्डारण अिुज्ञा (stock licence) िा प्रावधाि म.प्र खनिि (अवैध 

खिि, पररवहि तथा भण्डारण िा निवारण) नियम 2006, तत्पश्चात नियम 2022 िे िाम से अिुजे्ञय 

है में प्रावधाि निया गया है। 

5. यह नि नियम में स्पष्टतः  प्रावधाि है नि "No person shall store or cause to be stored 

for commercial purposes or trade any mineral/minerals or its products 
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outside the mine/quarry area without holding a valid Licence granted by 

the Licensing Authority under these rules. " 

6. "Stockyard" means a place where the mineral/minerals and / or its 

products are stored and stocked for commercial purposes outside the lease 

area; 

7. "Mineral Product" means bricks, roofing tile, lime, dressed stone, block, 

slabs, tiles, chips, ballast, stone dust; and/or any product to be prepared 

from mineral/minerals without involving any chemical changes. 8. यह नि 

नियम में प्रावधाि होिे िे बाद भी मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी 

िा झरेला-पटी स्थित पुट्टी प्लांट िे नलए भण्डारण अिुज्ञा (stock licence) िही ंली है। उक्त िृत्य 

अवैध भण्डारण, पररवहि िो प्रोत्सानहत िरता है। 

9. यह नि मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी नसिस  वैध खनिपट्टा धारि 

से डोलोमाइट क्रय िही ंिरती बस्थि नवनभन्न टर ेडसस (व्यापाररयो)ं से भी डोलोमाइट खनिि क्रय 

िरती है। उििे द्वारा डोलोमाइट अवैधउत्खिि िे स्रोत से सप्लाई निया िा सिता है। टर ांनिट 

पास निसी अन्य स्रोत िा लगािर पररवहि निया िा सिता है। 

10. यह नि िटिी निले में स्थित सभी वॉलपुट्टी प्लांट एवं अन्य िो नमलािर वषस में 15-16 लाख 

मी. टि डोलोमाइट िी खपत होती है। परनु्त खनिि नवभाग िो अिुमाितः  4-5 लाख मी. टि 

डोलोमाइट खनिि से रािस्व प्राप्त होता है। ये अंतर िे िारण िा नविृत अध्ययि निया िािा 

होगा। अवैध माइनिंग एवं उि पॉइंट (उद्योगो)ं िो पहचाििा होगा िहााँ ये अवैध उत्खिि से 

उत्खनित खनिि खपाया िाता है। 

11. यह नि खनिि िे उत्पादि (माइनिंग लीि) स्रोत और खनिि िे खपत िे स्रोत (भण्डारण 

अिुज्ञा) िे बीच तारतम्य बैठािा होगा तानि अवैध प्रनक्रया पर पूणसतः  रोिथाम लग सिे। 

12. यह नि मध्यप्रदेश में उद्योग लगािर म.प्र खनिि (अवैध खिि पररवहि तथा भण्डारण िा 

निवारण) नियम 2006, तत्पश्चात नियम 2022 िी अवेहलिा निस मंशा से िी िा रही है ये तो 

अस्पष्ट है परनु्त िंपिी िो पारदशी होिा चानहए। नियमो ंिे अिुपालि से अगर अवैध खिि पर 

रोि लगती है तो िंपिी िो सहयोग िरिा चानहए। 

13. यह नि निले में पुट्टी िा उद्योग िी अन्य छोटी-बड़ी िंपनियो ंद्वारा भण्डारण अिुज्ञा (stock 

licence) ले नलया गया है। और खनिि नवभाग द्वारा अिुरोध िरिे पर मेससस अल्ट्र ाटेि सीमेंट 

नलनमटेड (यूनिट नबरला वाइट) िटिी िा इसिे नवरुद्ध माििीय उच्चन्यायालय िबलपुर में वाद 

लािा िंपिी िी स्वच्छ मंशा पर प्रश्ननचन्ह लगाता है। 

खसरा क्रमांि 13 िे पररपे्रक्ष्य में 

1. यह नि अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िो शासिीय आदेश िे अिुबंध तहत 

खसरा क्रमांि 13 में 1.44 हेके्टयर के्षत्र खिि हेतु प्रदत्त है। 

2. द्वारा खसरा क्रमांि 13 में 1.70 हेके्टयर के्षत्र पर नविाररत होिर िानबि है निससे वैधानिि 

प्रदत के्षत्र से 0.26 हेके्टयर अनधि के्षत्र पर िब्जा िर अवैध खिि आि नदिांि िो भी िारी है। 

(ANNEXURE 10-KHASRA 13 HIGHLIGHTED) खसरा क्रमांि 5 िे पररपे्रक्ष्य में 

1. यह नि ग्राम छपरवाह िे अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िो स्वीिृत खनिपट्टा 

में खसरा एवं िक्शा िे अिुसार क्रमांि 31 भाग (18.27 हे), 13 भाग (1.44 हे.) िे िुल रिबा 

19.71 हेके्टयर के्षत्र पर स्वीिृत है। परनु्त अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) द्वारा 

खनिपट्टा िे आदेश एवं अिुबंध और पयासवरण सम्मनत (EC) में उस्थल्लस्थखत िही ंहोिे िे बाविूद 

अपिे वतसमाि खदाि िे िक़्शे में खसरा क्रमांि 5 िो सस्थम्मनलत िर नलया है। (ANNEXURE 7-

CHHAPARWAH MINES GOVERNMENT KHASRA AND NAKSHA) 

2. यह नि वतसमाि में खसरा क्रमांि 5 िे 3 हेके्टयर के्षत्र िो शासि प्रदत खनिपट्टा िे िक़्शे में 

शानमल िर (िबनि यह खसरा क्रमांि 5 शासि िे प्रदाि िही ंनिया है) अल्ट्र ाटेि सीमेंट नलनमटेड 

(यूनिट नबरला वाइट) द्वारा वषस 2018 से अनतक्रमण िर अवैध उत्खिि प्रारम्भ िर नदया है िो नि 
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आि नदिांि ति िारी है। (ANNEXURE 8 GEO-TAGGED PHOTOGRAPHS OF ILLEGAL 

MINING IN KHASRA NO. 5) 

3. यह नि खसरा क्रमांि 5 िे 3 हेके्टयर के्षत्र में से 2.70 हेके्टयर के्षत्र पर 40 मीटर गहराई ति 

खिि निया िा चूिा है। इस आधार पर AVERAGE PIT DEPTH 20 मीटर िे माि से 5,40,000 

CU.METER डोलोमाइट खनिि िी DENSITY 2.5 TONNES/m³ िी गनणतीय माि से लगभग 

10 लाख मी. टि डोलोमाइट खनिि नबिा निसी प्रानधिार िे पयासवरणीय क्षनत िो शानमल िरते 

हए निया गया है। 

ग्राम छपरवाह में खनिि डोलोमाइट िी ई निनवदा िे पररपे्रक्ष्य में 

1. संचालिालय भौनमिी तथा खनििमस म.प्र द्वारा िारी खनिि डोलोमाइट हेतु ईनिनवदा क्रमांि 

3(1) नदिांि 20.05.2022 िोनि ग्राम छपरवाह िे खसरा क्रमांि 5 (भाग), 13 (भाग), 14 (भाग) 

िुल रिबा 9.42 हेके्टयर पर निनवदा आमंनत्रत िी। 

2. उक्त निनवदा िे खसरा क्रमांि 5 (भाग), 13 (भाग), 14 (भाग) िुल रिबा 9.42 हेके्टयर रिबा 

पर अवैध उत्खिि अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) द्वारा ियी EC क्रमांि 1085 

/SEIAA/13 DATED 25.06.2013 निसमे उत्पादि क्षमता 6600 TPA से नविाररत होिर 

500000 TPA (FIVE LAKH) हआ, उसिे बाद प्रारम्भ हआ।3. उक्त खसरा क्रमांि में 2014 से 

2019 ति ति निबासध गनत से अवैध उत्खिि चलता रहा। इस अवनध में इसी के्षत्र िा समू्पणस 

उत्पादि पे्रषण अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) पुट्टी प्लांट ग्राम पटी-झरेला िो 

भेिा गया िो नि लगभग 15 लाख टि होता है। वैध खिि के्षत्र से उत्खनित िा होिे िी विह से 

अवैध खिि, अवैध पररवहि िी शे्रणी में 15 लाख टि पर 30 गुिा ति िी शास्थि िी िायसवाही 

बिती है। 

4. यह नि खसरा क्रमांि 5 (भाग), 13 (भाग), 14 (भाग) िुल रिबा 9.42 हेके्टयर में से 4.70 

हेके्टयर के्षत्र पर 20 मीटर गहराई ति खिि निया गया था। AVERAGE PIT DEPTH 12 मीटर 

िे माि से 6,00,000 CU.METER डोलोमाइट खनिि िी DENSITY 2.5 TONNES/m³ से लगभग 

15 लाख मी. टि डोलोमाइट खनिि िा उत्खिि नबिा निसी प्रानधिार िे पयासवरणीय क्षनत िो 

शानमल िरते हए निया गया है। 

5. यह नि अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) द्वारा 2019 से 2021 ति 15 लाख MT 

िे खनिि िा दोहि िर लेिे िे बाद अवैध उत्खिि िो छुपािे िे नलए 15 लाख टि डोलोमाइट 

िो पुट्टी िे िायस िे नलए अप्रयुक्त था िाम िा िही ंथा िम WHITENESS िा था, सबगे्रड नमिरल्स 

से BACKFILLING िर अपराध िो छुपािे िा प्रयास निया गया। 

6. यह नि ईनिनवदा क्रमांि 3 (1) निनवदा पश्चात सिल निनवदािार मेससस िय महावीर नमिरल्स 

िागपुर िे पक्ष में नदिांि 23.09.2022 िो आशय पत्र िारी निया गया। उक्त िमस िो िाििारी 

नमलिे पर नि इसमें खनिि िा दोहि हो चूिा है उसिे द्वारा संचालिालय भौनमिी तथा खनििमस 

भोपाल और अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी दोिो ंसे संपिस  निया गया। 

निसमे उसिो निसी प्रिार िा उनचत िवाब िही ंिही ं नमलिे पर िमस िो निराशा हाथ लगी 

निससे शासि िी निनवदा िीनत िो आघात पहंचा िहााँ से शासि िो रािस्व िी प्रास्थप्त होिी थी 

उस रािस्व िी हानि शासि िो अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी द्वारा 

इरादति पहाँचाया गया। 

7. उक्त निनवदा िे सम्बन्ध में एि तथ्य यह भी है नि अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला 

वाइट) िटिी भी उक्त निनवदा में एि निनवदािार थी। इििी निनवदा तििीिी पक्ष में निरि हो 

गयी थी। इििे मंसूबे िी निनवदा प्राप्त होिे िे पश्चात अगर निनवदा के्षत्र इििो आबंनटत हो िाता 

तो अवैध खिि िो छुपाया िा सिता था वो पूरा िही ंहो सिा। (ANNEXURE 9-DOCUMENTS 

AND PHOTOGRAPHS OF E-TENDER MINES) समू्पणस ग्राम छपरवाह िे अन्य खसरो ंपर 

खनिि डोलोमाइट िा अवैध उत्खिि 

1. यह नि ग्राम छपरवाह में 200 हेके्टयर से अनधि शासिीय भूनम है निसमें डोलोमाइट खनिि 

िी उपलब्धता है इििे बीच में मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी िी 
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19.716 िी वैध खदाि मौिूद है। वैध खदाि िी आड़ में पास िे अन्य खसरो ंिे भू के्षत्र से वषस 

2014 से निरंतर अवैध उत्खिि निया िा रहा है निसिो गूगल अथस िी सेटेलाइट िे वषसवार इमेि 

से देखा िा सिता है। 

2. ग्राम छपरवाह िे अन्य खसरा क्रमांि 8/52,8/53, 8/54, 8/55,8/56, 8/57,8/58 8/59,8/60 

ति िे समि खसरो ंनिििा िुल रिबा 6.20 हेके्टयर होता है िे लगभग 2 हेके्टयर से निरंतर 

अवैध उत्खिि िर बैिनिनलंग निया िाता है इस तरह इि रिबो ंसे आि ति लगभग 1 लाख 

MT उच्च िोनट िा महंगा डोलोमाइट नििाला िा रहा है। 

3. उक्त खसरे शासिीय मद िी आनदवानसयो ंिो नवतररत पट्टा प्राप्त भूनम है नििसे आनदवानसयो ं

िो डरा धमिा िर भगा नदया गया है। नवगत 10 वषों से उन्हें उििी भूनम िा प्रयोग िही ंिरिे 

नदया गया। उििी भूनम िो अवैध तरीिे से खिि िर नदया गया है। 

4. यह नि उक्त िृत्य िो छुपािे िे नलए मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) 

िटिी द्वारा इि खसरो ंमें खनिपट्टा हेतु आवेदि िर शासि िे आदेश क्रमांि 4075/31/उ.प/ि 

क्र-13/2024 नदिांि 28/03/2025 िे तहत LOI प्राप्त निया गया है। उले्लखिीय है िी उक्त 

समि भूनम िी संिा शासिीय है और शासि िा म.प्र गौण खनिि अनधनियम 1996 (संशोधि 

22.01.2021) शासिीय भूनम में खनिपट्टा िो आवेदि द्वारा प्राप्त िरिे में निषेध िरता है। 

5. म.प्र गौण खनिि अनधनियम 1996 एवं संशोधि 22.01.2021 में शासिीय भूनम िा नसिस  निनवदा 

से आबंटि िा प्रावधाि है। तानि म.प्र शासि िो खनिि िा उनचत मूल्य एवं अनधिानधि रािस्व 

िी प्रास्थप्त हो सिे। 

6. खसरा क्रमांि 8/52,8/53, 8/54, 8/55 ,8/56, 8/57,8/58,8/59,8/60 एवं अन्य खसरो ंमें 

खनिपट्टा हेतु आवेदि िर शासि िे आदेश क्रमांि 4075/31/उ.प/ि क्र-13 /2024 नदिांि 

28/03/2025 िे तहत LOI प्राप्त निया गया है। इसमें भी उनचत िांच होिी चानहए नि ऐसे िौि 

से तथ्य या िाििारी मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट) िटिी िे छुपाये है या 

शासिीय ररिाडडसस में पररवतसि िराये है निससे शासिीय भूनम पर खदाि आबंनटत िी िा रही 

है। 

(ANNEXURE 11-YEAR WISE SATELLITE PHOTOGRAPHS) 

(ANNEXURE 12 - PHOTOGRAPHS OF ILLEGAL MINING IN KHASRA NO. 8 

WITH BACKFILLING) 

(ANNEXURE 13 - LOI GRANT IN KHASRA NO. 8) मेससस अल्ट्र ाटेि सीमेंट नलनमटेड 

(यूनिट नबरला वाइट) िो िारी EC िी शतों िा उलं्लघि Case No. 613/2010 Environment 

Clearance No. 1085/SEIAA/13 dated. 25/06/2013 (ANNEXURE 14-ENVIRONMENT 

CLEARANCE) 

यह नि उपरोक्त प्रिुत तथ्यािुसार 17 एिड़ से अनधि एररया में अनतक्रमण िर उत्खिि िरिे 

से पयासवरण िो अपूणसिीय क्षनत पहंची है। पयासवरण पर पड़िे वाले प्रभाव िा आिलि निये नबिा 

खिि संनक्रयाएाँ  िरिे से और पयासवरण िो क्षनत पहंचिे से भारत िी पयासवरण प्रनतबद्धता पर 

व्यापि असर पड़ता है। 

मेससस अल्ट्र ाटेि सीमेंट नलनमटेड (यूनिट नबरला वाइट िटिी) िे द्वारा गलत िाििाररयां प्रिुत 

िी गयी है। EC िे PAGE -1 िे ।। पररयोििा प्रिावि द्वारा माइनिंग लीि एररया िे खसरा 

क्रमांि 31, और 13 िी ही िाििारी दी गयी है तथा latitude 23° 39' 21.9" N to 23° 39' 

39.6" N and longitude 80° 34' 42.5" E to 80° 35' 11.11" E यह िाििारी गलत है यह 

खसरा क्रमांि 31 और 13 िो प्रदनशसत िही ंिरता बस्थि खसरा क्रमांि 14, 5, 13 िे तीि खसरो ं

में आता है। 

Standard Condition: िे पॉइंट में उले्लख है नि 

Point no.1. Any addition of the mining area, change of khasra numbers, 

enhancement of capacity, etc., shall again require prior environment 

clearance as per EIA notification 2006. 
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Point no.1 िे अिुसार खसरा िंबर में निसी प्रिार िा पररवतसि िैसे खसरा क्रमांि 5 िा नवषय 

और अक्षांश और देशांतर में पररवतसि िी दशा में पुिः  EC लेिे िी िरुरत थी। 

Point no. 10. Mining will be carried out as per the approved Mining plan. In 

case of any violation of the Mining plan, the Environmental Clearance given 

by SEIAA will stand 

cancelled Point no. 10 में उस्थल्लस्थखत है नि SEIAA माइनिंग प्लाि िे अिुरूप उत्खिि िही ं

होिे पर Environmental Clearence निरि िर सिती है। 

माइनिंग प्लाि / स्कीम िे अिुसार िही ंनिये िािे वाले िायस 

(a) खदाि िे निधासररत के्षत्र िे बाहर लगभग 7 हेके्टयर लगभग (17 एिड़) में अवैध उत्खिि निया 

िा रहा है। गूगल अथस िे इमेि में इसिा वषसवार अवलोिि निया िा सिता है। (संलग्नि 7) 

(b) खदाि िे चारो ंऔर 7.5 meter िा barrier zone िही ंछोड़ा गया है साथ लगे अन्य शासिीय 

खसरो ंमें भी िही ंिही ंलगभग 50 मीटर से अनधि उत्खिि निया िा रहा है। (संलग्नि 8) 

(c) 7.5 meter िा barrier zone िही ंछोडे़ िािे िी विह से माइंस एररया में िोई प्लांटेशि िही ं

निया गया है।(d) खदाि के्षत्र में 10 मीटर से अनधि िी खड़ी चट्टािें 90 नडग्री िी एंगेल है। माइनिंग 

बेंच िे नलए माइनिंग स्कीम िे प्रावधािो ंिा पररपालि िही ंनिया गया है 

Point no.14,15,. Check-dam and garland drain shall be constructed at the 

foot of dumps, and coco filters installed at regular intervals to arrest silt 

from being carried to water bodies. Adequate number of check dams and 

gully plugs shall be constructed across seasonal/perennial Nallahs. 

Point no.14,15, िे अिुसार dumps िे चारो ंऔर निसी प्रिार िा िोई Treanches/garland 

drains िही ंनिनमसत निया है। माइंस से सीधे पािी िाला में िही ंिािा चानहये। इसिे बाविूद निसी 

प्रिार िा िोई भी settling tank खदाि एररया में िही ंबिाया गया है। पास में ही बरसाती िाले 

है नििमे लगातार भारी मात्रा में silt िाला में िा रहा है। 

check dam and garland drain िा निमासण िही ंनिया गया है निसी प्रिार िी िोई वाटर बॉडी 

और िाली खदाि के्षत्र में िही ंबिाया गया है बरसात िा पािी तथा dewatering िा पािी ढलाि 

िी दशा में पास िे झांपी तथा भनिया ग्राम िे wetland में इिठ्ठा होता है। नवगत िई वषों से 

mines में हैवी ब्लास्थसं्ट्ग िर रासायनिि अवयवो ंसे पािी लगातार प्रदूनषत निया िा रहा है इस 

प्रदुषण िा प्रभाव ग्रामीण के्षत्रो ंिे भूिल िर में भी प्रभावी हो रहा है। 

Point no.18 - Over Burden (OB) shall be stacked at earmarked dump site 

only and shall not be kept active for a long period. The maximum height of 

the dump shall not exceed 20m each stage shall preferably be of maximum 

10 m and overall slope of the dump shall not exceed 35°. 

Point no.18 ओवरबडसि िो माइंस एररया िे बाहर िही ंभी डाल नदया िाता है अभी भी डंप िी 

ऊंचाई और SLOPE ANGLE में भी निसी नियम िा पालि िही ंनिया िा रहा है। 

Point no.19 Minimum 1000 plants shall be planted in one year and 5000 plants 

shall be planted in the first five years. 

Point no.19- वषस 2013 में EC प्राप्त होिे िे बाद से 10 वषो के दौराि खनिपट्टा धारि द्वारा 

लगाया गया एि भी दृश्य िीनवत प्लांट िही ंनदखता। 

Point no.21 By the end of the lease period, 33% of the area should be brought 

under plantation. 

Point no.21 - खनिपट्टा िे 50 वषस 31.03.2030 अथासत आगामी 5 वषस में पुरे हो िायेंगे। पॉइंट -

21 में उस्थल्लस्थखत शतों िे अिुसार 33% के्षत्र अथासत लीि एररया िे अंदर लीि एररया िा लगभग 

6.50 हेके्टयर (16 एिड़) में प्लांटेशि निया िािा चानहए। वतसमाि में लीि एररया में िोई प्लांटेशि 

िही ंनिया गया है।Point no.29 Rain water harvesting shall be undertaken to recharge 

the groundwater source and status of implementation shall be submitted to the 
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Regional Office, MoEF, Gol. Bhopal and MP PCB within six months and thereafter 

every year from the next consecutive year. 

Point no.29 - रेि वाटर हावेस्थसं्ट्ग भी खदाि के्षत्र में निया गया नदखायी िही ं देता इसिी 

अिुपालिा िी वानषसि ररपोटस नवभाग िो भेिी िा रही है या िही ंयह नवभागीय िाििारी से स्पष्ट 

हो सिता है। 

यह नि पयासवरणीय स्वीिृनत में उस्थल्लस्थखत शतों िा उलं्लघि एि गंभीर अपराध है यह अपराध 

एि िॉपोरेट िंपिी मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला वाइट िटिी द्वारा निया गया 

है निस पर सामानिि एवं पयासवरण रक्षा िी महती निमे्मदारी है। उक्त िृत्य पर मेससस अल्ट्र ाटेि 

सीमेंट नलनमटेड यूनिट नबरला वाइट िटिी िी भदावर डोलोमाइट माइंस िी पयासवरण स्वीिृनत 

िो निरि िर प्रावधानिि िायसवाही िी िाये तानि समाि में यह एि उतृ्कष्ट उदाहरण प्रिुत हो 

सिे नि पयासवरण िे संरक्षण नलए निसी प्रिार िा िोई समझौता आि और भनवष्य में िही ंनिया 

िायेगा।खाि सुरक्षा िािूि िे पररपालिा में िमी 

1. The Mines Act 1952.,1955 

2. The Metalliferous Mines Regulation Act 1961 

3. The Explosive Rules 2008. 

यह नि मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला वाइट िटिी िे ग्राम छपरवाह तहसील 

बड़वारा निला िटिी स्थित खदाि में Rule 32 (2)(d) of the Mineral Conservation and 

Development Rules, 2017 िा उलं्लघि निया है िो निम्न है :- 

(ALL THE CONCERNED PHOTOGRAPHS ARE ATTACHED IN THE PRIOR 

ANNEXURES) 

(a) खदाि िे निधासररत के्षत्र िे बाहर लगभग 17 एिड़ में अवैध उत्खिि निया िा रहा है। इसिो 

मौिे पर िांच एवं गूगल अथस िे वषसवार इमेि से अवलोिि िा देखा िा सिता है 

(b) खदाि िे चारो ंऔर 7.5 meter िा barrier zone िही ंछोड़ा गया है साथ ही सीमा से लगे 

दूसरे खसरा रिबो ंशासिीय भूनम के्षत्र में भी अनतररक्त खिि निया िा रहा है। 

(c) 7.5 meter िा barrier zone िही ंछोडे़ िािे िी विह से माइंस एररया में िोई प्लांटेशि िही ं

निया गया है। 

"A safety zone of 7.5 meters shall be maintained from the lease boundary which 

shall remain untouched and be developed as a green belt." as per Rule 32(2)(d) of 

the Mineral Conservation and Development Rules, 2017 

"No excavation shall be carried out within 7.5 meters from the lease boundary to 

avoid damage to adjacent property and to maintain slope stability", as per DGMS 

Circular Reference: DGMS Tech Circular No. 1/2008 (and similar orders 

(d) खदाि िे संचालि में खदाि नपट हाइट और बेंच निमासण िे सन्दभस खाि सुरक्षा िािूि द्वारा 

नदए गए निदेश िा ध्याि िही ंरखा गया है। 

- "All benches are designed with the maximum height of 6-9 meters and width 

not less than 1.5 times the height as per Regualtion 106 of MMR 1961 and DGMS 

Technical Circular 01/2009" 

(e) नमिरल्स waste डंप िा पहाड़ भी यत्र तत्र लगभग 50 िीट सीधा खड़ा ऊाँ चा निनमसत िर नदया 

गया है अभी भी WASTE डंप वही ंडाला िा रहा है। िो निसी दुघसटिा िा िारण हो सिता है। 

"Overall slope angle should not exceed 45° unless supported by a detailed 

geotechnical report as per Rule 111 of the Mineral Concession Rules, 1960 (MMDR 

Act) 

यह नि मेससस अल्ट्र ाटेि सीमेंट नलनमटेड एि प्रनतनित िंपिी है सभी नियम िािूिो ंसे पररनचत 

होिे िे बाविूद उन्होिें अपिी ग्राम छपरवाह स्थित इस खदाि में खाि सुरक्षा िो ताि में रख नदया 

है और संदनभसत नियम िािूिो ंिी अवहेलिा िी है। इस हेतु िंपिी िे खिि नवशेषज्ञ, खाि मैिेिर 
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(श्री बीिय िायसवाल) निि पर खदाि िो नियमािुसार प्रचालि िी निमे्मदारी थी। वे भी समि 

नियमो ंएवंअनधनियमो ंिी अिुपालिा िरिे में नविल रहे है, इि पर नवनधि िायसवाही िर इििे 

योग्यताधारि नडग्री लाइसेंस िो तत्काल प्रभाव से निलंनबत निया िाये । 

यह अपराध एि िॉपोरेट िंपिी मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला वाइट िटिी द्वारा 

निया िा रहा है निस पर सामानिि एवं पयासवरण रक्षा िी महती निमे्मदारी है। उक्त िृत्य पर 

िांच िी िाये और दोषी पाए िािे िी दशा में मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला वाइट 

िटिी िी छपरवाह डोलोमाइट माइंस िी खिि संनक्रयाएाँ  िनगत िी िा िर खाि सुरक्षा नियम 

और िािूिो ंिे तहत प्रावधानिि िायसवाही सुनिनश्चत निया िाये। 

यह नि इस लोितं्रत में िािूि िे राि में सब बराबर है सभी िो शासि िी िीनत-नियमो ंऔर 

िािूि िा पालि िरिा होगा। एि िारपोरेट िंपिी िी िैनति और सामानिि निमेदारी और 

अनधि बिती है नि वह प्रनतस्पधी िा बिे और सभी संसाधि आम ििता से िुडे़ हए है उििा 

अिुनचत िायदा और दोहि िर शासि िो अिुनचत रािस्व क्षनत िा पहंचाये। 

यह नि अगर ऐसा िृत्य मेससस अल्ट्र ाटेि सीमेंट नलनमटेड यूनिट नबरला वाइट िटिी द्वारा निया 

गया है तो वो िांच िा नवषय है इस पुरे प्रिरण िी पूरी ईमािदारी और निमे्मदारी िे साथ िााँच 

हो और दोषी पाये िािे पर नियमािुसार उनचत शास्थि एवं दास्थण्डि िायसवाही िी िाये। 

उक्त तथ्य मुझे अनधिृत िाििारी से प्राप्त हई है इसिी सत्यता िी प्रनतपुनष्ट और िााँच हेतु शासि 

-प्रशासि िे संज्ञाि में मेरे द्वारा लाया िा रहा है” 

 

 

3. English translation of the relevant part of the letter petition made by 

the Registry of this Tribunal reads as under:-  

“Subject:- Regarding mineral dolomite and limestone mine at village 

Chhaparwah, Tehsil Barwara, District Katni, Khasra No. 13 and 31, 

total area 19.71 hectares, of M/s Ultratech Cement Limited, Unit Birla 

White, Katni. 

Sir, 

It is submitted that M/s UltraTech Cement Limited, a unit of Birla 

White in Barwara tehsil of my home district, is acting as a mineral 

mafia in Katni district. It has its eyes set on the finest Wallputti-grade 

dolomite deposits in Katni district. It intends to acquire this dolomite 

through all legal and illegal means. To achieve this, UltraTech Cement 

Limited is disregarding all ethical standards and causing revenue 

losses worth crores of rupees to the government. 

I had previously brought to your attention the issue of illegal 

excavation by encroaching upon the land outside their mine located in 

village Bhadawar, tehsil Barwara. In the joint demarcation report of 

the Mineral and Revenue Department dated 21.05.2025, it has been 

proved that M/s Ultratech Cement Limited, Unit Birla White, Katni, has 

encroached upon 1.30 acres (0.52 hectares) of land in the mine in 

village Bhadawar and carried out illegal excavation. There is a 

provision for a 30-fold penalty for illegal excavation as per rules. If 

imposed, the amount would run into crores of rupees. The government 

is yet to take action on the said demarcation report. 

(ANNEXURE 1 BHADAWAR MINES SEEMANKAN REPORT) 

The mine of mineral dolomite and limestone at village Chhaparwah, 

Tehsil Barwara, District Katni, Khasra No. 13 and 31, total area 19.71 

hectares of M/s Ultratech Cement Limited Unit Birla White Katni has 
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been contracted for a period of 50 years from 23.02.1981 to 

31.03.2030. (ANNEXURE 2 CHHAPARWAH MINES ANUBANDH 2015) 

With reference to the above said mining lease, serious irregularities, 

illegal encroachment, illegal excavation, illegal transportation and 

violation of rules and regulations are being committed by M/s 

Ultratech Cement Limited Unit Birla White Katni, which is being 

brought to the notice of the Government Administration by me for 

proper investigation and appropriate action. 

The land of village Chhaparwah, Tehsil Barwara, District Katni, 

Khasra number 176/1 and 177/2 (new Khasra number 31 and 13) 

with total area of 10.17 hectares (25 acres) was approved for 10 years 

vide order number 3-37/80/12 dated 06.08.1980 of Madhya Pradesh 

Government, Mineral Resources Department Bhopal. The area of the 

above-mentioned mining lease was increased to 48.72 acres (19.71) 

hectares under the order dated 05.07.1985 and the period was made 

for 20 years i.e. from 23.02.1981 to 22.02.2001. Further renewal for 

20 years (23.02.2001 to 22.02.2021) and subsequently extended as 

per Section 8A (5) of the Mines and Minerals (Development and 

Regulation) Act (Amendment) Ordinance, 2015 from 23.02.2021 to 

31.03.2030. 

(ANNEXURE 2 CHHAPARWAH MINES ANUBANDH 2015) 

The said mining lease was transferred from M/s Grasim Industries to 

M/s Ultratech Cement Limited (Unit Birla White) vide order no. 3-

23/2002/12/2 dated 13.07.2011 of Madhya Pradesh Government, 

Mineral Resources Department, Bhopal. The mine contains dolomite 

and limestone minerals, which fall under the primary mineral 

category. Its regulation and management is carried out by the Indian 

Bureau of Mines (IBM) through the approval of mining plans/schemes 

and regular annual inspections. In case of violations found during 

inspections, a violation notice is issued under the Mineral 

Conservation and Development Rules 2017. The IBM Violation Notice 

dated 23.03.2024 states that the violation under Rule no. 11(1) states: 

ii. Backfilling in the pit is observed in the area which is not proposed 

in the approved Review of the mining plan. 

M/s UltraTech Cement Limited (Unit Birla White) has consistently 

concealed true information in the preparation of mining plans and 

schemes. Illegal excavation and backfilling have consistently been 

carried out in the mine area. This fact is also confirmed by the 

aforementioned IBM Violation Notice dated 23.03.2024. 

(ANNEXURE 3-IBM VIOLATION NOTICE DATED 23.03.2024) 

With respect to the said mining lease, M/s Ultratech Cement Limited 

(Unit Birla White) has illegally excavated and transported 

approximately 15 lakh metric tonnes from the mine located in village 

Chhaparwah, for which the penalty is 30 times the prescribed royalty 

amount (Rs. 100/- PMT on dolomite), i.e. approximately Rs. 450 crore. 

In the context of the mining lease of M/s Ultratech Cement Limited 

(Unit Birla White) located at Village Chhaparwah, I have obtained 

year-wise images of the mining area from Google Earth, documents of 

the mining lease located at Village Chhaparwah available on the 

departmental website available on the internet, on that basis I am 

32
34

34 
98



presenting a first-hand review of the irregularities and illegal 

excavation of the mining area before the Government administration. 

Significant discrepancies in the extraction and dispatch of dolomite 

minerals 

1. The only pit currently being excavated for dolomite minerals in the 

mining lease area of M/s. UltraTech Cement Limited, a unit of Birla 

White, is a single pit measuring approximately 3 hectares. There are 

no other pits on the site. The maximum depth is 30 meters and the 

average depth is 12 meters. 

(ANNEXURE 4 AND 4A-PIT PHOTOGRAPHS OF CHHAPARWAH 

MINES) 

2. Approximately calculated 7 lakh metric tons of mineral appears to 

have been produced from the said area. 

3. Approximately 2 lakh metric tons of subgrade mineral deposits are 

located in the mineral waste dump; thus, a total of 5 lakh metric tons 

of dispatchable mineral appears to have been extracted from the pit 

as currently visible. 

(ANNEXURE 5 CHHAPARWAH MINES DUMP PHOTOGRAPHS OF SUB 

GRADE MINERALS) 

4. UltraTech Cement Limited (Unit Birla White), Katni, shipped 

approximately 2.2 million metric tons of dolomite from the mining lease 

at Village Chhaparwah to Birla White Putty Plant, Village Pati Jharela, 

using valid pit passes from 2015 to 2024-25. This data can be viewed 

in the records of the Mineral Branch, Katni, and on the e-mineral 

portal. The quantity of mineral extracted can also be estimated by 

measuring the mining pit. 

(ANNEXURE 6 CHHAPARWAH MINES PRODUCTION SHEET) 

5. UltraTech Cement Limited (Unit Birla White), Katni, produced only 

0.5 million tons of dolomite from its quarry and dispatched and 

transported approximately 2.2 million metric tons of dolomite to its 

Birla White Putty Plant in Village Pati-Jharela. 6. The difference of 1.7 

million metric tons between production and dispatch was caused by 

illegal mining. The administration is expected to verify this illegal 

mining and take appropriate action. 

7. The putty plant at Jharela-Pati of UltraTech Cement Limited (Unit 

Birla White), Katni is operational since 2012 with an annual 

production capacity of 4 lakh MTPA. For this, the ratio of dolomite and 

other raw materials is 80:20, in the total 13 years till 2024, the 

consumption of 41 lakh ton dolomite at 80% ratio in the production of 

52 lakh ton wallputty can be cross verified from dispatch from the 

mine and others. This fact can be corroborated to prove illegal 

excavation. 

M.P. Minerals (Prevention of Illegal Mining, Transportation and 

Storage) Rules, 

1. The mineral dolomite is mined from the mining lease of M/s 

Ultratech Cement Limited (Unit Birla White) located in village 

Chhaparwah, Katni, and transported to the company's Birla 

Whiteputty Plant located in Jharela-Patti, Katni. In order to conceal 

illegal mining, the company seeks to conceal the amount of mineral 

being legally obtained from the mine. 
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2. The Putty Plant of UltraTech Cement Limited (Unit Birla White), 

Katni, located at Jharela-Pati, has been operating with an annual 

production capacity of 400,000 MTPA since 2012. The primary raw 

material for the operation of the said Wall Putty Plant is dolomite, 

which accounts for 80% of its utilization, i.e., 320,000 MT. 

3. The putty plant keeps a reserve of its operational capacity for rainy 

season and other circumstances. For this, approximately 1 lakh metric 

ton of dolomite mineral is stored in the putty plant located at Jharela-

Pati of M/s Ultratech Cement Limited (Unit Birla White), Katni. 

4. The provision of stock license for the storage of the said mineral has 

been made in the MP Minerals (Prevention of Illegal Mining, 

Transportation and Storage) Rules 2006, later known as Rules 2022. 

5. The rule clearly provides that "No person shall store or cause to be 

stored for commercial purposes or trade any mineral/minerals or its 

products outside the mine/quarry area without holding a valid Licence 

granted by the Licensing Authority under these rules. 

6. "Stockyard" means a place where the mineral/minerals and / or its 

products are stored and stocked for commercial purposes outside the 

lease area; 

7. "Mineral Product" means bricks, roofing tile, lime, dressed stone, 

block, slabs, tiles, chips, ballast, stone dust and/or any product to be 

prepared from mineral/minerals without involving any chemical 

changes. 

8. Despite the provision in the rules, M/s Ultratech Cement Limited 

(Unit Birla White), Katni has not obtained a stock license for its putty 

plant located at Jharela-Pati. This act encourages illegal storage and 

transportation. 

9. M/s Ultratech Cement Limited (Unit Birla White), Katni, not only 

purchases dolomite from legal mining lease holders but also from 

various traders. The dolomite may be supplied by them from illegal 

mining sources. Transportation may be done using a transit pass from 

another source. 

10. All the wallputty plants and others located in Katni district, 

combined, consume 15-16 lakh metric tons of dolomite annually. 

However, the Mineral Department estimates revenue from only 4-5 

lakh metric tons of dolomite. The reasons for this discrepancy mustbe 

studied in detail. Illegal mining and the points (industries) where this 

illegally mined mineral is consumed must be identified. 

11. A correlation must be established between the source of mineral 

production (mining lease) and the source of mineral consumption 

(storage permit) to completely prevent illegal processes. 

12. It is unclear why the industry in Madhya Pradesh is violating the 

Madhya Pradesh Minerals (Prevention of Illegal Mining, Transportation 

and Storage) Rules 2006 and subsequent Rules 2022. However, the 

company should be transparent. If compliance with the rules helps 

curb illegal mining, the company should cooperate. 

13. Other companies, both large and small, in the district have 

obtained stock licenses for the putty industry. And the fact that M/s 

Ultratech Cement Limited (Unit Birla White), Katni, filed suit against 

this in the Honorable High Court of Jabalpur, upon request from the 

Mineral Department, casts doubt on the company's intentions. 
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Regarding Khasra No. 13 

1. UltraTech Cement Limited (Unit Birla White) has been granted an 

area of 1.44 hectares in Khasra No. 13 for mining vide a Government 

Order. 

2. It has expanded and occupied an area of 1.70 hectares in Khasra 

No. 13, due to which illegal mining is continuing even today by 

occupying an area 0.26 hectares more than the legally provided area. 

(ANNEXURE 10-KHASRA 13 HIGHLIGHTED) 

Regarding Khasra No. 5 

1. The mining lease granted to UltraTech Cement Limited (Unit Birla 

White) in village Chhaparwah, as per the Khasra and map, covers 31 

parts (18.27 hectares) and 13 parts (1.44 hectares) with a total area 

of 19.71 hectares. However, UltraTech Cement Limited (Unit Birla 

White) has included Khasra No. 5 in its current mine map despite it 

not being mentioned in the mining lease order and contract and the 

Environmental Consent (EC). (ANNEXURE 7-CHHAPARWAH MINES 

GOVERNMENT KHASRA AND NAKSHA) 

2. Currently, by including 3 hectares area of Khasra No. 5 in the map 

of the mining lease granted by the Government (whereas this Khasra 

No. 5 has not been granted by the Government), Ultratech Cement 

Limited (Unit Birla White) has encroached upon the area since the year 

2018 and started illegal excavation which is continuing till date. 

(ANNEXURE 8 GEO-TAGGED PHOTOGRAPHS OF ILLEGAL MINING IN 

KHASRA NO. 5) 

3. Mining has been done up to a depth of 40 meters on 2.70 hectares 

of 3 hectares area of Khasra No. 5. On this basis, at an average pit 

depth of 20 meters, 5,40,000 cu.meter of dolomite mineral and at a 

mathematical value of 2.5 tons/m³, approximately 10 lakh metric tons 

of dolomite mineral has been mined without any authorization, 

involving environmental damage. 

Regarding e-tender for the mineral dolomite in village Chhaparwah 

1. E-tender No. 3(1) dated 20.05.2022 for the mineral dolomite issued 

by the Directorate of Geology and Mining, Madhya Pradesh, invited 

tenders for Khasra Nos. 5 (Part), 13 (Part), 14 (Part) of village 

Chhaparwah, totaling an area of 9.42 hectares. 2. Illegal excavation 

on Khasra No. 5 (Part), 13 (Part), 14 (Part) of the said tender with total 

area of 9.42 hectares was started by UltraTech Cement Limited (Unit 

Birla White) after new EC No. 1085/SEIAA/13 DATED 25.06.2013 in 

which the production capacity was expanded from 6600 TPΑ το 

500000 ΤΡΑ (FIVE LAKH). 

3. Illegal excavation continued unabated in the aforementioned 

Khasra number from 2014 to 2019. During this period, the entire 

production from this area was shipped to UltraTech Cement Limited 

(Unit Birla White) Putty Plant in Village Pati-Jharela, amounting to 

approximately 1.5 million tons. Since excavation was not conducted 

from a legal mining area, penalties of up to 30 times the amount for 

1.5 million tons are applicable under the category of illegal mining and 

illegal transportation. 

4. Mining was done up to a depth of 20 meters on an area of 4.70 

hectares out of total area of 9.42 hectares in Khasra No. 5 (Part), 13 

(Part), 14 (Part). At an average pit depth of 12 meters, 6,00,000 
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cu.meter dolomite mineral with a density of 2.5 tons/m³, 

approximately 15 lakh metric tons of dolomite mineral has been 

excavated without any authorization, involving environmental 

damage. 

5. After UltraTech Cement Limited (Unit Birla White) had extracted 15 

lakh metric tons of mineral from 2019 to 2021, in order to hide the 

illegal excavation, 15 lakh metric tons of dolomite which was unused 

for putty work and was of low whiteness, was backfilled with 

subgrade minerals and an attempt was made to conceal the crime. 

6. After tendering E-Tender No. 3 (1), a letter of intent was issued on 

23.09.2022 in favor of the successful tenderer, M/s Jai Mahavir 

Minerals, Nagpur. Upon learning that the mineral had already been 

exploited, the firm contacted both the Directorate of Geology and 

Mining, Bhopal, and Ultratech Cement Limited (Unit Birla White), 

Katni. The firm was disappointed when no appropriate response was 

received, which dealt a blow to the government's tender policy. 

Ultratech Cement Limited (Unit Birla White), Katni, intentionally 

caused the government to lose the revenue it was supposed to receive. 

7. Another fact regarding the said tender is that UltraTech Cement 

Limited (Unit Birla White), Katni, was also a tenderer in the said 

tender. Their tender was rejected on technical grounds. If they had 

been allotted the tender area after receiving the tender, their intention 

to conceal the illegal mining could have been ignored. (ANNEXURE 9-

DOCUMENTS AND PHOTOGRAPHS OF E-TENDER MINES) 

Illegal mining of the mineral dolomite on other land parcels throughout 

Chhaparwah village. 

1. Chhaparwah village has over 200 hectares of government land, 

which contains the dolomite mineral. Within this land, M/s Ultratech 

Cement Limited (Unit Birla White), Katni, has a legal 19.716 acres 

mine. Under the guise of this legal mine, illegal mining has been 

ongoing in other nearby land parcels since 2014, as can be seen in 

Google Earth's year-by-year satellite images. 

2. Continuous illegal excavation and backfilling is done from about 2 

hectares of all other Khasras of village Chhaparwah, namely 8/52, 

8/53, 8/54, 8/55, 8/56, 8/57, 8/58, 8/59, 8/60, whose total area is 

6.20 hectares. In this way, till date, about 1 lakh MT of high-quality 

expensive dolomite is being extracted from these areas. 3. The above 

mentioned Khasras are government leased land distributed to tribals, 

from which the tribals have been driven away through intimidation. 

They have not been allowed to use their land for the past 10 years. 

Their land has been illegally mined. 

4. To conceal the above act, M/s Ultratech Cement Limited (Unit Birla 

White), Katni, applied for a mining lease in these Khasras and 

obtained an LOI vide Government Order 4075/31/U.P/N No. 13/2024 

dated 28/03/2025. It is noteworthy that all of the above-mentioned 

land is government owned, and the Government's MP Minor Minerals 

Act 1996 (amended 22.01.2021) prohibits the application for a mining 

lease on government land. 

5. The Madhya Pradesh Minor Minerals Act 1996 and its amendment 

dated 22.01.2021 provide for the allotment of government land only 
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through tender. This allows the Madhya Pradesh government to obtain 

a fair price for minerals and maximize revenue. 

6. Applications for mining leases in Khasra numbers 8/52, 8/53, 

8/54, 8/55, 8/56, 8/57, 8/58, 8/59, 8/60, and other Khasras were 

obtained vide Government Order 4075/31/U.P/N No. 13/2024 dated 

28/03/2025. A proper investigation should also be conducted to 

determine what facts or information M/s UltraTech Cement Limited 

(Unit Birla White), Katni, has concealed or altered in government 

records, allowing the allotment of a mine on government land. 

(ANNEXURE 11-YEAR WISE SATELLITE PHOTOGRAPHS) 

(ANNEXURE 12 PHOTOGRAPHS OF ILLEGAL MINING IN KHASRA NO. 

8 WITH BACKFILLING) 

(ANNEXURE 13-LOI GRANT IN KHASRA NO. 8) 

Violation of conditions of EC issued to M/s UltraTech Cement Limited 

(Unit Birla White) 

Case No. 613/2010 Environment Clearance No. 1085/SEIAA/13 

dated. 25/06/2013 (ANNEXURE 14-ENVIRONMENT CLEARANCE) 

As per the facts presented above, encroachment and excavation of 

more than 17 acres of land has caused irreparable damage to the 

environment. Carrying out mining operations without assessing the 

environmental impact and causing environmental damage has a major 

impact on India's environmental commitment. 

Incorrect information has been submitted by M/s UltraTech Cement 

Limited (Unit Birla White Katni). In Page-1 of EC, the second project 

proponent has given information of only Khasra No. 31 and 13 of the 

mining lease area and latitude 23° 39' 21.9" N to 23° 39' 39.6" N and 

longitude 80° 34' 42.5" E to 80° 35' 11.11" E. This information is 

wrong. It does not show Khasra No. 31 and 13 but falls in three 

Khasras of Khasra No. 14, 5, 13. 

It is mentioned in the point of Standard Condition that 

Point no.1. Any addition of the mining area, change of khasra 

numbers, enhancement of capacity, etc., shall again require prior 

environment clearance as per EIA notification 2006. 

According to point no.1, in case of any change in the Khasra number, 

such as the subject of Khasra number 5 and change in latitude and 

longitude, there was a need to take EC again. C 

Point no. 10. Mining will be carried out as per the approved Mining 

plan. In case of any violation of the Mining plan, the Environmental 

Clearance given by SEIAA will stand cancelled 

Point no. 10 states that SEIAA can cancel the Environmental Clearance 

if excavation is not carried out as per the mining plan. 

Works not carried out as per mining plan/scheme 

(a) Illegal excavation is being carried out in approximately 7 hectares 

(17 acres) outside the designated quarry area. This can be observed 

year-wise in Google Earth images. 

(Attachment 7) 

(b) A 7.5-meter barrier zone has not been left around the quarry. 

Excavation is also being. carried out in adjacent government land, 

sometimes extending beyond 50 meters. 

(Attachment 8) 
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(c) No plantation has been done in the mine area due to the failure to 

leave a 7.5 meter barrier zone. 

d) The mine area has steep cliffs of more than 10 meters at a 90 degree 

angle. The mining plan's provisions for mining benches have not been 

followed. 

Point no.14, 15. Check-dam and garland drain shall be constructed at 

the foot of dumps, and coco filters installed at regular intervals to 

arrest silt from being carried to water bodies. Adequate number of 

check dams and gully plugs shall be constructed across 

seasonal/perennial Nallahs. 

According to point no. 14,15, no trenches/garland drains have been 

constructed around the dumps. Water from the mines should not flow 

directly into the drain. Despite this, no settling tank has been 

constructed in the mine area. There are rain drains nearby which 

continuously discharge huge amounts of silt into the drain. 

Check dam and garland drain have not been constructed. No water 

body or drain has been constructed in the mine area. Rain water and 

dewatering water collect in the wetlands of nearby Jhampi and 

Bhajiya villages due to slope. For the past several years, heavy 

blasting in the mines has been continuously polluting the water with 

chemical components. The effect of this pollution is also being felt on 

the groundwater level of rural areas. 

Point no.18 Over Burden (OB) shall be stacked at earmarked dump 

site only and shall not be kept active for a long period. The maximum 

height of the dump shall not exceed 20m each stage shall preferably 

be of maximum 10 m and overall slope of the dump shall not exceed 

35°, 

Point no.18 Overburden is dumped anywhere outside the mine area, 

still no rules are being followed regarding the height of the dump and 

slope angle. 

Point no.19 Minimum 1000 plants shall be planted in one year and 

5000 plants shall be planted in the first five years. 

Point no.19- Not a single visible living plant is visible from the mining 

lease holder during the 10 years since the EC was obtained in 2013. 

Point no.21 By the end of the lease period, 33% of the area should be 

brought under plantation. Point no.21 - The 50-year term of the mining 

lease will expire on March 31, 2030, or in the next five years. 

According to the conditions outlined in point 21, 33% of the lease area, 

or approximately 6.50 hectares (16 acres), must be planted. Currently, 

no plantations have been established in the lease area. 

Point no.29 Rain water harvesting shall be undertaken to recharge the 

groundwater source and status of implementation shall be submitted 

to the Regional Office, MoEF, Gol. Bhopal and MP PCB within six 

months and thereafter every year from the next consecutive year. 

Point no.29 - Rain water harvesting also does not appear to have been 

done in the mining area. Whether the annual report of its compliance 

is being sent to the department or not can be made clear from the 

departmental information. 

The violation of the conditions mentioned in the environmental 

clearance is a serious crime. This crime has been committed by a 

corporate company, M/s Ultratech Cement Limited, Unit Birla White, 
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Katni, which has a great responsibility for social and environmental 

protection. For the above act, the environmental clearance of 

Bhadawar Dolomite Mines of M/s Ultratech Cement Limited, Unit Birla 

White, Katni should be cancelled and provisional action should be 

taken so that it can be presented as an excellent example in the society 

that no compromise of any kind will be made for the protection of the 

environment, today or in the future. 

Lack of compliance with mine safety laws 

1. The Mines Act 1952,1955 

2. The Metalliferous Mines Regulation Act 1961 

3. The Explosive Rules 2008. 

M/s Ultratech Cement Limited, Unit Birla White, Katni, has violated 

Rule 32(2) (d) of the Mineral Conservation and Development Rules, 

2017 in its mine situated at Village Chhaparwah, Tehsil Barwara, 

District Katni, as under:- 

(ALL THE CONCERNED PHOTOGRAPHS ARE ATTACHED IN THE 

PRIOR ANNEXURES) 

(a) Illegal excavation is taking place on approximately 17 acres outside 

the designated quarry area. This can be seen from on-site inspections 

and year wise Google Earth imagery. 

(b) A 7.5-meter barrier zone has not been left around the quarry, and 

additional mining is also taking place on other government land 

adjacent to the border. 

(c) No plantation has been done in the mines area as a barrier zone of 

7.5 meters has not been left. 

"A safety zone of 7.5 meters shall be maintained from the lease 

boundary which shall remain untouched and be developed as a green 

belt." as per Rule 32(2)(d) of the Mineral Conservation and 

Development Rules, 2017 

"No excavation shall be carried out within 7.5 meters from the lease 

boundary to avoid damage to adjacent property and to maintain slope 

stability", as per DGMS Circular Reference: DGMS Tech Circular No. 

1/2008 (and similar orders 

(d) The instructions given by the Mine Safety Act regarding mine pit 

height and bench construction have not been followed in the operation 

of the mine. C 

- "All benches are designed with the maximum height of 6-9 meters 

and width not less than 1.5 times the height as per Regualtion 106 of 

MMR 1961 and DGMS Technical Circular 01/2009" 

(e) Mountains of mineral waste dumps have been created here and 

there, standing vertically approximately 50 feet high. Waste is still 

being dumped there, which could lead to an accident. 

"Overall slope angle should not exceed 45° unless supported by a 

detailed geotechnical report as per Rule 111 of the Mineral Concession 

Rules, 1960 (MMDR Act) 

M/s Ultratech Cement Limited, a reputable company, despite being 

aware of all rules and regulations, has ignored mine safety at its mine 

located in village Chhaparwah and has disregarded the relevant rules 

and regulations. For this reason, the company's mining expert, the 

mine manager (Sh. Bijay Jaiswal), who was responsible for operating 

the mine as per the rules, has also failed to comply with all rules and 
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regulations. Legal action should be taken against him and his 

qualified degree license should be suspended with immediate effect. 

This crime is being committed by a corporate company, M/s UltraTech 

Cement Limited, Unit Birla White, Katni, which has a significant 

responsibility for social and environmental protection. An investigation 

should be conducted into this act, and if found guilty, mining 

operations at the Chhaparwah Dolomite Mines of M/s UltraTech 

Cement Limited, Unit Birla White, Katni, should be suspended, and 

appropriate action should be taken under the mine safety rules and 

regulations. 

In this democracy, under the rule of law, all are equal; everyone must 

abide by government policies, rules, and laws. A corporate company 

has an even greater moral and social responsibility to refrain from 

becoming competitive and to avoid causing undue revenue loss to the 

government by exploiting and exploiting resources that belong to the 

general public. 

If such an act has been committed by M/s Ultratech Cement Limited 

Unit Birla White Katni, then it is a matter of investigation. This entire 

matter should be investigated with complete honesty and 

responsibility and if found guilty, appropriate penalty and criminal 

action should be taken as per the rules. 

I have received the above facts through authorized source and I am 

bringing it to the notice of the government-administration for its 

verification and investigation of its veracity.” 

 

4. Prima facie the averments made in the application raise substantial 

questions relating to environment arising out of the implementation of the 

enactments specified in Schedule-I to the National Green Tribunal Act, 

2010. 

 

5. In view of the averments in the application, we consider it 

appropriate to have response of (1) State of Madhya Pradesh through 

Principal Secretary, Environment, Forest and Climate Change, 

Government of Madhya Pradesh. (2) District Magistrate, Katni (3) Central 

Pollution Control Board through Member Secretary (4) Madhya Pradesh 

Pollution Control Board (MPPCB) through Member Secretary and (5) M/s 

Ultratech Cement Limited, Unit Birla White, Katni who stand impleaded as 

respondents No. 1 to 5. The Registry is directed to prepare and attach 

memo of parties to the application and issue notices to respondents No. 1 

to 5 requiring them to file their replies/responses within one month.    
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6. Notice is ordered to be served on respondent no. 5 through the 

District Magistrate, Katni and for this purpose, notice issued to respondent 

no. 5 may be sent to the District Magistrate, Katni by email for getting the 

service effected on respondent no. 5 and sending his report in this regard 

to this Tribunal within 15 days. 

 

7. In view of the averments made in the application, we also consider it 

appropriate that a Joint Committee be constituted to verify the factual 

position and take appropriate remedial action.  Accordingly, we constitute 

a Joint Committee comprising of representatives of Integrated Regional 

Office, MoEF&CC, Bhopal, Madhya Pradesh, Central Pollution Control 

Board (CPCB), MPPCB and District Magistrate, Katni and direct the same 

to meet within two weeks, undertake visits to the site, look into the 

grievances of the applicant, associate the applicant and representative of 

the concerned project proponent, verify the factual position and take 

appropriate remedial action by following due course of law and submit its 

report within one month. The CPCB will be the nodal agency for 

coordination and compliance.  

 

8. List on 06.01.2026 for further consideration. 

 

9. A copy of this order be sent to the Integrated Regional Office, 

MoEF&CC, Bhopal, Madhya Pradesh, Member Secretary, CPCB, Member 

Secretary, MPPCB and District Magistrate, Katni by email for requisite 

compliance. 

Arun Kumar Tyagi, JM 

 
 
 

  Dr. Afroz Ahmad, EM 
 

 

 

November 24th, 2025 
Original Application No. 579/2025 
AB 
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Case no.225/2008  Page no 1 of 10 

State Level Environment Impact Assessment Authority 

Madhya Pradesh 
Government of India 

Ministry of Environment & Forests 

Madhya Pradesh Pollution Control Board 
E­5. Arera Colony 
Bhopal­4620 16 

visit us http://www.mpseiaa.nic.in 
Tel:0755­2466970 

No:374/EPCO­SEIAA/09 
Date:16­12­09 

To, 

M/s Alcon Laboratory & Industries, (India) 
D1 – 113/114, Sector­5, 
Devendra Nagar, Chaparwaha 
Raipur (C.G) 

Sub:  Prior Environmental Clearance for Dolomite & Limestone mine 19.716 hact. 
Khasra no 31 New at Village­ Chaparwaha, Teh.­ Murwara, Distt­ Katni. Case 
no. 225/2008 

This  has  reference  to  your  application No.  Nil  dated  13/10/08  and  subsequent  letters 

dated  17/02/09  and  22/09/2009  seeking  prior  environmental  clearance  for  the  above 

project  under  the  EIA  Notification,  2006.  The  proposal  has  been  appraised  as  per 

prescribed procedure  in  the  light  of  provisions under  the EIA Notification, 2006 on  the 

basis of the mandatory documents enclosed with the application viz., the Form I and pre­ 

feasibility  report  and  the  additional  clarifications  furnished  in  response  to  the 

observations  of  the  Expert  Committee  constituted  by  the  competent  authority  in  it 

meetings held on  23/09/2009. 

2.  It  has  been  noted  that  the  proposal  is  for  Dolomite  and  limestone  mining  at 

production capacity 7,000 Mt/annum . The mining lease area is 19.716 ha., which 

is a part of  non agriculture barren land. Out of  total  lease area of 19.716  ha., 

mining will be  carried out  in  7.7248 ha., only.  An area of  0.304 ha.  for  roads 

0.045  ha.,  for  green  belt  and  0.028  will  be  utilised  ha.  for  infrastructure.  The 

optimum depth of the mine at the end of the lease period would be 20 mts. There 

are no Wildlife Sanctuaries, National Parks, Tiger/Elephant Reserves, Heritage 

sites etc. within 10 km of the lease boundary. No relocation and rehabilitation of

Annexure-03
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population will be  involved. The mineable reserves are 6229572 T. At proposed 

rate of production  life of  the mine at present  capacity will  be about 943 years. 

Method of mining will be open cast semi mechanized using hand  tools.  Water 

requirement will be 9 KLD,  which will be met from ground water.  Solid waste of 

about 27854 Cum  MT will be generated  during the  lease period.  Public hearing 

was conducted on 10/01/2008. 

3.  The project  has been considered  in  accordance with  the provisions of  the EIA 

notification issued by the Ministry of Environment & Forests vide S.O. 1533 (E), 

dated September 14, 2006. 

4.  Based on the information submitted by you, as at Para 2 above and others, the 

State Level Environment  Impact Assessment Authority  (SEIAA)  considered  the 

case  in  its  24 th  meeting  held  on    17­11­09  and  decided  to  accept  the 

recommendations  of  SEAC.  You  are  hereby  accorded  prior  environmental 

clearance  to  the  above  project  under  the  provisions  of  ElA  notification  dated 

September  14,  2006,  subject  to  the  compliance  of  the  following  Specific  and 

General conditions. 

A.  Specific conditions 

(i)  No two pits shall be simultaneously worked i.e before the first  is exhausted and 

reclamation work completed, no mineral bearing area shall be worked. 

(ii)  After  exhausting  the  first mine  pit  and  before  starting mining  operations  in  the 

next pit, reclamation and plantation works in the exhausted pit shall be completed 

so as  to ensure  that  reclamation,  forest cover and vegetation are visible during 

the first year of mining operations  in  the next pit. This process will follow till  the 

last pit is exhausted. Adequate rehabilitation of mined pit shall be completed 
before any new ore bearing area is worked for expansion. 

(iii)  Adequate  buffer  zone  shall  be  maintained  between  two  consecutive  mineral 

bearing deposits.
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(iv)  Sprinkling of water on haul  roads  to control dust will be ensured by  the project 

proponent. 

(v)  Minimum 100 plants/ 90m 2  annually will be planted in the first five years by the 

project proponent. 

(vi)  By  the  end  of  the  lease  period  33%  of  the  area  should  be  brought  under 

plantation. 

(vii)  Blast vibrations study shall be conducted and submitted to the Regional office of 

the  Ministry  within  six  months.  The  study  shall  also  provide  measures  for 

prevention  of  blasting  associated  impact  on  nearby  houses  and  agricultural 

fields. 

(viii)  Need  based  assessment  for  the  near  by  villages  shall  be  conducted  to  study 

economic  measures  which  can  help  in  upliftment  of  poor  sections  of  society. 

Company shall provide separate budget for community development activities. 

(ix)  Land­use  pattern  of  the  nearby  villages  shall  be  studied,  including  common 

property resources available for conversion into productive land. Action plan for 
abatement  and  compensation  for  damage  to  agricultural  land/  common 
property land (if any) in the nearby villages, due to mining activity shall be 
submitted to  the Regional office of  the Ministry within six months. Annual 

status of implementation of the plan and expenditure thereon shall be reported to 

the Regional Office of the Ministry. 

(x)  Maintenance  of  village  roads  through  which  transportation  of  minerals  are 

undertaken shall be carried out by  the company regularly at  its own expenses. 

The roads shall be black topped. 

(xi)  Rain water harvesting shall be undertaken to recharge the ground water source. 

Status of implementation shall be submitted to the Regional Office of the Ministry 
within six months and thereafter every year from the next consequent year.
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(xii)  Measures for prevention and control of soil erosion and management of silt shall 

be undertaken.  Protection of dumps against erosion shall be carried out with geo 

textile matting or other suitable material, and thick plantations of native trees and 

shrubs  shall  be  carried  out  at  the  dump  slopes.  Dumps  shall  be  protected  by 

retaining walls. 

(xiii)  Trenches / garland drains shall be constructed at foot of dumps and coco filters 

installed  at  regular  intervals  to  arrest  silt  from  being  carried  to  water  bodies. 

Adequate number of Check Dams and Gully Plugs shall be constructed across 

seasonal/perennial  nallahs  (if  any)  flowing  through  the  ML  area  and  silts 

arrested. De­ silting at regular intervals shall be carried out. 

(xiv)  Garland drain  of  appropriate  size,  gradient  and  length  shall  be  constructed  for 

both mine pit and for waste dump and sump capacity shall be designed keeping 

50%  safety  margin  over  and  above  peak  sudden  rainfall  (based  on  50  years 

data) and maximum discharge in the area adjoining the mine site. Sump capacity 

shall  also  provide  adequate  retention  period  to  allow  proper  settling  of  silt 

material. Sedimentation  pits  shall  be  constructed  at  the  corners  of  the garland 

drains and de­silted at regular intervals. 

(xv)  Ground and surface water (if any) in and near the core zone (within 5.0 km of the 

lease) shall be regularly monitored for contamination and depletion due to mining 

activity and records maintained. The monitoring data shall be submitted to the 
Regional  Office  of  the  Ministry  regularly.  Further,  monitoring  points  shall  be 

located between the mine and drainage in  the direction of flow of ground water 

shall be set up and records maintained. 

(xvi)  Cultivable  waste  land  within  5  km  radius  of  the  lease  shall  be  identified  and 

developed  into  productive  land  and  made  available  to  villages.  Status  of 

implementation  shall  be  submitted  to  the Regional office of  the Ministry within 
three months from start of production. 

(xvii)  Fugitive  dust  generation  shall  be  controlled.  Fugitive  dust  emission  shall  be 

regularly monitored at  locations of  nearest human habitation  (including  schools 

and  other  public  amenities  located  nearest  to  sources  of  dust  generation  as
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applicable)  and  records  submitted  to  the  Regional  Office  of  the  Ministry 

regularly. 

(xviii)  Baseline data for air quality shall be maintained and RSPM level in air quality in 

the nearby human habitation  (villages) shall also be monitored along with other 

parameters. 

(xix)  Transportation of minerals shall be done by covering the trucks with tarpaulin or 

other suitable mechanism so that no spillage of mineral / dust take place. 

(xx)  Occupational health and safety measures for the workers including identification 

of work  related health hazards,  training on malaria eradication, HIV, and health 

effects on exposure to mineral dust etc. shall be carried out.  Periodic monitoring 

for  exposure  to  respirable mineral dust on  the workers  shall be  conducted and 

records  maintained  including  health  records  of  the  workers.    Awareness 

programme  for workers  on  impact  of mining  on  their  health  and  precautionary 

measures  like use of personal equipments etc. shall be carried out periodically. 

Review  of  impact  of  various health measures    shall  be  conducted  followed  by 

follow up action wherever required. 

(xxi)  The  project  proponent  will  ensure  following  action  to  be  taken  as  committed 

during public hearing. 

(a) Employment to local laboaurs. 

(b) All  possible  support  will  be  provided  for  the  development  of  nearby 

villages. 

(xxii)  Top soil  / solid waste shall be stacked properly with proper slope and adequate 

safeguards  and  shall  be  utilized  for  backfilling  (wherever  applicable)  for 

reclamation  and  rehabilitation  of  mined  out  area.  Top  soil  shall  be  separately 

stacked  for  utilization  later  for  reclamation and shall  not  be  stacked along with 

over burden.
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(xxiii)  Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not 

be kept active for long period. The maximum height of the dump shall not exceed 

20 m, each stage shall preferably be of maximum 10 m and overall slope of the 

dump shall  not exceed 350. The OB dump shall  be backfilled. The OB dumps 

shall  be  scientifically  vegetated with  suitable  native  species  to  prevent  erosion 

and surface run off. 

Monitoring  and  management  of  rehabilitated  areas  shall  continue  until  the 

vegetation becomes self­sustaining. Compliance status shall be submitted to the 

Regional office of the Ministry of Environment & Forests on six monthly basis. 

(xxiv)  Slope  of  the  mining  bench  and  ultimate  pit  limit  shall  be  as  per  the  mining 

scheme approved by Indian Bureau of Mines. 

(xxv)  Adequate plantation shall be  raised  in  the ML area, haul  roads, OB dump sites 

etc. Green  belt  development  shall  be  carried  out  considering CPCB  guidelines 

including  selection  of  plant  species  and  in  consultation  with  the  local  DFO  / 

Agriculture Department. Herbs and shrubs shall also form a part of afforestation 

programme besides tree plantation. The company shall involve local people  for 

plantation  programme.   Details  of  year wise afforestation  programme  including 

rehabilitation of mined out area shall be submitted  to the Regional Office of  the 

Ministry every year. 

(xxvi)  Regular  monitoring  of  ground  and  surface  water  sources  for  level  and  quality 

shall be carried out by establishing a network of existing wells and constructing 

new piezometers during the mining operation. The monitoring shall be carried out 

four  times  in  a  year  i.e.  pre­monsoon  (April­May),  monsoon  (August),  post­ 

monsoon (November) and winter (January) and the data thus collected shall be 

regularly sent  to MoEF, Central Ground Water Authority and Regional Director, 

Central Ground Water Board. 

(xxvii)  The  waste  water  from  the mine  shall  be  treated  to  conform  to  the  prescribed 

standards  before  discharging  in  to  the  natural  stream.    The  discharged  water 

from the Tailing Dam (if any) shall be regularly monitored and report submitted to 

the Ministry of Environment & Forests, Central Pollution Control Board and  the 

State Pollution Control Board.
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(xxviii)  Hydro­geological  study  of  the  area  shall  be  reviewed  annually.  In  case 
adverse  effect  on  ground  water  quality  and  quantity  is  observed  mining 
shall  be  stopped  and  resumed only  after mitigating  steps  to  contain  any 
adverse impact on ground water is implemented. 

(xxix)  Vehicular  emissions  shall  be  kept  under  control  and  regularly  monitored. 

Vehicles  used  for  transportation  of  minerals  and  others  shall  have  valid 

permissions  as  prescribed  under  Central  Motor  Vehicle  Rules,  1989  and  its 

amendments.  The  vehicles  transporting  minerals  shall  be  covered  with  a 

tarpaulin  or  other  suitable  enclosures  so  that  no  dust  particles  /  fine  matters 

escape  during  the  course  of  transportation.  No  overloading  of  minerals  for 

transportation shall be committed. The trucks transporting minerals shall not pass 

through wild life sanctuary (if any in the study area). 

(xxx)  Prior permission from the Competent Authority shall be obtained for extraction of 

ground water (if any). 

(xxxi)  Action  plan  with  respect  to  suggestions/improvements  and  recommendations 

made  during  public  consultation/hearing  (as  agreed)  shall  be  submitted  to  the 

Regional Office of the Ministry and the State Govt within six months. 

(xxxii)  A final mine closure plan, along with details of Corpus Fund, shall be submitted 

to  the  Regional  office  of  the  Ministry  of  Environment  &  Forests,  5  years  in 

advance of final mine closure for approval. 

B.  General conditions 

(i)  No  change  in mining  technology  and  scope  of working  shall  be made without 

prior approval of the Ministry of Environment & Forests. 

(ii)  No  change  in  the  calendar  plan  including  excavation,  quantum of mineral  and 

waste shall be made.
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(iii)  Mining will be carried out as per  the approved mining plan by  Indian Bureau of 

Mines. 

(iv)  Four ambient air quality­monitoring stations shall be established in the core zone 

as well as in the buffer zone for RSPM, SPM, SO2, NOx monitoring. Location of 

the stations should be decided based on the meteorological data,  topographical 

features and environmentally and ecologically sensitive targets and frequency of 

monitoring should be undertaken in consultation with the State Pollution Control 

Board. 

(v)  Data on ambient air quality (RPM, SPM, S02, NOx) should be regularly submitted 

to  the   Regional office of  the Ministry  located at Bhopal and  the State Pollution 

Control Board / Central Pollution Control Board once in six months. 

(vi)  Fugitive dust emissions from all the sources shall be controlled regularly. Water 

spraying  arrangement  on  haul  roads,  loading  and  unloading  and  at  transfer 

points shall be provided and properly maintained. 

(vii)  Measures  shall  be  taken  for  control  of  noise  levels  below 85  dBA  in  the work 

environment. Workers  engaged  in  operations of HEMM,  etc.  shall  be provided 

with ear plugs / muffs and health records of the workers shall be maintained. 

. 

(viii)  Industrial  waste  water  (workshop  and  waste  water  from  the  mine)  should  be 

properly  collected,  treated  so as  to  conform  to  the  standards prescribed under 

GSR 422  (E)  dated  19 th  May,  1993  and  31 st  December,  1993  or  as  amended 

from  time  to  time.  Oil  and  grease  trap  shall  be  installed  before  discharge  of 

workshop effluents. 

(ix)  Personnel  working  in  dusty  areas  shall  be  provided  with  protective  respiratory 

devices  and  they  shall  also  be  imparted  adequate  training  and  information  on 

safety and health aspects. 

(x)  Provision  shall  be  made  for  the  housing  the  labourers  within  the  site  with  all 

necessary  infrastructure  and  facilities  such  as  fuel  for  cooking,  mobile  toilets,
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safe drinking water, medical health care, crèche etc. The housing may be in the 

form of temporary structures to be removed after the completion of the project. 

(xi)  A  separate  Environmental  Management  Cell  with  suitable  qualified  personnel 

shall be set­up under the control of a Senior Executive, who will report directly to 

the Head of the Organization. 

(xii)  The project authorities shall inform to the Regional Office of the Ministry located 

at Bhopal regarding date of financial closures and final approval of the project by 

the concerned authorities and the date of start of land development work. 

(xiii)  The  funds  earmarked  for  environmental  protection  measures  shall  be  kept  in 

separate  account  and  shall  not  be  diverted  for  other  purpose.  Year  wise 

expenditure  shall  be  reported  to  the Ministry and  its Regional Office  located at 

Bhopal. 

(xiv)  The Regional Office of the Ministry located at Bhopal shall monitor compliance of 

the stipulated conditions. The project authorities shall extend full cooperation to 

the officer(s) of the Regional Office by furnishing the requisite data / information / 

monitoring reports. 

(xv)  A copy of clearance letter will be marked to concerned Panchayat / local NGO, if 

any, from whom suggestion / representation has been received while processing 

the proposal. 

(xvi)  State Pollution Control Board shall display a copy of  the clearance  letter at  the 

Regional office, District Industry Centre and Collector’s office / Tehsildar`s Office 

for 30 days. 

(xvii)  The  project  authorities  shall  advertise  at  least  in  two  local  newspapers  widely 

circulated,  one  of  which  shall  be  in  the  vernacular  language  of  the  locality 

concerned, within 7 days of  the  issue of  the  clearance  letter  informing  that  the 

project has been accorded environmental clearance and a copy of the clearance 

letter  is available with the State Pollution Control Board and also at web site of 

the  State  Level  Environment  Impact  Assessment  Authority  (SEIAA)  website  at
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www.mpseiaa.nic.in and a copy of the same shall be forwarded to the Regional 

Office of the Ministry located in Bhopal. 

(xviii)  The project authority has to submit half yearly compliance report of the stipulated 
prior environmental clearance terms and conditions in hard and soft copy to the 
SEIAA of M.P. on 1 st June and 1 st December of each calendar year. 

5.  The  Ministry  or  any  other  competent  authority  may  alter/modify  the  above 
conditions  or  stipulate  any  further  condition  in  the  interest  of  environment 
protection. 

6.  Concealing  factual  data  or  submission  of  false/fabricated  data  and  failure  to 
comply with any of  the conditions mentioned above may  result  in withdrawal of 
this clearance and attract action under the provisions of Environment (Protection) 
Act, 1986. 

7.  Any  appeal  against  this  environmental  clearance  shall  lie  with  the  National 
Environment  Appellate  Authority,  if  preferred,  within  a  period  of  30  days  as 
prescribed under Section 11 of the National Environment Appellate Authority Act, 
1997. 

8.  The  above  conditions  will  be  enforced  inter­alia,  under  the  provisions  of  the 
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control 
of  Pollution)  Act,  1981,  the Environment  (Protection)  Act,  1986 and  the Public 
Liability Insurance Act, 1991 along with their amendments and rules. 

Sd/­ 

(Manoj Govil) 
Member Secretary, SEIAA 

Endt No. 375 /SEIAA/EPCO/09  Dated:16­12­09 

Copy to:­ 

1.  The  Secretary,  Department  of  Environment,  Government  of  Madhya  Pradesh, 
Bhopal 

2.  The Member Secretary, Madhya Pradesh State Pollution Control Board, Paryavarn 
Parisar, E­5, Arera Colony, Bhopal­462016 

3.  The Collector, Distt­Katni­M.P. 
4.  Divisional Forest Officer, Distt­Katni­M.P 
5.  Division, Monitoring Cell, MoEF, New Delhi­ 110 003 
6.  The Regional Officer, MOEF, Bhopal 
7.  The Distt. Mining Officer, Distt­Katni­M.P. 
8.  Guard file. 

Sd/­ 
(Manoj Govil) 

Member Secretary, SEIAA
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7l18122,3:38 PM Cyber Treasury

@ ffiDepartmeot of Flnance, Covemment of Madhya Prsdesh
Acknowledgeoent Receipt for Onliue Trr P.ym€ot

to M,P. Strte Government

TIt{ (Tax Feytnent tdentillc.tion ltumber) / Enrollmcnt
/ Reglstration No.

Depositor/Dealer Name ULTRA TECH CEI4ENT PRO AN]AN]

RAHUL 8AG KATNI, KATNI, KATNI, Katni, Madhya Pradesh - 483501

Distrlct selected tor Payment Katni

Unique Reglstr.tion umber (uRN) MPrURN180720220006088

Department and Office Name Revenue , SDl4 OFFICE KATNI

Challan Payment Period 2422-2023

CRH concerning
Perlod

Head of Account Chall.n Idendfl .atlon I{umb€r
(crN) Challan No. Amount(Rs.)

2022-07-18 to
2022-07-29

0029-00-800-0019
( Fee for Reveue Court
Case Registration and

Processing )

58IN00061 5900291807202219 1984 o s tl 9999999 / OO29 | 07 / 221 03 4320 r00.00MPT002918072022002635

Total Amount(in figures) 100.00

Total Amount(ln words) One Hundred Rupees Only

,{ahe and Code ofthe Bank STATE BAN( OF INDIA (2)

Bank Reference Number CPABWINFJT

scroll No 79797

scroll Date !8107/2022

Dat€ of Transaction / Time of Transadlon
(HH24:mm:ss) r8lo7 12022 15:37 :57

Transaction Status Success

Purposc Details
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP  

Tele : 0755-2466191, Fax-0755-2463742 
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Order 
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RED-MEDIUM 
 

                     

    

CCA-Renewal 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 28200 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Ultratech Cement Ltd. 

 Unit Birla White-Katni Dolomite Mines, (Area - 19.71 Hact.), 
 

      

                                     

          

KH.No. 13 & 31 P.H.No.34 (Latitude : 23.6591 Longitude : 80.5821) 

Village:Chhaparwah, Tehsil:, Badwara Distt: Katni (M.P.)  
 

      

                                     

   

Subject:  
 

 

Grant of  Renewal of  Consent  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 of 

the Air (Prevention & Control of Pollution) Act,1981 
 

 

   

Ref:  
 

 

Renewal of  Consent  Application RNo. 1165084 Dt. 06/10/2023 and last communication received on Dt.12/10/2023 
 

 

                                     

   

                 With reference to your above application for Renewal of Consent has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 29/10/2028, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

KH.No. 13&31 P.H.No.34  at Village:Chhaparwah, Tehsil:, Badwara Distt: Katni (M.P.) 
 

    

                  
                                     

    

b. Mining Lease area: 
 

                   

     

19.71 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product Qty / year 

Mining of Lime Stone & Dolomite 5,00,000  Metric Tons Per Year 
 

 

 

        

                                     

      

 (1)  For any change in above industry shall obtain fresh consent from the Board. 

 (2)  PP shall ensure that mining is done in sanctioned lease area as per valid mining plan approved by Regional Controller of Mines IBM Jabalpur for 5 year period 

vide letter No. E-2090MCDR-MPCOST/2/22-JBP-IBM-JBP dated 07.03.2023 & in compliance of the conditions laid in EC granted by SEIAA, MP vide L.No. 

1085 Date 25.06.2013. 

 (3) PP shall ensure that area within 50 meters from kachcha road & within 200 meters from pucca road/ residential area shall be reserved for development of 

plantations and demarcation of such area shall be done by the Revenue Officials in presence of Distt. Mining Authorities before start of mining activities. PP shall 

prepare & get approval for the mining plan from the Competent Authority as per above stated requirement.  

(4)  As per the directions given by Hon. NGT in OA No. 304/2019, PP shall ensure that no mining is done within 100 meters of any residential/public buildings, 

inhabited sites, protected monuments, heritage sites, National/State highways/District Roads, Railway lines/area, ropeways, bridges, dams/ reservoirs or any other 

water body ; when there is no blasting & for blasting involving cases this distance shall be 200 meters. The regulations for danger zone (500 meters) prescribed by 

Directorate General of Mines safety shall also be complied compulsorily and necessary measures should be taken to minimise the impact on environment. Muffled 

blasting using delay detonator techniques to minimise the ill effects of basting shall be done, preferably on holidays. Each blast shall be checked for the 'Peak 

Particle Velocity' & the 'Air Over Pressure' to keep these within permissible limits.    

(5)  Solid waste generated during mining process shall be stacked at earmarked site which shall be properly surrounded by garland drains & settling pits of adequate 

sizes so that no Soil/Silt/waste rock is discharged outside the mine lease area/ nearby water body blocking the natural flow of any nallah/river/pond. Top Soil / OB 

dump shall be biologically reclaimed. 

 (6)   Evacuation of mineral shall not be through any village or forest area. PP shall provide pucca (Concreted/Ashphalted) approach road from main road to the mine 

site & ensure thick plantation on both side of this road to prevent dust/noise pollution.  

(7) The dust generated during transportation of mineral & deposited on Approach/Haul roads shall be regularly removed by the road sweeping machines &   

suppressed by intermittent sprinkling of water on roads using pressurized water tankers of adequate capacity. PP shall practice regular compaction of loose 

material of haulage road & regular water sprinkling shall be done for control of generated fugitive emissions. Main haulage Road shall be provided with mist 

        forming permanent water sprinklers on both sides to ensure control of dust during mineral transportation. Adequate No. of Fog canons of 40 merters throw shall  

be installed in mine area for control of fugitive emissions. Ambient air quality to be continuously monitored on the mine boundary through min. 3 no. CAAQMS. 
 

  

                                     

     

The Validity of the consent is up to 29/10/2028 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Katni Dist. Katni (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Katni (M.P.) 

Consent No:AW-59181Outward No:119181,31/10/2023

By the order of Chairman, MPPCB

CHANDRA MOHAN THAKUR
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 5AG4219DF8

Digitally Signed by : Chandra
Mohan Thakur,IAS
Date: 31/10/2023 07:15:59 PM

Signature Not Verified

Annexure-08
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M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP  
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                        

    

1. The daily quantity of sewage shall not exceed 0.50 KL/day which shall be treated through Septic tank Soak pit.  
 

    

                        

 

2. Trade Effluent Treatment:- 

 The applicant shall operate and maintain effluent treatment system as per the proposal submitted to the Board and maintain 

the same properly to achieve following standards-  
 

      

                        

        

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30  mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed          10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                   

                        

            

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                        

  

3. Sewage Treatment :-  The applicant shall operate and maintain sewage treatment facility to achieve following standards- 
 

     

                        

           

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30  mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed          10 mg/l. 

pH Between               5.5 – 9.0 

pH Between               5.5 – 9.0 

 

         

                        

       

 
  

                        

      

Sr   Water Code  

(Qty in klpd - Kilo Ltr per Day) 

WC : 38.000 WWG : 

0.500 
Water 

Source      

Remark 

1 Domestic Purpose 8.000 0.500 Borewell To be treated through Septic tank Soak pit 

2 Spray in Mines /Plantation  30.000 0.000 Borewell Water stored in mine pit to be used 
 

 

 

                        

     

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

 

  

 

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
 

 

  

 

8. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 

 

 
 

 

  

 

  

 

Consent No:AW-59181
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9. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                   

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

10. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor 

relive the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

12. Limitation of visible floating solids and foam: 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  

 

13. Disposal of Collected Solid waste/sludge- 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludge, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

14. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

15. Prohibition of Bypass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and 

conditions of this Consent is prohibited except: 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  

 

17. Mine management shall ensure to prevent the flow of silt in to the nearby water body. 

 

18. Mine shall treat the mine water to such an extent that it should meet the quality of water source for different beneficial 

uses.  

 

19. The mine management shall maintain zero discharge condition 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

    

            

  

1. The applicant shall operate and maintain  air pollution control system to achieve the level of pollutants to the following 

standards:- 

 
       Name of section  Capacity      Control equipment to be installed            SPM/RSPM/SO2/NOx  

(Time weighted Average)* (µg/Nm3 ) 

Loading-unloading, Haul road, 

Transportation , Crusher etc, 

Fugitive 

Emission 

Dust Collector, Dust Suppressor, Green Belt, 

Water Sprinkler, Wind Breaking Wall, 

 Annual average :  430 / 215/80/80  

24 hour average :  600/300/120/120 
  

   

            

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m
3
 (PM10 µg/m

3
 24 hrs. basis)                                                                       

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m
3
 (PM2.5 µg/m

3
 24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m
3
                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m
3
                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m
3
                    

 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 
 

 

  

 

7. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with 

minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental 

conditions and as stated in below. 

 

8. Mine management shall demarcate a barrier zone of 7.50 meter towards forest boundary as no mining zone and 

developed as green belt around the periphery.  

 

9. Dense plantation shall be carried out all around the quarry lease area as per environmental clearance condition. 

10. Proper & regular maintenance of the vehicles shall be under taken to suppress the frictional noise  

11. Transportation shall be done through covered vehicle. 

12. Transportation should not be done through forest area. 

 13. Fixed type of water sprinkle system shall be provided on haul road.  

14. Mine management shall practice regular compaction loose material of haulage road to reduce the emission of fugitive 

emission.  

15. The vehicle used for the transportation of minerals / material shall be PU certified and shall be properly maintained to 

reduce the noise. 
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GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 

site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              

    

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc  Sale to authorized party/As Per CPCB. MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be kept under  

             the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 

partner / directors / proprietor shall immediately apply for the consent with new requisite information. 
 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

8.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.  
 

 

  

 

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following:   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 

 
 

 

  

 
  

   

              

     

Additional condition:- 
 

    

              

       

1. The Mine shall optimize the water abstraction from the surface water source by utilizing the mine discharge for 

spraying on haul roads, mine area and loading - unloading area after proper treatment. 

 

2. Extensive tree plantation shall be carried out in open areas available within and around the mine premises in consultation 

with expert agency. Good housekeeping practice shall be adopted. 

 

3. Mine management shall demarcate a barrier zone as no mining zone in the periphery of mining lease area and developed a 

green belt. 

 

4. Overburden dumps shall be stored at the earmarked location along with proper stabilization arrangements and retaining wall. 

Maximum height of the OB dumps shall not exceed 20 meters and each stage shall be of 10 meters height with slope not 

exceeding 35
0
. Mine shall have to take effective steps to check the soil erosion from over burden/waste material dumping area, 

causing silting problem into nearby nallah/ river/ pond during the rainy season using Geo textile matting. 
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5. Mine Management shall construct Garland drain of (1350mx2.0mx1.5m) size with stone pitching all around, and with 

settling tanks of appropriate (40mx7.5mx3m) size and sump capacity (50mx25mx3m). Sedimentation pits shall be constructed 

at the corners of the garland drains and de-silted at regular intervals. 

 

6. Top soil shall be scraped & separately stacked with proper slope and adequate safeguards; it shall be utilized for carpeting 

over the backfilled area and rehabilitation of mined out area. 

 

7. Mine management shall provide artificial recharger measures, rain water harvesting system. 

 

8. Mine management shall provide fencing all around the lease area to prevent the accident hazard. 

 

9. The Mine shall improve their existing pollution control facilities and maintain the same properly so that the emission 

could be maintained within the prescribed standards. 

 

10. Controlled blasting should be practiced with the use of delay detonators and only during daytime. The mitigative 

measures for control of ground vibrations and to arrest the fly rocks and boulders should be implemented. 

 

11. Mine management shall submit environmental statement for the previous year ending 31st March on or before 30th 

September every year to the Board. 

 

12. Mine management shall ensure the compliance of conditions of Environmental clearance. 

 

13. Mine shall comply the provisions of all the relevant Acts/Rules/Directions/Guidelines issued by MoEF/ CPCB/ 

MPPCB time to time as required and if applicable. 

 

14. Mine shall comply the Directions/ Orders issued by Hon’ble Supreme Court/ High Court/ NGT time to time in the relevant 

Writ Petitions. 

 

15. Mine management shall install industrial grade HD IP (Internet Protocol) Pan-Tilt-Zoom (PTZ) Camera with minimum 5X 

zoom and night vision facility for remote surveillance and constant vigil of emission source. 

 

16. Mine management shall establish suitable connectivity of IP-Camera with Environment Surveillance Centre at the HQ 

of M.P. Pollution Control Board for monitoring and data transmission purpose. 
   

       

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention 

& Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. 

For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date 

of expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in 

to use any outlet for the discharge of effluent and gaseous emission. 
 

  

    

 

   

       

   

For and on behalf of 

M.P. Pollution Control Board 
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ffiiq f,{ qqk$T 6} Giw!flq erfr qgiqrfr rrm e r

a. *vp fr q-+-6 g€ (0-40 MM )drrrfi s orcq fr. rt +1 t{stt m-qim 5 qrr 14 rrm sr qFr }
s &r # *: t orlu rsfr-s g'qffi $ qK amemirr 6{ Eqr rrqr a I

5. qd ft Ed 20 r s- r o t ilsII +1 fw q-+ir t sqrkd ea@Rra t €qfro fuq1 q1 a61 | 1

Esd wdrr Ai ErdT frBo efud o.r trq-cm ern Ril orq0'e qt qr*rcn qrw qSS &
qlqq t B'qt qrdl t, d .rO tila-rqro gqftJg lHazardous waste) &' siarfa onat B t

(Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016.)

6. q6 qrrF srqfrTE (wf,r frR-f, qrq( t *{R o1 s€ & srq rz g6-s gft-qr fr 29 {-6q 116rr{

ro ffi ft iq or ft qr qqr e diqir b f*n U -*i** ol rro{r{ ilo' a1 q'a ol q-{trd 6{
Rqr qqrBr

q-6 fu- 6.+ frid +t dESd qrqrur a Trq BITEr6 fr ffi qErL+, fidz frtr-s ({B-c f{.dr
sr{d o.fl trm E{ zor s t .rr}q Fq t ffi ,fi r*str r-qi6' 12t2 grg o.og rfi-{r t*T{ &,
w *-cR Rre {fr"c +-r €qro-c fuqr qr ra t o{tr ur'} ERrorqtdqo-A-€tek{raqrfu6 oqqft
qlq frt& oili rvp qgqq Fzizq +C s1 €-6cfr (consent to operate) & B+, erfutf,fitqrq
rsF."q crir ilcR wiz gqrfta fu-qr qr ra t r
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Case No.613/2010 Environment Clearance No. '1085/SE|AAJ13 dated. 25lOOl2O13

(ANNEXURE 14 .ENVIRONMENT CLEARANCE)

Point no. 10 . Mining will be carried out as per the approved Mining plan. ln case of any
violation of the Mining plan, the Environmental Clearance given by SEIAA will stand cancelled

{6 fr sqt-fi trftrd dqrNrr i7 q6g t s+|fr Sftqr t qtrtrqq 6q tsrerfif,{it qqfiliqai
r{Wfffq &{fr q6_fr Br qqfaq"r w q.si ard ql{rd oT sflreFi fua fu+ 13-fi €M E-ri t .rfu
qqfs{ur +1 ertr irEqi t qiqd o1 qqfqrul qft{sdr qr qrcf, Gffi{ q.sdr e I

M 8{<r-6 S'd? frfr.-s ({ftc fr-{dr Er{c 6-t:S I }' gm rrrra vr+orftui rqa e1 :ifr t r ec
& pno r - t & r r qft:riqqr trffr+fi 6Rl qEfrq fiq qtql & r+sn mcis' s r, r{tr r s 6t d qrsr0
d {fr A dqT latitude 23' 39' 21.g" N to 23" 39' 39.6" N and longitude 80" 34' 42.5" E to 80' 35'

11 .11" Eq-6qr++r0rroatqe{{s{rFc'i6sr 0lr{ rg+1q-(Rf-d;rfrarmofuto-{rcF-qio ra,
s, 13 &fi{rs-s'ti erarBr

standard esndllisn; &t' Ztgdr{i&
Point no.1 . Any addition of the mining area, change of khasra numbers, enhancement of
capacity, etc., shall again require prior environment clearance as per EIA notification 2006.
point no.1 & +r5en r+vn iw C ftd ron or qM{ fiq re-s{r rci6' s 6r frsq o{tr orerisT .iltr
hrndr i qL{dq +1 arn fr gn, ec ti o1 qqra fr r

Point no. ro - fr sfuBdB fu sernn
ctearence q-g'6 6-q sf,fr B t

nvironmental

Point no.14,'15,. Check-dam and garland drain shall be constructed at the foot of dumps, and

coco filters inslalled at regular intervals to arrest silt from being carried to water bodies.
Adequate number of check dams and gully plugs shall be constructed across
seasonal/perennial Nallahs.

Pointno.14,15, +'elTsRdumpsbq-fnfi{frffiq-+-RFItht{Treanches/garlanddrainsTfr
Fffd frqr t rqis t S* qffi crfl C rtr qnr srFA t gub e.aql frd q-oR ot ot€ fi setrins
tank {{(FI qftqr il r-fl d-{ql qqr t r qrs fr fr s{qrfi rTA e ftr{n ff66R ffi qHr fr sitt ildr fr
qr{drer

check dam and gartand drain tF"T Mu Tff fuut rror t ffi u-6R a1 ot{ qLi EYS ciT rrd
t*il{ A-, t Tfr E-clq -rqr t er{td 6r q-fr aqr dewaterins 6-t qrfi aonoleerfr qTH&SIfr
dqt Lrfuqt rIrI b weland n {f,$ +dr t t m;6 o-{ aqt mines fr tfr qrfrii d{ qETqFff
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{dq-dl t qrfi f,rndR q$-d frq qt {6re{s' rgsurorqr+rsqrfrui H} r5a-owtfr tfr qqrfr
Qr (Qr t, r

Point no.18 - Over Burden (OB) shall be stacked at earmarked dump site only and shall not be
kept active for a long period. The maximum height of the dum sh xceed 20m each
stage shall preferably be of maximum 10 m and overall slope of the dump shall not exceed 35".

point no 18 3ffi ol q€s \rRqT t qrf,r rdr'rfr sro ftqr qldr e 3{rfr fr i3q ftt ff 3i{
slopE ANGLE fr lfi ffi Fqq sj qroc rs frqr qr f6r tr

Point no.1 I Minimum 1 000 plants shall be planted in one year and 5000 plants shall be planted

rn the first five years.

point no 1e- ed zor e fr ec qrd di +'eiE i r o qdh A{rc Efrq-gT q|-{s ERT drtlql rtql gfi fi-ceqfrkdwizrfrFsdrr

Point no.21 By the end of the lease period, 33% of the area should be brought under plantation

point no. 2 1 - EFq-gr & 50 Ed 3 1 .03.2030 srqfd e[r[S s s{ i * d qfit t d1e -zr fr sRfu-d
ud & +EeR 33% &, 3{qfu fiq cftqr b 3ie{ fiq gfru or orrw 6 5s &r (ro 1r6s y fr
wi2rn fuqr qnr qrRq r r$qrq A dq cRqr i oti witqra rS fr-ql.Iqr B r

Point no.29 Rain water harvesting shall be undertaken to recharge the groundwater source and
status of implementation shall be submitted to the Regional Office, MoEF, Gol. Bhopal and MP
PCB within six months and thereafter every year from the next consecutive year.

point no.2e i-{ dt { ETdfu{ tfr rq{rc S, fr ftqr rTqT ftrerfr r_0 tdr ss61 qTrlCFTT E1 srffi6
ffiC ftqr-r E] tfr sr € t ql rfr qE frHrflq qrrorfr t sc E] sf,dT B I

qo fu qqffi ffi C sfuB-d qrff or scirc c6 +hi i{qrlE e q6 srrurq q-m stft-c
drqfi N or<r-r fiqe ftfr.-s {F-c fr.dr qr{c 6.fr ERr B-qr rrqT t fuq q{ Frqrfu-f, q.i
qqtq{uT rer o1 rrA m+m B r s-w flo qr l-e-C ar<TL6 fifu ftfr}s qfts fu{dr EtEz f,.fr
fr1 rrqtq{ sffir{c qrEq +1 qqfq{uT ffi 6} F-re o-r qT dqrF-qr 6Em *1 qrt arfr eq'M fr
Td C.r,-- uq8 s<rilnT q-qd E] sa, fu'qqff,wr }. ereiur ftC frffi ran mr ot{qE-d"r erlq,rf{
ttBqfr;rflfu,rysrtlnr

Rqrm oz rci Do26

€dit6

trl-rl{dr s/oErN.fuuugqr
fu-src +fl,€Tqrfuf,flffi

clq. -erE-r$ ild$-f, cssm ffimT qrrfr

1 qEl(f qqMfi clfdqqddEHRl
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By e-mail

 
GOVERNMENT OF INDIA

MINISTRY OF MINES
INDIAN BUREAU OF MINES

OFFICE OF THE REGIONAL CONTROLLER OF MINES, JABALPUR

     No. E 2090 MCDR-MPC0LST/2/2022-JBP-IBM_RO_JBP   Dt : 07/03/2023  
 

  Shri/M/s. ULTRATECH CEMENT LIMITED ,
                  B Wing, Ahura Centre, 2nd Floor Mahakali Caves Road Andheri (East),

 

   Sub: Approval of Review of Mining Plan in respect of Chhaparwah Limestone Mine over an area of 19.71 Hect; situated in Chhaparwah Village, Badwara Taluka, Katni District of Madhya Pradesh State.  

   References:   1) Draft Review of Mining plan received on MPAS, dated - 30/09/2022

                     2) This office scrutiny comments dated – 02/12/2022

                     3)  final copy of Mining Plan received on MPAS, dated – 02/03/2023

Sir,          

          In exercise of the powers conferred under Clause (b) of Sub-section (2) of Section 5 of  Mines and Minerals (Development and Regulation) Amendment Act, 2015 read with Government of India Order
no. S.O.1857(E),dated 18/05/2016, I hereby Approve the above said Review of Mining Plan submitted under Rule 17(2) of Minerals (Other than Atomic and Hydrocarbons Energy Minerals) Concession Rules,
2016. This approval is subject to the following conditions: -

 

File No. – E 2090 MCDR-MPC0LST/2/2022-JBP-IBM_RO_JBP 
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 Subject%& Approval of Review of Mining Plan in respect of  Chhaparwah Limestone Mine over an area of  19.71 Hect; situated in
Chhaparwah Village, Badwara Taluka, Katni District of Madhya Pradesh State.

References:   1) Draft Review of Mining plan received on MPAS, dated - 30/09/2022

                     2) This office scrutiny comments dated – 02/12/2022

                     3)  final copy of Mining Plan received on MPAS, dated – 02/03/2023

Sir,          

In exercise of the powers conferred under Clause (b) of Sub-section (2) of Section 5 of Mines and Minerals (Development and
Regulation) Amendment Act, 2015 read with Government of India Order no. S.O.1857(E),dated 18/05/2016, I hereby Approve the above said
Review of Mining Plan submitted under Rule 17(2) of Minerals (Other than Atomic and Hydrocarbons Energy Minerals) Concession Rules,
2016. This approval is subject to the following conditions: -

 

1) The Review of Mining Plan is approved without prejudice to any other law applicable to the mine area from time to time whether made by
the Central Government, State Government or any other authority and without prejudice to any order or direction from any court of competent
jurisdiction.

2) The proposals shown on the plates and /or given in the document is based on the lease map /sketch submitted by the lessee and is applicable
from the date of approval.

3) It is clarified that the approval of aforesaid Review of Mining Plan does not in any way imply the approval of the Government in terms of
any other provision of Mines & Minerals (Development & Regulation) Amendment Act, 2015, or the Minerals (Other than Atomic and Hydro
Carbons Energy Minerals) Concession Rules, 2016 and any other laws including Forest (Conservation) Act, 1980, Environment (Protection)
Act, 1986 or the rules made there under, Mines Act, 1952 and Rule & Regulations made there under.

4) Indian Bureau of mines has not undertaken verification of the mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the leasehold shown on the ground with reference to lease map & other plans
furnished by the lessee.

5) At any stage, if it is observed that the information furnished, data incorporated in the document are incorrect or misrepresent facts, the
approval of the document shall be revoked with immediate effect.

6) The Financial Assurance furnished by you is Rs. 72,50,000/- (Rs. Seventy-Two Lakh Fifty Thousand only) is valid up to 31/03/2028 and
next Financial Assurance shall be submitted on or before 31/03/2028.

7) This approval is restricted in respect of proposals given in the document for the period 2023-24 to 2027-28 with validity up to
31/03/2028, subject to all other statutory clearances.

8) If the approval conflicts with any other law or court order/direction under any statute, it shall be revoked immediately.

CHHAPARWATH 1971HECT (48838601)
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9) It shall be mandatory to project proponent, abstracting ground water to obtain No objection certificate from Central Ground Water
Authority or the M.P. State Ground Water Authority.

10) As per Madhya Pradesh State Government’s order dated 10/08/2011 if there is enhancement of production proposed from that in the
approved scheme of mining under such circumstances additional stamp duty has to be paid by the lessee for the enhances quantum of
production and also a supplementary agreement has to be made by the lessee.

                                                                                                                            Yours faithfully,

               

                                                                                                                        ( Pukhraj Nenival)                                                                          
 Regional Controller of Mines                                                                                                                 Indian Bureau of Mines, Jabalpur

Copy for information to-

1. The Director of Geology and Mining, Govt. of Madhya Pradesh, Khaniz Bhawan, 29A Arera Hills, Jail Road, Bhopal (MP).
2. The Controller of Mines (CZ), Indian Bureau of Mines, Nagpur.
3. The District Collector, Katni (M.P.)
4. Shri Indraneel Dawande, 1338, Vijay Nagar, Jabalpur (M.P.) - 482002;  E mail: - engeotech@rediffmail.com

 

 

                                                                                                                  ( Pukhraj Nenival)        

CHHAPARWATH 1971HECT (48838601)
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   Regional Controller of Mines

 Indian Bureau of Mines, Jabalpur

 

CHHAPARWATH 1971HECT (48838601)

110
112

112 
176



App
ro

ve
d

  
  

 

Chapter 1 : General Information

  

1.1 : Lease Details

 
IBM Registration Number : IBM/441/2011

Lease Code : 48838601

Mine Code : 19MPR18013

Name of Lessee : ULTRATECH CEMENT LIMITED

Address of Lessee : B Wing, Ahura Centre, 2nd Floor Mahakali Caves Road Andheri (East),

Type of Lessee : Private

Name of Mining Lease : CHHAPARWATH 1971HECT

State : MADHYA PRADESH

District : KATNI

Tehsil/ Taluk/ Mandal : Badwara

Village : Chhaparwah

Lease Area (Ha) : 19.71

Forest Area (Ha) : 0.0000

Name of Minerals : LIMESTONE

Name of associated minerals : DOLOMITE

CHHAPARWATH 1971HECT (48838601)
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Type : Existing Lease

Period of the proposal (FY) from : 2023 - 24

Period of the proposal (FY) to : 2027 - 28

Type of working : Opencast

Nature of Use : Non Captive

Category of Mine : Category A

  

1.1.1 : Initial/subsequent Lease grant details

 Grant From To Lease deed execution date Lease registration date

Initial Grant 30/12/1981 22/02/2001 23/02/1981 30/12/1981

1st Extension 23/02/2001 31/03/2030 30/12/1981 23/02/2001

  

1.1.2 : Mining Plan Submission Criteria Details

 Type of Document : Review Of Mining Plan Under Rule 17(2) Of MCR, 2016

Reason/s For Modification : Review Of Mining Plan

Period for which modification is proposed : 2023-2024 to 2027-2028

  

1.2 : Land Ownership Details

 View Land Ownership Details Excel Land_Ownership.xlsx

  

1.3 : Existing Lease

 
Date of Execution : 23/02/1981
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1.3.1 : Approval of earlier Mining Plan & Its Subsequent Review in Chronological Order

 
S.N. Letter Number Date Period Type Of Approved

Document
Remark

From To

1 MP/KATNI/DOLOMIT
E/MPLN/MOD.-31/201

91513

19/06/2020 31/03/2021 01/04/2023 Modification Of Mining
Plan

NA

2 MP/KATNI/DOLOMIT
E /M-SCH11/13-14/234

26/07/2013 31/03/2013 01/04/2018 Scheme Of Mining SOM

3 MP/KATNI/DOLOMIT
E /M.SCH-02/11-12

12/01/2011 31/03/2011 01/04/2013 Scheme Of Mining SOM

4 MP/KATNI/DOLOMIT
E

/M.SCH-20/08-09/2248

18/08/2008 31/03/2008 01/04/2013 Scheme Of Mining SOM

  

1.3.2 : Partial Surrenderd Area During Stages of Operations in Chronological Order

 

Not Applicable

  

1.3.3 : Transfer of Lease Area Subsequent to Grant

 Sr.no Transfer of lease deed
letter number

Date of execution of
Transfer lease deed

Name of Transferor Nature of block transferred

Granted through auction Other than through
auction for captive use

Other than through
auction for non captive

use

1 3 23 2002 12 2 30/10/2009 Ms Alcon Laboratories No No Yes

CHHAPARWATH 1971HECT (48838601)
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Industries

2 3 23 2002 12 2 13/07/2011 Ms Grasim Industries Ltd No No Yes

  

1.3.4 : Statutory Compliances

 

1.3.4.1 : Environment Clearance

Applicable : Yes

Letter No : 1085/SEIAA/13

Date : 25/06/2013

Validity : 31/03/2030

ROM Mineral : 500000.0000 (Tonnes)

1.3.4.2 : SPCB Approvals

Letter No : AW-54265

Approval of : Consent To Operate

Date : 25/09/2021

Validity : 29/10/2023

ROM Mineral : 500000.0000 (Tonnes)

1.3.4.3 : Forest Clearance

Applicable : No

Letter No : Nil
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Date : Nil

Validity : Nil

Area (Ha) : Nil

1.3.4.4 : Land Acquisition Details 

Total Area Acquired in hectare: 0.0000

Total Amount Paid (INR) : 0.0000

1.3.5 : Mine Location Details

Toposheet Number : 64 A/10

1.3.5.1 : Location of Boundary Pillars

 View Location of Boundary Pillars Excel location_boundary_pillar.xlsx

  

1.3.6 : Owner/Nominated Owner Details

 Name PAN of owner / Nominated
Owner

Address of owner/ Nominated
Owner

Mobile Number Email Please attach Minutes of
Board Resolution in case of

Nominated Owner

K C JHANWAR AFBPJ4514J B Wing Ahura Centre 2nd
FloorMahakali Caves

RoadAndheri East

9702474200 ajit.ostwal@adityabirla.com Nominated_Owner_Declaratio
n.pdf

  

1.3.7 : Qualified Person Details as per M(OAHCEM)CR, 2016

 S.N. Prefix Name PAN of QP Address Mobile no. Qualification Exp in years as Email
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prescribed under
the rule

1 Mr INDRANEEL
DAWANDE

AEBPD8558H 1338, VIJAY
NAGAR

,JABALPUR MP

9425387402 M TECH
APPLIED

GEOLOGY

24 engeotech@rediffm
ail.com
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Chapter 2A : Geology & Exploration

  

2A.1 : Geology

  

2A.1.1 : Topography

 Terrain : Undulating

Highest Level (m) from MSL : 499.0000

Lowest Level (m) from MSL : 435.0000

Average Level (m) from MSL : 467.0000

Drainage Pattern : Dendritic

Order of Stream : Order 1

Min Dist of Stream from Lease Area(m) : 8000.0000

  

2A.1.2 : Details of Physiographic features and Infrastructures avaiable in and around the lease/ block area

 Description Location if existing Within the lease/block area Distance from boundary periphery in kms, if
existing outside the lease/block area. (within

5.00Kms)

Remark if any

River/Nallah/Reservoir 0 1.25 South direction in Jirgiri Nala

Public roads (Tar road, cart road) 0 4.0 East direction in Sihora To Bilayat Kalan tar
road

Railway track 0 0 0

Human settlements 0 1.0 SE direction in Chhararwah Village

Archaeological monuments/ places of
worships/public utilities etc

0 0 0
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Wild life sanctuaries/ national parks 0 0 0

Coastal Regulation Zone (CRZ) 0 0 0

Powertransmision lines/telephone lines 0 0 0

Firing range 0 0 0

Ordinance factory 0 0 0

grazing land/ burial ground or cremation
ground

0 0 0

Any other specify 0 0 0

 Particulars Distance from lease boundary in kms

Near by village 1.00

Nearest Railway station 7.00

Nearest Port 743.00

Distance of SH/NH from lease area 4.00

  

2A.1.3 : Regional Geology

   

Regional Geology

A varienty of rock types ranging from Archaean to plestocene sub recent area exposed in Jabalpur/Katni District . the older metamorphic rocks comprsing of granite gneiss with enclaves of
amphibolite and schist are exposed in the east central part of the district . the NEN- SSW trending volcano Sedimentary sequnce of the Mahakaushal Group consisting of meta volcanic rocks .
chemical precipitates and turdidities area exposed in the central and south western parts .dolerite and carbonate dykes . Amphibolites granites and vein quartz intrude these rock the dykes exhibit
and predominate ESE-WSW trend . the intrusive Madan Mahal granite occurs in the form of inselbergs and conical hills near jabalpur .jugel group of rocks consisting of sandstone and
conglomerate occurring as small and thin bands in the central part of the district uncomformadly overaly overline the Mahakaushal Group .vindhyan super group in represeng by Semri ,Kaimur
Rewa Bhander groups consisting of sandstone ,shale ,limestone ,porcellanite ,and sandstone with glauconite parting soccring the northern plateaus and form escarpments ,godwarna rocks
comprinsng corased and pebby sandstone and shale area exposed in the easte ceertal part and the south western part of a district .

  

2A.1.4 : Local Geology & Structure
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2A.1.4.1 : Local Geological Set-up 

As per present local geology point of view, the lease area has Mahakaushal Formation of middle Proterozoic age and major rocks is Dolomite as associate mineral while Limestone is occurring in
small area in association with dolomite. From litho set up point of view, the explored area falls in northern part while western and southern parts are at higher altitudes hence partially unexplored.
The area exhibit changes in mineralization and as per provision of MEMC 2015 and facts that area may undergo polyphase tectonic activities, presently the northern part of the lease area is
considered almost explored with present working depth. Old exploration was carried out in the form of four bore holes i.e. from BH-1 to BH-4 and recently about 09 bore holes have been drilled in
the lease area and summarized exploration reveals that northern part has been proved for dolomite upto MRL 403m while surface RL of northern part is 445m, the southern part has relatively high
relief area and as per outcome of exploration it has been capped by OB of siliceous formation for 5-12m which is underlain by Dolomite up to MRL 395m. Thus from the wet analysis point of view
and as per threshold values been set by IBM approx. 65% of total explored volume is considered for the dolomite and rest is waste. Local geology have been discussed in detailed manner including
Litho units along with avg. quality , depth of Mineralization , extensive exploration work carried out in the ML area and strike direction and values formation etc Litho set up of the area is as under
- Soil Associate mineral Dolomite with single band of Limestone along with Phyllite bands Base is not known

  

2A.1.4.2 : Structure

Overall strike is NE-SW to ENE-WSW & dipping is 55 - 85 due S.

  

2A.1.4.3 : Lithology, Petrographic & Mineralogical Description for Major, Associated & Indicator Minerals

In general the entire area has dolomite except a linear band of limestone and as earlier discussed the dolomite of the area is being used as filler grade to make Putti as Birla White Putti hence the
color appearance is the major criteria to assess the dolomite reserves and chemically it is proving the dolomite with variable silica limit. Overall strike is NE-SW to ENE-WSW & dipping is 55 - 85
due S, thus on local scale alternate sequence of Mahakaushal Group is found in this area. The following lithological assemblages have been recorded during the survey and mapping of the ML area:
Limestone: The limestone belongs to sedimentary facies which have been metamorphosed and mineralized along the strike and associated with phyllites mainly, and at few places dolomites stringes
have been reported in logging. The limestone has variable color from white grey. The limestone band is clearly exposed in the working pit in a small area of 54m2 approx. and depth been considered
for average 15m i.e. from MRL 431m to 415m. Dolomite The explored area has been proved for dolomite. As per present local geology point of view, the lease area has Mahakaushal Formation of
middle Proterozoic in age and major rocks is Dolomite as associate mineral while Limestone is occurring in small area. From litho set up point of view, the explored area falls in northern part while
western and southern parts are at higher altitudes hence partially unexplored. The area exhibit changes in mineralization and as per provision of MEMC 2015 and facts that area may undergo
polyphase tectonic activities, presently the northern part of the lease area is considered almost explored with present working depth. Old exploration was carried out in the form of four bore holes i.e.
from BH-1 to BH-4 and recently about 09 bore holes have been drilled in the lease area and summarized exploration reveals that northern part has been proved for dolomite upto MRL 403m while
surface RL of northern part is 445m,

  

2A.1.4.4 : Mode of Occurance & Controls of Mineralization

Locally Limestone & associate mineral dolomite can be noticed from the surface pit/old bore holes. As per MEMC Rules 2015 under Bedded Stratiform and Tabular deposits of Irregular Habit. The
ML area has been put under mining operation for last 41 years and existence of Limestone and associate mineral as Dolomite is being proved within working pits and further mineral existence has
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been confirmed depth wise with previously drilled 04 core bore holes and presently 09 bore holes for average 50-100m depth. The area exhibit changes in mineralization and as per provision of
MEMC 2015 and facts that area may undergo polyphase tectonic activities and presently the northern part is almost explored with present working depth and old exploration in the form of four bore
holes viz. BH-1 to BH-4 and recently about 09 bore holes have been drilled in the lease area and summarized exploration reveals that northern part has been proved for dolomite for up to MRL 403m
while surface RL of northern part is 445m the southern part has relatively high relief area from and as per outcome of exploration it has been capped by OB of siliceous formation for 5-12m then
underlying Dolomite up to 403m. The associated rock is phyllite which is invariably occurring in the lease area along the strike. For other details please refer Surface Geological Plan and Section (see
Plate no. V).

  

2A.1.4.5 : Extent of Weathering/ Alteration

No Such Studies have been done. Weathering effect has been noticed at the upper part i.e. capping of Lateritic soil and as such no weathered or alteration study been done.

  

2A.1.4.6 : Nature/Form of Mineral

Lump

Specify If any other Nil

  

2A.1.4.7 : Extent of Mineralization

Area is occupied by bands of Dolomite and Limestone where mineralized/explored area is having good width of Dolomite along with thin band of Limestone and Phyllite is found sequentially.

  

2A.1.4.8 : Deposit Type (as per MEMC Rule)

As per MEMC Rules 2015 under Bedded Stratiform and Tabular deposits of irregular habit. The limestone band has been considered as evident in pit area, however present and past exploration has
that dolomite is mineralized all over the G2 mineralization area with a band of limestone in the western part of working pit in northern part of the lease area and ongoing exploration in southern part
may likely prove for mineralization of both the lease minerals. The influence of mineralization has been considered on the basis of exposures, drilled bore hole logs and its structural behavior and it is
concluded that the northern part has approx. 8.50 ha area of mineralization and southern part has about 4.60 ha of mineralization, thus total 13.10 ha has been considered mineralization for average
40m depth. For other details please refer Surface Geological Plan and Section (see Plate no. V). Litho set up of the area is as under - Soil Dolomite and Limestone along with intercalated bands of
Phyllite Base is not known

Strike / Trend of the Ore Body

NE 55 SW to NE 85 SW

Amount of Dip of the Ore Body (degree) Amount of Dip of the Ore Body (degree)
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55 85

(from) (to)

Dip Direction of the Ore Body Plunge of Mineral Body
(degree) (if any)

Direction of Plunge

S 0 W 0 W 0 W

  

2A.2: Exploration

  

2A.2.1: Summary of The Previous Exploration (for fresh grant) / During Last Plan Period (for existing leases)

 Name of The Agency

ENGEOTECH CONSULTANT JABALPUR

 

2A.2.1.1: Geological Mapping

 SI.No. Year Scale Area Covered (Ha)

From To

1 19/06/2019 21/06/2019 1:1000 19.7100

  

2A.2.1.2: Airborne Geophysical Survey

 SI.No. Type of Survey Spacing (m) Total line (km) Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

Form To Form To

1 Nil Nil Nil Nil Nil Nil Nil Nil

  

2A.2.1.3: Ground Geophysical Survey

 SI.No. Type of Survey Spacing (m) Total line (km) Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
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Form To Form To

1 Nil Nil Nil Nil Nil Nil Nil Nil

  

2A.2.1.4: Geochemical Survey

 SI.No. Type of Sample No of Samples Aanlysis report Area Covered (Ha)

1 Nil Nil Nil Nil

  

2A.2.1.5: Pitting

 Number of Pits

1

 SI.No. Year Pit ID Length of
Pit (m)

Width of
Pit (m)

Depth of
Pit (m)

Depth
(from)

Depth(to) Running
mtr

Litho
units

exposed

Name of
the

radical

Av
Grade(in

%)

Latitude
(dd:mm:ss.ss)

Longitude
(dd:mm:ss.ss)

From To From To From To

1 31/03/20
20

01/04/20
21

PIT-1 475.00 88.00 25.00 443.00 425.00 25.00 2 M LAT
ERITIC
SOIL 2

25M DO
LOMITE
WIHT P
HYLLIT
E ONLY
SMALL
IN PIT

BANDS
OF LIM
ESTONE
100M2
HAS

BEEN E
STABLI
SH AT
MRL

Cao 45.00 23:39:28.
38

23:39:32.
61

80:34:54.
10

80:35:10.
18
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434M

  

2A.2.1.6: Trenching

 Number of Trenches

Nil

 

2A.2.1.6.1: Spacing

 Min (m) Max (m) Avg (m)

Nil Nil Nil

 SI.No. Year Trench
ID

Length of
Trench

(m)

Width of
Trench

(m)

Depth of
Trench(

m)

Depth
(from)

Depth(to) Running
mtr

Litho
units

exposed

Name of
the

radical

Av.
Grade

Latitude
(dd:mm:ss.ss)

Longitude
(dd:mm:ss.ss)

From To From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

2A.2.1.7 Exploratory Drilling(Core/non Core)

 SI.No. Year Exploration
agency

Core holes Non-core (RC/DTH) Grand total Attach log sheet
of each

borehole in
csv/excel
format

From To Number of
boreholes

drilled

Total mtrs Number of
boreholes

drilled

Total mtrs Number of
boreholes

drilled

Total mtrs

1 01/04/2022 01/12/2022 Engeotech
Consultant
,Jabalpur

9 651.00 0 0.00 9 651.00 LOGSHEET.xl
sx

  

2A.2.1.8: Exploratory Mining

 SI.No. Pit/Adit ID Length in Mtr Width in Mtr Depth in mtrs Volume (m³)
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1 Nil Nil Nil Nil Nil

  

2A.2.1.9: Sampling

 SI.No. Type of sample No of samples
collected

Number of samples
analyzed

Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Remark if any

From To From To

1 Pit 4 4 23:39:28.38 23:39:32.61 80:34:54.10 80:35:10.18 ANNEUXRE
ENCLOSED

2 Drill Core 63 63 23:39:16.37 23:39:30.66 80:34:40.45 80:35:10.73 ANNEUXRE
ENCLOSED

  

2A.2.1.10: Chemical Analysis

 SI.No. Sample ID Minerals Radical with garde in % Name of Agency Type of agency Attachment

1 AS PER CHEMICAL
REPORTS

LIMESTONE CaO - 1.12 to 51.67%
MgO -0.92 to 18.18%
SiO2 1.02 to 73.01%

BSS LAB JABALPUR NABL accredited Chemical_Report_ultratec
k.xlsx

2 AS PER CHEMICAL
REPORT

DOLOMITE SiO2, Al2O3, Fe2O3,
CaO, MgO, SO3 Cl

BSS LAB JABALPUR NABL accredited Chemical_Report_ultratec
k.xlsx

* Chemical analysis of core /non vore samples may be uploaded in CSV file which shall normally include Five files namely collar file, survey file and Geology log file, Assay file & RQD File.

  

2A.2.1.11: Petrology & Mineralogical Studies

 SI.No. Type of Sample Number of Sample Drawn Number of Sample Analyzed Petrographic Study Report

1 Nil Nil Nil Nil

  

2A.2.1.12: Beneficiation Studies

 SI.No. Type of Beneficiation Number of Samples Attach

1 Nil Nil Nil
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2A.2.1.13: Bulk Density Study as per M(EMC) Rules, 2016 and SOP of CGPB

 Method adopted for calculating bulk density of ore and waste

IS 13030.1991 (Buoyancy) method: 50 - 500g lump of sample is washing in water to remove dust. Then sample is immersing in water for a period of 1 hour with periodic agitation to remove
trapped air. Then same sample is oven dried at 105 ± 3°C and weighed repeatedly for a few times till stable/constant weight is achieved. Then bulk density is calculated as - Bulk Density (ρ) = M/V
= kg/m3

 SI.No. Nature of Ore/OB Mineral Number of samples Bulk Density Established (t/m³)

1 ORE Limestone 1 2.50

2 ORE Dolomite 1 2.65

3 OB Waste 1 2.00

  

2A.2.1.14: Area Covered under Exploration

 Level of exploration Area in Ha. Total Area in Ha.

Forest Non Forest

G-1 0.000000 0.000000 0.000000

G-2 0.000000 13.100000 13.100000

G-3 0.000000 0.000000 0.000000

G-4 0.000000 0.000000 0.000000

Area proved as Non-mineralized 0.000000 0.000000 0.000000

Area to be explored 0.000000 6.710000 6.710000

Total 0.000000 19.710000 19.710000

  

2A.2.2: Summary of The Previous Exploration (Before Last Plan Period)

 Name of The Agency

Lessee Himself ,under the guidance of his technocrats team
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2A.2.2.1: Geological Mapping

 SI.No. Year Scale Area Covered (Ha)

From To

1 26/07/2013 29/07/2013 1:1000 19.71

  

2A.2.2.2: Airborne Geophysical Survey

 SI.No. Type of Survey Spacing (m) Total line (km) Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil

  

2A.2.2.3: Ground Geophysical Survey

 SI.No. Type of Survey Spacing (m) Total line (km) Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil

  

2A.2.2.4: Geochemical Survey

 SI.No. Type of Sample No of Samples

1 Nil Nil

  

2A.2.2.5: Pitting

 SI.No. Pit ID Length of
Pit (m)

Width of
Pit (m)

Depth of
Pit (m)

Litho units
exposed

Litho Unit
From (m)

Litho Unit
To (m)

Average
Grade(%)

Running
Metres (m)

Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

Form To Form To

1 PIT1 325.00 70.00 18.00 2M
LATERITI
C SOIL 2

18M

443.00 433.00 45.00 18.00 23:39:28.38 23:39:32.61 80:34:54.10 80:35:10.18
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DOLOMIT
E WIHT

PHYLLITS
ONLY

SMALL IN
PIT BAND
OF LIMES
TONE 100
M2 BEEN

ESTABILIS
TED AT
434 MRL

  

2A.2.2.6: Trenching

 Number of Trenches

Nil

  

Spacing

 Min (m) Max (m) Avg (m)

Nil Nil Nil

 

Area Covered Under Trenching

Co-ordinates

Latitude

 North Nil

North Nil

North Nil

North Nil
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Longitude

 East Nil

East Nil

East Nil

East Nil

 SI.No. Trench ID Length of
Trench (m)

Width of
Trench (m)

Depth of
Trench (m)

Litho Units
Exposed

Average
Grade

Running mtr Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

2A.2.2.7: Exploratory Drilling

  

2A.2.2.7.1:Core/Non-core Drilling

 SI.No. Year Exploration
agency

Core holes Non-core (RC/DTH) Grand total Attach log sheet
of each

borehole in
csv/excel
format

From To Number of
boreholes

drilled

Total mtrs Number of
boreholes

drilled

Total mtrs Total boreholes Total mtrs

1 01/03/2016 29/04/2017 GDS INDIA,K
OLKATA W.B

5 150.00 0 0.00 5 150.00 Nil

  

2A.2.2.8: Exploratory Mining

 SI.No. Pit / Adit ID Volume (m³)

1 Nil Nil

  

2A.2.2.9: Sampling

 SI.No. Type of sample Number of Samples Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
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From To From To

1 Drill Core 36 4.73 23:39:28.38 23:39:32.61 80:34:54.10 80:35:10.18

  

2A.2.2.10: Chemical Analysis

 SI.No. Sample ID Minerals Radical Analysis Attachment

1 AS GIVEN CHEMICAL
ANALYSIS REPORT

DOLOMITE LIMESTONE LOI,Cao,MgO,Sio2, Al2O3,Fe2O3 Chemical_analysis_old_&_RK_Bill.p
df

  

2A.2.2.11:Petrology & Mineralogical Studies 

 SI.No. Type of Sample Number of Sample Drawn Number of Sample Analyzed Petrographic Study Report

1 Nil Nil Nil Nil

  

2A.2.2.12: Beneficiation Test

 SI.No. Type of Beneficiation Number of Samples Attachment

1 Nil Nil Nil

  

2A.2.2.13: Bulk Density

 SI.No. Rock Type Number of Samples Minerals Bulk Density Established (t/m³)

1 Nil Nil Nil Nil

  

2A.2.2.14: Area Covered under Exploration

 Level of exploration Area in Ha. Total Area in Ha.

Forest Non Forest

G-1 0.0000 0.0000 0.0000

G-2 0.0000 13.1000 13.1000
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G-3 0.0000 0.0000 0.0000

G-4 0.0000 0.0000 0.0000

Area proved as Non-mineralized 0.0000 0.0000 0.0000

Area to be explored 0.0000 6.6100 6.6100

Total 0.0000 19.7100 19.7100

 SI.No. Year Area converted
to G1 from G2,

G3 & G4

% increase in
G-1 Area

Remaining
Area % in G2

Remaining
Area % in G3

Remaining
Area % in G4

Remaining
Area in G2

Remaining
Area in G3

Remaining
Area in G4

From To

1 01/04/2017 31/03/2018 100.00 0.00 0.00 0.00 0.00 13.10 0.00 0.00

Potentially Mineralised area (Ha) 13.10

  

2A.2.3 Ore Body Geometry & Grade

 SI.No. Name of the
ore band

General Strike /
Trend

Dip Of Mineral
Body

Average Strike
Length (m)

Average Width
(m)

Chemical parameters

Average Depth
(m)

Name of the
radical

Min Grade (%) Max Grade (%) Avg Grade (%)

1 LIMESTONE NE-SW NE 320.00 55.00 18.00 Cao 42.00 45.00 43.50

2 DOLOMITE NE-SW NE 320.00 55.00 40.00 Cao 42.00 45.00 43.50

  

2A.2.4: Reserve / Resource Estimation Method

  

2A.2.4.1: Methodology

 Resource / Reserve Estimation Method

Sectional Area Method

Methodology

Cross section method has been used to calculate the reserves/resources. The Surface Geological plan of the lease area has been prepared on a scale of 1:1000 considering the Surface Plan as base
map. The disposition of various litho units as observed in the field was plotted on the Geological plan. The structural features like strike and dip of various litho units and the Limestone has been
depicted on the Surface Geological plan (please refer to Plate no. V-A). Sufficient number of cross sections have been laid across the strike of the Limestone and unit area of each cross section has
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been measured with AutoCAD and sectional distance between two lines have been considered to multiply with unit average cross sectional area thus we measured total volume of each section and
ultimately all section lines volume has been added as grand total volume. Obtained volume has been multiplied by expected recovery and then multiplied by bulk density. Further final reserves have
been obtained after deleting blocked resources from total resources as per norms. Resources/Reserves were estimated by cross sectional area method where drilled core bore holes are present. Cross
sectional area measured in sections was multiplied with the strike influence, bulk density to arrive at the quantity of the limestone in tonnes. Specific gravity of the limestone is taken as 2.5 t/cu.m.
and dolomite is 2.65 t/cu.m., being a limestone deposit of sedimentary origin it is common to present cavities/voids, interstices, hence the Dolomite recovery was considered as 65%, with OB 35%
and while limestone band is independent for its area with 100% recovery.

  

2A.2.4.2: Resource Calculation

 SI.No. Cross
Section/Bloc

k

Section
Area/ Block
Area(sq mt)

Influence(m) Depth in mtr Volume (m³) Bulk Density
(t/m³)

Resource
Quantity (t)

Level of
Exploration

Type of
Land

Name of the
radical

Grade (%) Method used
for resource
estimation

1 1 1 6455 80.00 45.00 516400.00 2.65 889499.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

2 2 2 6954 70.00 45.00 486780.00 2.65 838479.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

3 3 3 6528 67.00 45.00 437376.00 2.65 753380.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

4 4 4 6656 80.00 45.00 532480.00 2.65 917197.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

5 5 5 5606 90.00 45.00 504540.00 2.65 869070.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

6 5A 5A 3587 68.00 45.00 243916.00 2.65 420145.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

7 6 6 3824 100.00 45.00 382400.00 2.65 658684.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

8 7 7 3021 100.00 45.00 302100.00 2.65 520367.00 332 GOVT.
WASTE

Cao 45 cross section
method
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LAND

9 8 8 2584 75.00 45.00 193800.00 2.65 333820.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

10 9 9 3239 75.00 45.00 242925.00 2.65 418438.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

11 10 10 1894 45.00 45.00 85230.00 2.65 146808.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

12 6 6 54 17.00 28.00 918.00 2.50 2295.00 332 GOVT.
WASTE
LAND

Cao 45 cross section
method

Total 3928865.00 6768182.00

   

2A.2.4.3: Mineral Resource Estimate for Conversion to Mineral Reserve 

Reserves/Resources have been estimated and cross checked with respect to section considered as per drilled bore holes the conventional cross section method. Reserves/Resources have been
categorized in the ML area as per the guide lines of MEMC 2015. The estimation of ore reserves is made conventional parallel cross section method using geological - cross section. The geological
cross sections are prepared at a as Limestone behavior and best interpretation of lying the section which is across the strike of the rock. For estimation the reserve only the core drill data are
considered. Indicated Mineral Resources is under 332. Probable Mineral Reserve is under 122 category out of 332. Pre-feasibility Mineral Resources is under 222 Category out of 332.

  

2A.2.4.4: Threshold value & Cut off Parameters

The ROM quality of Limestone plays the most vital role in Cement manufacturing pertaining to the designing of raw mix as well as machinery. In addition to this aspect, the homogeneity and
uniformity of the Kiln feed leads to better performance of the Kiln resulting to uniform quality clinker. With a view to maintain uninterrupted supply of the material from mine to the Cement Plant
as well as to maintain the ROM quality of Limestone from the Mines, mining benches in different sections are planned. This will also ensure the flexibility in working, as and when required.

  

2A.2.4.5: Mining Factors or Assumptions

Mining Method - Open Cast Mining Method under ‘A’ Category. Recovery Factor - The recovery factor is 65% for Dolomite and 100% for Limestone Mining Losses - Negligible losses. Processing
Losses- No processing is proposed.
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2A.2.4.6: Metallurgical Factors or Assumptions

Not applicable.

  

2A.2.4.7: Cost & Revenue Factors

Rs. 275/- per tonne, Max. Average Production - 500000 t/year (including both limestone & associate mineral dolomite as per EC).

  

2A.2.4.8: Market Assessment

The basic use of dolomite been diversified earlier it was SMS and BF and exploitation is varied with resepect to industry demand and in coming time the uses of Dolomite been more diversified and
latestly it has been used as filler grade and the market filler grade depend up on the need of the end users some where it is pesticide and later on the based on the whiteness and inertness of the
powdered samples it has been opted to use as filler grade in detergent , paint pigment , putti and other various heads. Since this lease area has dolomite earlier been used for BF grade and later on the
diversification in use of minerals it has been opted for the filler grade to make a putti and being used for making uniform leveling of plastering home and been used for the best finishing parameters
to make house competable with environment parameters and simultaneously it has good look property . •Wall putty primarily fills in the porosity of the construction surface and corrects its curve
deviation to lay a solid foundation for obtaining uniform and smooth paint •It is a white cement-based polymer modified material that is used as a finish coat to cover unevenness and pinholes in
plastered surfaces. •The wall putty market in Asia Pacific is anticipated to expand at in the near future, owing to the growth in the building & construction industry in the region . •Wall putty offers
excellent bonding to base concrete or plastered surfaces. Therefore, it can create a smooth undulation-free surface for paint finish when applied over exterior or interior walls of a home. •Home
improvement activities and decrease in repainting cycle . expected to boost the demand for wall putty across the globe. Rise in renovation & reconstruction activities across the globe is estimated to
propel the putty market, largely employed in painting applications. it is increasingly used to correct curve deviation of interior wall surfaces in order to obtain smooth and uniform interiors for
repainting walls.

  

2A.2.4.9: Other Modifying Factors

Not applicable

  

2A.2.4.10: Classification

Indicated Mineral Resource has been calculated as per prevailing norms in Minerals (Evidence of Contents) Rules 2015, up to present explored depth. The thickness of Limestone is considered for
average 28m and dolomite for average 40m under G2 zone. Area as per bore hole findings and geological consideration mineable reserves as Probable reserves are considered ‘122’ and rest is
considered as Pre-feasibility resource as ‘222’.
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2A.2.4.11: Calculation of blocked resources

 SI.No. Reserves
blocked due

to

Cross sectio
n/Block

Sectional
area/ block
area (in Sq

mtr)

Influence
(m)

Depth (m) Volume
(m³)

Bulk
Density
(t/m³)

Resource
Quantity (t)

UNFC code Type of
Land

Name of
the radical

Grade (%) Method
used for
resource

estimation

1 7.5 Meter
Safety
Barrier

1 1 3317.00 80.00 45.00 265360.00 2.65 457082.00 222 GOVT.
WASTE
LAND

CaO 45 CROSS
SECTION
METHOD

2 7.5 Meter
Safety
Barrier

2 2 2512.00 70.00 45.00 175840.00 2.65 302884.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

3 7.5 Meter
Safety
Barrier

3 3 2556.00 67.00 45.00 171252.00 2.65 294981.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

4 7.5 Meter
Safety
Barrier

4 4 2181.00 80.00 45.00 174480.00 2.65 300542.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

5 7.5 Meter
Safety
Barrier

5 5 2880.00 90.00 45.00 259200.00 2.65 446472.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

6 7.5 Meter
Safety
Barrier

5A 5A 2277.00 68.00 45.00 154836.00 2.65 266705.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

7 7.5 Meter
Safety
Barrier

6 6 2544.00 100.00 45.00 254400.00 2.65 438204.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

8 7.5 Meter
Safety
Barrier

7 7 1371.00 100.00 45.00 137100.00 2.65 236154.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

9 7.5 Meter
Safety
Barrier

8 8 1034.00 75.00 45.00 77550.00 2.65 133579.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

10 7.5 Meter
Safety

9 9 1289.00 75.00 45.00 96675.00 2.65 166522.00 222 GOVT.
WAST

CaO 45 CROSS
SECTION
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Barrier LAND METHOD

11 7.5 Meter
Safety
Barrier

10 10 744.00 45.00 45.00 33480.00 2.65 57669.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

12 7.5 Meter
Safety
Barrier

6 6 0.00 0.00 0.00 0.00 2.50 0.00 222 GOVT.
WAST
LAND

CaO 45 CROSS
SECTION
METHOD

Total 1800173.00 3100794.00

 
  

2A.2.4.12: Calulation of Reserves - I

 SI.No. Cross
section/Bloc

k

Sectional
area/ block
area (in Sq

mtr)

Influence
(m)

Depth (m) Volume (m³) Bulk Density
(t/m³)

Resource
Quantity (t)

UNFC code Type of
Land

Name of the
radical

Grade (%) Method used
for resource
estimation

1 1 1 3138 80.00 45.00 251040.00 2.65 432416.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

2 2 2 4442 70.00 45.00 310940.00 2.65 535594.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

3 3 3 3972 67.00 45.00 266124.00 2.65 458398.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

4 4 4 4475 80.00 45.00 358000.00 2.65 616655.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

5 5 5 2726 90.00 45.00 245340.00 2.65 422598.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

6 5A 5A 1310 68.00 45.00 89080.00 2.65 153440.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

7 6 6 1280 100.00 45.00 128000.00 2.65 220480.00 122 GOVT.WAS CaO 45 CROSS
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TE LAND SECTION
METHOD

8 7 7 1650 100.00 45.00 165000.00 2.65 284212.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

9 8 8 1550 75.00 45.00 116250.00 2.65 200240.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

10 9 9 1950 75.00 45.00 146250.00 2.65 251915.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

11 10 10 1150 45.00 45.00 51750.00 2.65 89139.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

12 6 6 54 17.00 28.00 918.00 2.50 2295.00 122 GOVT.WAS
TE LAND

CaO 45 CROSS
SECTION
METHOD

Total 2128692.00 3667382.00

  

2A.2.4.13: Calculation of Reserves -II

 Mineral LIMESTONE

Reserves/ Resources estimated as on 02/01/2022

UNIT of estimation tonnes

A. Mineral Reserve

 Classification Code Quantity Grade Remark

Forest Non Forest  Total Forest Non Forest

  1. Proved Mineral
Reserve (A)

111  0.00  0.00  0.00  0  0 Nil

  2. Probable Mineral 121  0.00  0.00  0.00  0  0 Nil

CHHAPARWATH 1971HECT (48838601)

136
138

138 
202



App
ro

ve
d

Reserve (A)

  3. Probable Mineral
Reserve (A)

122  0.00  2295.00  2295.00  0  FILLAR GRADE  Avg. Grade Range
-CaO 45.67%, MgO

4.92 to 18.18%, SiO2
1.02. to 73.01%

B. Remaining Resources

 Classification Code Quantity Grade Remark

Forest Non Forest  Total Forest Non Forest

  1. Feasibility Mineral
Resource (B)

211  0.00  0.00  0.00  0  0 Nil

  2. Prefeasibility
Mineral Resource (B)

221  0.00  0.00  0.00  0  0 Nil

  3. Prefeasibility
Mineral Resource (B)

222  0.00  0.00  0.00  0  0 Nil

  4. Measured Mineral
Resource (B)

331  0.00  0.00  0.00  0  0 Nil

  5. Indicated Mineral
Resource (B)

332  0.00  0.00  0.00  0  0 Nil

  6. Inferred Mineral
Resource (B)

333  0.00  0.00  0.00  0  0 Nil

  7. Reconnaissance
Mineral Resource (B)

334  0.00  0.00  0.00  0  0 Nil

 Total Mineral Resources (A+B) : 2295.00

  

2A.2.4.13: Calculation of Reserves -III

Associated Mineral (DOLOMITE)

 Mineral DOLOMITE

Reserves/ Resources estimated as on 02/01/2023
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UNIT of estimation 2

A. Mineral Reserve

 Classification Code Quantity Grade Remark

Forest Non Forest  Total Forest Non Forest

  1. Proved Mineral
Reserve (A)

111  0.00  0.00  0.00  0  0 Nil

  2. Probable Mineral
Reserve (A)

121  0.00  0.00  0.00  0  0 Nil

  3. Probable Mineral
Reserve (A)

122  0.00  3665087.00  3665087.00  0  FILLAR GRADE  Avg. Grade Range
-CaO-2.12 to 31.00 %,
MgO-0.92 to 21.18%,
SiO2-1.02 to 52.01%

B. Remaining Resources

 Classification Code Quantity Grade Remark

Forest Non Forest  Total Forest Non Forest

  1. Feasibility Mineral
Resource (B)

211  0.00  0.00  0.00  0  0 Nil

  2. Prefeasibility
Mineral Resource (B)

221  0.00  0.00  0.00  0  0 Nil

  3. Prefeasibility
Mineral Resource (B)

222  0.00  3100794.00  3100794.00  0  FILLAR GRADE  Avg. Grade Range
-CaO-2.12 to 31.00 %,
MgO-0.92 to 21.18%,
SiO2-1.02 to 52.01%

  4. Measured Mineral
Resource (B)

331  0.00  0.00  0.00  0  0 Nil

  5. Indicated Mineral
Resource (B)

332  0.00  0.00  0.00  0  0 Nil

  6. Inferred Mineral
Resource (B)

333  0.00  0.00  0.00  0  0 Nil

  7. Reconnaissance 334  0.00  0.00  0.00  0  0 Nil
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Mineral Resource (B)

 Total Mineral Resources (A+B) : 6765881.00

 

2A.2.5: Future Exploration Proposal

 

2A.2.5.1: Geological Mapping

 SI.N. Year Scale Area Covered (Ha)

1 2023-2024 1:1000 19.71

  

2A.2.5.2: Ground Geophysical Survey

 SI.No. Year Type of Survey Spacing (m) Total line (km) Area Covered
(Ha)

Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

2A.2.5.3: Pitting

 Number of Pits

Nil

 SI.No. Year Land Type Pit ID Length of Pit
(m)

Width of Pit
(m)

Depth of Pit
(m)

Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

2A.2.5.4: Trenching

 Number of Trenches

Nil
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2A.2.5.4.1: SPACING

 Min (m) Max (m) Avg (m)

Nil Nil Nil

 

2A.2.5.4.2: Area Covered Under Trenching

Co-ordinates

 SI.No. Year Land Type Trench ID Length of
Trench (m)

Width of
Trench (m)

Depth of
Trench(m)

Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

 

2A.2.5.5: Exploratory Drilling

 

2A.2.5.5.1: Core Drilling & Non-Core Drilling

 SI.No. Year In Forest Area In Non Forest Area Total
Borehole

Total Meter

No. of
Borehole

Total Mtr Type Borehole Grid Interval No. of
Borehole

Total Mtr Type Borehole Grid Interval

1 2023-2024 0 0.00 Nil 0.00 14 800.00 Core 800.00 14 800.00

 

2A.2.5.6: Exploratory Mining

 SI.No. Year Pit ID Length in meter Width in meter Depth in meter Volume (m³)

1 Nil Nil Nil Nil Nil Nil

 

2A.2.5.7: Sampling
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 SI.No. Year Type of Sample Number of Samples
Proposed

Area Covered(Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

1 2023-2024 Rock Chip 800 19.71 23:39:16.37 23:39:30.66 80:34:40.45 80:35:10.73

 

2A.2.5.8 Petrographic & Mineralgraphic Studies

 SI.No. Year Type of Sample Number of Samples Proposed

1 2024-2025 Mineral 2
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Chapter 2B : Geology & Exploration UG : NA
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Chapter 3: Mineral Beneficiation / Processing

 Name of The Ore/Mineral Limestone and Dolomite

  

3.1: Mineralogy of the ROM ore/ Mineral

 SI.No Valuable Mineral Name Approx. Mineral % Gangue Mineral/s name Approx. Mineral Gangue %

1 Limestone 100.0000 NA 0.0000

2 Dolomite 65.0000 Siliceous Material 35.0000

  

3.2: Complete Chemical Analysis of the ROM Ore/Mineral

 SI.No Radical Wt%

1 Cao 43.0000

2 Sio2 4.0000

3 MgO 3.0000

4 Al2O3 2.5000

5 Fe2O3 2.0000

  

3.3: Crushing Section

  

3.3.1: Primary Crushing

 

Not Applicable
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3.3.2: Secondary Crushing

 SI.No Type of Crusher Make Capacity of Crusher(tph) Feed Size(mm) Product Size(mm)

1 Nil Nil Nil Nil Nil

  

3.3.3: Tertiary Crushing

 SI.No Type of Crusher Make Capacity of Crusher(tph) Feed Size(mm) Product Size(mm)

1 Nil Nil Nil Nil Nil

  

3.4: Grinding Section

  

3.4.1: Dry Grinding

 SI.No Type of Mill Stages Make of the
Mill

Feed Flow
Rate(tph)

Feed
Size(mm)

Product Size
Mill

Discharge(m
m)

Type of
Screen

Make Aperture Size
of Screen/Clas
sifier (mm), if

applicable

Classifier /
Screen

undersize
(tph)

Classifier /
Screen

oversize (tph)

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

3.4.2: Wet Grinding

 SI.No Type of
Mill

Stages Make of the
Mill

Feed Flow
Rate(tph)

Feed
Size(mm)

Product
Size(mm)

Type of Scr
een/Classifi

er

Aperture
Size of Scre
en/Classifie
r (mm), if
applicable

Classifier /
Screen

undersize
(tph)

Classifier /
Screen

oversize
(tph)

Water Requ
irement(l/h)

Fresh Water
Requiremen

t(l/h)

Recirculate
d Water(l/h)

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

3.5: Dry Processing
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3.5.1: Screening and Classification

 SI.No Type of
Screen/Classifer

Stages Make Capacity(tph) Aperture Size of
Screen/Classifier

(mm), if applicable

Feed Size(mm) Product (mm) Product Quality(if
applicable)

1 Nil Nil Nil Nil Nil Nil Nil Nil

  

3.5.2: Other Operations

 SI.No Type of equipment /
operation

Stages, if applicable Make Capacity(tph) Feed Size(mm) Product-Mid (tph), if
available

Product-Tail (tph)

1 Nil Nil Nil Nil Nil Nil Nil

  

3.5.3: Product Quality

 Products Wt% In Tonnes Size (Range) mm Complete chemical analysis

Concentrate Nil Nil Nil Nil

Sub-grade Nil Nil Nil Nil

Rejects Nil Nil Nil Nil

  

3.6: Wet Processing

  

3.6.1: Scrubbing / Washing

 SI.No Type of
Scrubbers /

washers

Stages, if
applicable

Make Capacity(tph) Feed Size(mm) Product Size
(mm)

Product
Quality, if
available

Water Require
ment(l/h)

Fresh Water
Requirement

(l/h)

Recirculated
Water (l/h)

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
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3.6.2: Screening and Classification

 SI.No Type of
screen /

classifiers

Stages, if
applicable

Make Capacity(tph) Aperture Size
of Screen/Clas
sifier (mm), if

applicable

Feed
Size(mm)

Product Size
(mm)

Product
Quality, if
available

Water Require
ment(l/h)

Fresh Water
Requirement

(l/h)

Recirculated
Water (l/h)

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

3.6.3: Gravity Separation

 SI.No Type of
separators
(jig, table,
spiral, etc.)

Stages, if
applicable

Make Capacity(tph) Feed
Size(mm)

Product
(Conc) (tph)

Product-Mid
(tph), if
available

Product-Tail
(tph)

Water Require
ment(l/h)

Fresh Water
Requirement

(l/h)

Recirculated
Water (l/h)

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

3.6.4: Magnetic Separation

 SI.No Type of
magnetic
separators
(magnetic
intensity)

Stages, if
applicable

Make Capacity(tph) Feed
Size(mm)

Product-Mag
(tph)

Product-Mid
(tph), if
available

Product non-
Mag (tph)

Water Require
ment(l/h)

Fresh Water
Requirement

(l/h)

Recirculated
Water (l/h)

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

3.6.5: Flotation

 SI.No Type of
flotation

equipment
(froth/ column)

Stages
(rougher/

cleaner, etc), if
applicable

Make Capacity(tph) Feed Size(mm) Product-Float
(tph)

Product non-
Float (tph)

Water Require
ment(l/h)

Fresh Water
Requirement

(l/h)

Recirculated
Water (l/h)
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1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

 3.6.6: Other Operations

 SI.No Type of
equipment /
operation

Stages, if
applicable

Make Capacity(tph) Feed
Size(mm)

Product-Conc
(tph)

Product-Mid
(tph), if
available

Product-Tail
(tph)

Water Require
ment(l/h)

Fresh Water
Requirement

(l/h)

Recirculated
Water (l/h)

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

3.6.7: Product Quality (wet processing)

 Products Wt% In Tonnes Size (Range) mm Complete chemical analysis

Concentrate Nil Nil Nil Nil

Sub-grade Nil Nil Nil Nil

Rejects Nil Nil Nil Nil

  

3.7: Overall Product Quality (Dry cum Wet Processing)

 Products Wt% In Tonnes Size (Range) mm Complete chemical analysis

Concentrate Nil Nil Nil Nil

Sub-grade Nil Nil Nil Nil

Rejects Nil Nil Nil Nil

  

3.8: Disposal Method for tailing/ rejects

 a) Explain the disposal method for tailing or reject from processing plant with detail chemical /
mineral analysis of tailing

Nil

b) Size and capacity of tailing pond, toxic effect of such tailings, process adopted to neutralise its
effect (if any)

Nil
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c) Any other data (if available) Nil

  

3.9: Overall water requirement of mining and mineral processing 

 Indicate quantity, source of supply, disposal of water and extent of recycling and chemical
analysis of water

 Water_balance_chart.pdf

  

3.10: Flow sheets and charts 

 Material balance chart of mineral processing plant(s) (each stage of process) Nil

Attach flow sheet of beneficiation of plant(s) Nil

Any other data (if applicable) Nil
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Chapter 4A: Mining Operations

   

4A.1.1: Existing Method of Mining 

Mechanized

 Choose one or more HEMM with deephole drilling None None None

   

4A.1.2: Proposed Method of Mining 

Mechanized

 Choose one or more HEMM with deephole drilling None None None

 Reasons for Proposed Changes Nil

  

4A.2: Operational Parameters

  

4A.2.1: Inventory of Existing Pits & Dumps

  

4A.2.1.1: Pits

 SI.No. Pit ID Pit Status Area Covered by Pit(Ha) Pit Dimensions(L*W*D)

1 Pit-1 Active 4.62 475*80-115*25-28

  

4A.2.1.2: Dumps and Stacks

  

4A.2.1.2.1: Dump Details

 SI.No. Dump ID Dump Status Type of Dump Total of Dump Area Covered Height(m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)
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Quantity(t) by Dump(Ha) From To From To

1 MW-1 Active Waste 75528.00 0.94 6.00 23:39:24.39 23:39:26.00 80:34:53.82 80:35:00.24

  

4A.2.1.2.2: Stack Details

 SI.No. Stack ID Type of Stack Total Stack of
Quantity(t)

Area Covered by
Stack(Ha)

Height(m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

4A.2.1.3: Details of stabilised dumps

 SI.No. Dump ID Number of Terraces Average Height of
Terraces(m)

Lenght of Toe
Wall(m)

Lenght of Garland
Drain(m)

Area Stablized(Ha) Method of Stablization

1 Nil Nil Nil Nil Nil Nil Nil

  

4A.2.2: Opencast Mining

  

4A.2.2.1: Bench Parameters

 Pit ID Year Max
Height of

the
Benches in

Over
Burden

(m)

Min Width
of the

Benches in
Over

Burden
(m)

Slope of
the Bench
in Over
Burden
(degree)

Max
Height of

the
Benches in

Mineral
(m)

Minimum
Width of

the
Benches in

Mineral
(m)

Slope of
the Bench
in Mineral
(degree)

Overall
Slope of

Pit
(degree)

Number of
Benches in
Top Soil

Number of
Benches in

Over
Burden

Number of
Benches in

Mineral

Max Depth
of

Workings
(m)

Depth of
Water
Table
(mRL)

Max Slope
Angle of

Haul
Roads (1xx

in)

Pit-1 & 2 2023-2024 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 5 40.00 10.00 10

Pit-1 & 2 2024-2025 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 5 40.00 10.00 10

Pit-1 & 2 2025-2026 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 5 40.00 10.00 10

Pit-1 & 2 2026-2027 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 5 40.00 10.00 10

Pit-1 & 2 2027-2028 6.00 6.00 88.00 6.00 6.00 88.00 45.00 0 1 4 40.00 10.00 10
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4A.2.2.2: Yearwise Opencast Development - I Continue

 SI.No. Year Pit ID Bench Direction Bulk
Density

of Overb
urden
(BD1)

(ton/m³)

Bulk
Density

of
Mineral
(BD2)

(tonn/m³)

Top Soil
Volume

(Length x
Width x
Height)

(m³)

Over
Burden
Volume

(Length x
Width x
Height)

(m³)

Over
Burden

Quantity
(t)

ROM
Volume

(Length x
Width x
Height)

(m³)

ROM
Quantity

(t)

Recovery Mineral
Reject (t)

Productio
n Main

(t)

Productio
n Associa

ted (t)

Ore to
OB Ratio
(ton/m³)

1 2023-202
4

PIT I, II I II III IV
V VI VII

N E 2.00 2.65 0.00 128665.0
0

257330.0
0

110452.0
0

292697.8
0

1.00 0.00 292697.8
0

428.00 2.2750

2 2024-202
5

PIT I, II I II III IV
V VI VII

N E 2.00 2.65 0.00 125840.0
0

251680.0
0

114208.0
0

302651.2
0

1.00 0.00 302651.2
0

428.00 2.4050

3 2025-202
6

PIT I, II I II III IV
V VI VII

N E 2.00 2.65 0.00 167635.0
0

335270.0
0

163478.0
0

433216.7
0

1.00 0.00 433216.7
0

428.00 2.5840

4 2026-202
7

PIT I, II I II III IV
V VI VII

N E 2.00 2.65 0.00 98723.00 197446.0
0

183505.0
0

486288.2
5

1.00 0.00 486288.2
5

428.00 4.9260

5 2027-202
8

PIT I, II I II III IV
V VI VII

N E 2.00 2.65 0.00 77440.00 154880.0
0

143978.0
0

381541.7
0

1.00 0.00 381541.7
0

428.00 4.9270

Total 1196606.
00

1896395.
65

0.00 1896395.
65

2140.00

  

4A.2.2.2 Yearwise Opencast Development - I End

 SI.No. Year Pit ID Total Topsoil Volume
(m³)

Total Over Burden
Volume (m³)

Total Over Burden
Quantity (t)

Total ROM Volume
(m³)

Total ROM Quantity
(t)

1 2023-2024 Pit-1 & 2 0.00 128665.00 257330.00 110452.00 292697.00

2 2024-2025 Pit-1 & 2 0.00 125840.00 251680.00 114208.00 302651.00

3 2025-2026 Pit-1 & 2 0.00 167635.00 335270.00 163478.00 433216.20

4 2026-2027 Pit-1 & 2 0.00 98723.00 197446.00 183505.00 486288.00

5 2027-2028 Pit-1 & 2 0.00 77440.00 154880.00 143978.00 381543.00
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Total 0.00 598303.00 1196606.00 715621.00 1896395.20

  

4A.2.2.3: Transportation & Hauling Equipment

 SI.No. Type Make Capacity (m³) No. of Equipments

1 Tipper Tata 25.20 16

  

4A.3: Material Handling Summary

  

4A.3.1: Studies Undertaken

 Title Study Undertaken Attachment (only pdf allowed)

  Blast Vibration Study Report Yes Vibration_study_mines.pdf

  Slope Stability Study Report Yes UT_for_Pit_Slope_Stability.pdf

  Recovery Study Report Yes UT_for_Recovery_Test.pdf

  Hydrological Study Report Yes UT_for_Hydrological_study.pdf

  Mineral Beneficiation Study Report No Nil

  Subsidence Study Report No Nil

  Geotechical Study Report Yes UT_for_Geotechnical_Study.pdf

  Any Other Study Report Yes UT_for_Timely_Exploration.pdf

  Bulk Density Study Report Yes Bulk_Density_report.pdf

  

4A.3.2: Insitu Mining

 SI.No. Year Waste Quantity(t) ROM Quantity(t) Total Handling (t) ROM Quantity
Saleable Mineral (t)

ROM Quantity
Mineral Reject (t)

Ore to OB Ratio
(ROM Quantity /
Waste Quantity)

Grade Range (%)

1 2023-2024 257330.00 292697.00 550027.00 292697.00 0.00 1.14 28.85-31.07

2 2024-2025 251680.00 302651.00 554331.00 302651.00 0.00 1.20 28.85-31.07
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3 2025-2026 355270.00 433216.00 788486.00 433216.00 0.00 1.22 28.85-31.07

4 2026-2027 197446.00 486288.00 683734.00 486288.00 0.00 2.46 28.85-31.07

5 2027-2028 154880.00 381541.00 536421.00 381541.00 0.00 2.46 28.85-31.07

Total 1216606.00 1896393.00 3112999.00 1896393.00 0.00

  

4A.3.3: Dump workings

 SI.No. Year Dump ID Latitude (dd:mm:ss.ss) Longitude
(dd:mm:ss.ss)

Area (m2) Avg
Height of
Dump (m)

Volume
(m³)

Total
Dump

Quantity
(t)

Proposed
Dump

Handling
Quantity
(t) (A)

Proposed
Recovery

of
Saleable
Mineral
(t)(B)

Proposed
Waste

Quantity
(t) (A-B)

Grade
Range

(%)

Justificati
on

From To From To

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

4A.3.4: Calculation Summary

 Year 2023-2024 2024-2025 2025-2026 2026-2027 2027-2028 Total

(A) Total ROM quantity
(t)

292697.00 302651.00 433216.00 486288.00 381541.00 1896393.00

(B) Saleable ore from
ROM (t)

292697.00 302651.00 433216.00 486288.00 381541.00 1896393.00

(C) Proposed Dump
Handling Quantity (t)

0.00 0.00 0.00 0.00 0.00 0.00

(D) Saleable Ore
recovered from dump

workings (t)

0.00 0.00 0.00 0.00 0.00 0.00

(E) Total Saleable Ore
(t)(=B+D)

292697.00 302651.00 433216.00 486288.00 381541.00 1896393.00

(F) Total Quantity 292697.00 302651.00 433216.00 486288.00 381541.00 1896393.00
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Handled (t)(=A+C)

  

4A.4: Machine Calculation

  

4A.4.1: Machine Requirement Summary

   Number of Average Working Days in One Year (A) 300

  Number of Shifts per Day (B) 1

  Material Handling Required per Day (t) ((D)=Largest of (Q1,Q5)/(A)) 2562

  Material to be Handled per Shift (t) ((E)=(D)/(B)) 2562

  Handling Required per Hour (t) ((F)=(E)/8 hours) 350.96

  Effective Shift Time 7 hrs 30 mins

  

4A.4.2: Shovel / Excavator Requirement

   Effective Shift Time 7 hrs 30 mins

 SI.No. Type Bucket
Capacity
(m³)(A)

Bucket Fill
Factor (B)

Swell
Factor (C)

Tonnage
Factor

(m³/t) (D)

Machine
Utilization
Factor (%)

(U)

Efficiency
(%) (E)

Cycle time
(sec) (F)

(G) TPH
=TPH (G)
=((3600 x
A x B x C
x D x E x
U ) / F)

Total
Hours (H)
=Number

of working
days x

Number of
shifts/day

x Effective
shift hours

Yearly
handling
by one

Excavator
(t) (I)=(G x

H)

Maximum
handling of

the
material by

this
machine

during the
block

period (t)
(J)

Number of
excavator
machines
required
(K) = (J /

I)

Standby
excavator

(L)

1 Hydraulic
Excavator

1.00 0.9 0.9 2.65 0.90 0.90 80 78.23 2100 164283.00 768486.00 4.68 0

  

4A.4.3: Dumper Requirement
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   Effective Shift Time 7 hrs 30 mins

 SI.No. Total Hour
s=Number
of working
days (W)x
Number of
shifts/day

x Effective
shift hours
(Machine

Requireme
nt

Summary)
(A)

Capacity
of

Dumpers
(t) (B)

Speed of
the dumper
(KMPH)

(i)

Lead
Distance
(KM) (ii)

Time taken
to cover

distance in
minutes(iii
) =(ii/i) x

60

Queuing,
Loading
Time at
Shovel

(min) (iv)

Queuing,
Unloading

Time
during

unloading
(min) (v)

Total Time
to

complete
one trip(vi)
= (iii + iv

+ v )

No. of
Trips / hr =

(60 / vi)

Total trans
portation

per hour =(
B X vii)

Yearly
handling
by one
dumper

(ix) = A x
TPH

Maximum
handling of

the
material by

this
machine

during the
block

period (t)
(x)

Number of
dumpers

will be (xi)
=( x / ix)

Plus
Standby
dumper

(xii)

1 2100 20.00 20.00 3.00 9.00 9.00 3.00 21.00 2 57 120120.00 768486.00 6 1

  

4A.4.4: Drill Machine Requirement

   Effective Shift Time 7 hrs 30 mins

 SI.No. Type of
Drill

Depth of H
ole(includi

ng Sub-
grade

Drilling
(m)

Spacing
(m)

Burden
(m)

Bulk
Density of

Waste
(t/m³)

Bulk
Density of

Mineral
(t/m³)

Yield per
Hole (t)

Yield per
Meter
(t/m) =

Yield per
Hole

(t)/Depth
of Hole(in

cluding
Sub-grade
Drilling

(m))

Annual
Target

Known (t)

Drilling Re
quirement
per Day
(m) =

(Annual
Target

Known (t)
/ Yield per

Meter
(t/m)

)/Number
of Average
Working

Drilling Re
quirement
per Shif

t(m)

Rate of
Drilling

per Hours
(m/hr) =

Drilling Re
quirement
per Shif t(
m)/Effecti

ve Shift
Time

Required
No. of

drills (m/c)
= Required

rate of
drilling in
meters per
hr./ Actual

rate of
drilling in
meters per
hr of the
machine

Stand by
Drill
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Days in
One Year

(A)

deployed

1 Hydraulic 6.50 2.50 2.00 2.00 2.65 76.00 11.69 683734.00 194.96 190.00 25.33 1.00 1

  

4A.4.5: Machine Deployment Details

  

4A.4.5.1: Excavator & Loading Equipment

 SI.No. Type Make Capacity (m³) No. of Equipments

1 HYDRAULIC EXCAVATOR KOBELCO 1.00 3

2 JCB JCB BACKHOLE LOADER 0.26 1

  

4A.4.5.2: Dozers Details

 SI.No. Type Make Capacity (hp) No. of Equipments

1 Nil Nil Nil Nil

  

4A.4.5.3: Drilling Details

 SI.No. Type Make Capacity (t) Diameter of Hole(mm)

1 WAGON DRILL ATLAS COPCO 25.00 104.00

  

4A.5 Blasting Requirement

  

4A.5.1: Blasting & Explosive Requirement in Waste/Development

 SI.No. Drill Pattern /
Spacing of
Holes (m)

Burden of
Holes (m)

Number of
Rows / Rings

Yield per
Holes in

Waste (m³)

Frequency of
Blasting in a

Week

Maximum
Number of

Holes Blasted
in a Round

Charge per
Hole (kg)

Charge per
Round (kg)

Explosive
Requirement
Per Month in
Development

Powder Factor
in

Development /
Waste (t/kg)

Depth Of
Hole
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(kg)

1 3 2.5 4 50 6 15 14 208 5000 7 6

  

4A.5.2: Blasting & Explosive Requirement in Mineral / Ore

 Type of Explosive Type of Explosives used / to be Used

Slurry Explosives Aluminised Slurry Explosives (Large Diameter)

 SI.No. Total
ROM p
roposed

to be
handled
in CU

M/annu
m

Total
ROM p
roposed

to be
handled

in
CUM/

day

Spacing
of

Holes
(m)

Burden
of

Holes
(m)

Numbe
r of

Rows

Yield
per

Holes
in

ROM
Zone
(m³)

Freque
ncy of

Blasting
in a

Week

Maxim
um

Numbe
r of

Holes
Blasted

in a
Round

No of
Holes R
equired

to be
Blasted

per
Round

Charge
per

Hole
(kg)

Charge
per

Round
(kg)

Explosi
ve Req
uireme
nt Per
Month

for
ROM
Zone

Blasting
(kg)

Powder
Factor
in Ore
(t/kg)

Pop
Shootin
g (no of
Boulder

s)

Plaster
Shootin
g (no of
Boulder

s)

Use of
Rockbr
eaker

Capacit
y

Second
ary

Blasting
Require
ments

Depth
Of

Hole

1 0 0 2.5 2 3 400 6 10 10 16.667 166.7 6 6 0 0 1 40 0 6

  

4A.6: Man Power Deployment

  

4A.6.1: Managerial

 SI.No. Particular Number of Persons in
Shift 1

Number of Persons in
Shift 2

Number of Persons in
Shift 3

Number of Persons in
General Shift

Total No. of Persons per
day

1 1st Class 0 0 0 1 1

2 2nd Class Manager 0 0 0 1 1

3 Mechanical Engineer 0 0 0 1 1

4 other 0 0 0 1 1
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4A.6.2: Supervisory

 SI.No. Particular Number of Persons in
Shift 1

Number of Persons in
Shift 2

Number of Persons in
Shift 3

Number of Persons in
General Shift

Total No. of Persons per
day

1 Foreman 0 0 0 1 1

2 Mine-mate 0 0 0 1 1

  

4A.6.3: Skilled Workers / Operators

 SI.No. Particular Number of Persons in
Shift 1

Number of Persons in
Shift 2

Number of Persons in
Shift 3

Number of Persons in
General Shift

Total No. of Persons per
day

1 Dumper Operator 0 0 0 10 10

2 Drill Operator 0 0 0 2 2

3 Operator 0 0 0 3 3

4 Other 0 0 0 5 5

  

4A.6.4: Semi-skilled Workers

 SI.No. Number of Persons in Shift 1 Number of Persons in Shift 2 Number of Persons in Shift 3 Number of Persons in General
Shift

Total No. of Persons per day

1 0 0 0 2 2

  

4A.6.5: Unskilled Workers

 SI.No. Number of Persons in Shift 1 Number of Persons in Shift 2 Number of Persons in Shift 3 Number of Persons in General
Shift

Total No. of Persons per day

1 0 0 0 17 17

  

4A.6.6: Others Specify
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 SI.No. Particular Number of Persons in
Shift 1

Number of Persons in
Shift 2

Number of Persons in
Shift 3

Number of Persons in
General Shift

Total No. of Persons per
day

1 other 0 0 0 17 17

  

4A.6.7: No of Persons Engaged Per Day

 SI.No. Number of Persons in Shift 1 Number of Persons in Shift 2 Number of Persons in Shift 3 Number of Persons in General
Shift

Total No. of Persons per day

1 0 0 0 17 17

 No of Shifts per Day ((A) = Machine Requirement Summary (B)) 1

Average Daily Employment per Shift ((B) = (Total Number of Person per Day) / (A)) 17

Material to be Handled per Shift ((C) = Machine Requirement Summary (E)) 2562

  

4A.6.8: Supervision

 SI.No. Particular Qualification Requirement / Proposed In Position / Existing
Strength

(Requirement / Proposed)
- (In Position / Existing

Strength) = (-) Shortage /
(+) Excess

Remarks

1 Assistant Manager SCC HOLDER 2 1 1 AS PER REQUIEMNET

2 Mine Foreman DIPLOMA IN MINING
AND FOREMAN

CERTIFATE HOLDER

2 1 1 DGMS QUALIFIED

  

4A.7: Waste Management

  

4A.7.1: Existing Dump

 SI.No. Year Dump Id Type of Dump Proposed
Area (ha)

Height (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Total Dump
Quantity (m³)

Existing
Dump

LocationFrom To From To
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1 2023-2024 DUMP NO-1 Waste 0.94 7.00 23:39:24.39 23:39:26.00 80:34:53.82 80:35:00.24 75528.00 AS PER
SHOWN ON

PLAN

  

4A.7.2: New Dump

 SI.No. Year Dump Id Type of Dump Proposed
Area (ha)

Height (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Total Dump
Quantity (m³)

New Dump
Location

From To From To

1 2023-2024 MW-1 Waste 1.29 10.00 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19 128665.00 AS PER
SHOWN ON

PLAN

2 2024-2025 MW-1 Waste 1.26 10.00 23:39:29.87 23:39:33.63 80:34:57.09 80:35:06.92 125840.00 AS PER
SHOWN ON

PLAN

3 2025-2026 MW-2 Waste 1.68 10.00 23:39:21.58 23:39:24.23 80:34:54.06 80:35:59.08 167635.00 AS PER
SHOWN ON

PLAN

4 2026-2027 MW-1 Waste 0.99 10.00 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19 98723.00 AS PER
SHOWN ON

PLAN

5 2027-2028 MW-1 Waste 0.77 10.00 23:39:21.58 23:39:24.23 80:34:54.06 80:35:59.08 77440.00 AS PER
SHOWN ON

PLAN

  

4A.7.3: Existing Stack

 SI.No. Year Stack ID Type of Stack Proposed
Area (ha)

Height (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Total Stack
Quantity (m³)

Existing Stack
Location

From To From To

1 Nil 0 Nil 0.00 0.00 Nil Nil Nil Nil 0.00 0

  

4A.7.4: New Stack
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SI.No. Year Stack ID Type of Stack Proposed
Area (ha)

Height (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Total Stack
Quantity (m³)

New Stack
Location

From To From To

1 2023-2024 ST-1 Stack for
mineral

0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
SHOWN ON

PLAN

2 2024-2025 ST-1 Stack for
mineral

0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
SHOWN ON

PLAN

3 2025-2026 ST-1 Stack for
mineral

0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
SHOWN ON

PLAN

4 2026-2027 ST-1 Stack for
mineral

0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
SHOWN ON

PLAN

5 2027-2028 ST-1 Stack for
mineral

0.10 5.00 23:39:20.45 23:39:21.88 80:34:52.16 80:35:58.37 5000.00 AS PER
SHOWN ON

PLAN

  

4A.8: Mineral Waste Handling To Utilize As Minor Mineral

 SI.No. Year Dump ID Type of Dump Proposed Area (ha) Quantity Handled
(t)

Quantity Recovered
(t)

Name Of Minor
Mineral

Alternative Waste
Utilization (m³)

1 Nil Nil Nil Nil Nil Nil Nil Nil

  

4A.9: Use of Minerals

 SI.No. Proposed Use Of Mineral Name Of Mineral Relevant Use Of Mineral Physical Specifications Chemical Specifications

1 Captive use in Own Industry DOLOMITE Birla Wall Care Putty Whiteness and Brightness 90

* Choose among these:

1. Captive use in own industry

2. Direct Selling
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3. Selling Post-Beneficiation /Up-gradation

*Select more than one, if applicable
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Chapter 4 B : Mining Operations UG : NA
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Chapter 5: Sustainable Mining

  

5.1: Sustainable Mining and SDF Implementations in Compliance of Rule 35 of MCDR’2017

 The mining lease holder is monitoring his mining and allied activities as per the notified template of star rating and will be submit online its self assessment report before the 1st day of July every
year for the previous financial year, along with the soft copy of high resolution satellite images obtained from CARTOSAT-2 satellite LISS-IV sensors on the scale of cadastral map.,along with the
soft copy of Drone survey data (Digital Elevation Model i.e. DEM & Orthomosaic images).

(Total 200 characters)

 Compliance of Vishakha Committee Guidelines for prevention of women harassment at
workplace

Not Applicable

  

5.2: CSR INITIATIVES

  

5.2.1: 2023-2024

 Details of Work Proposed during the Year /
Measures Planned for the Affected Segment

Cumulative Work done / Measures Taken

5.2.1.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)

Nil Nil

 5.2.1.2: Area for Water Storage & Recharge Facility

Area (Ha) Area (Ha)

0.50 0.00

 5.2.1.3: Efforts Made towards Housing for Local Communities

Number of Houses Number of Houses

Nil Nil
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 5.2.1.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.1.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.1.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries Number of Beneficiaries

200 200

 5.2.1.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries Number of Beneficiaries

20 20

 5.2.1.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries Number of Beneficiaries

20 20

 5.2.1.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.1.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries Number of Beneficiaries

10 10

 5.2.1.11: Adoption of ODF

Number of Toilets Built inside the Lease Area Number of Toilets Built outside the Lease Area: Number of Beneficiaries

1 1 50
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 5.2.1.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed Number of Swatchata Programmes Held

2 1

 5.2.1.13: Efforts for green energy

Total energy consumption (KWh) Green energy consumption (% of total)

20.00 5.00

 5.2.1.14: Water & recycled use

Total water consumption (KLD) Water recycled (% of total)

2.00 0.00

  

5.2.2: 2024-2025

 Details of Work Proposed during the Year / Measures Planned for the Affected Segment Cumulative Work done / Measures Taken

5.2.2.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)

0.00 0.00

 5.2.2.2: Area for Water Storage & Recharge Facility

Area (Ha) Area (Ha)

0.50 0.00

 5.2.2.3: Efforts Made towards Housing for Local Communities

Number of Houses Number of Houses

0 0

 5.2.2.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries Number of Beneficiaries

0 0
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 5.2.2.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries Number of Beneficiaries

0 0

 5.2.2.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries Number of Beneficiaries

200 400

 5.2.2.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries Number of Beneficiaries

20 40

 5.2.2.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries Number of Beneficiaries

20 40

 5.2.2.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries Number of Beneficiaries

0 0

 5.2.2.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries Number of Beneficiaries

10 20

 5.2.2.11: Adoption of ODF

Number of Toilets Built inside the Lease Area Number of Toilets Built outside the Lease Area: Number of Beneficiaries

1 1 100

 5.2.2.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed Number of Swatchata Programmes Held

2 1
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 5.2.2.13: Efforts for green energy

Total energy consumption (KWh) Green energy consumption (% of total)

20.00 5.00

 5.2.2.14: Water & recycled use

Total water consumption (KLD) Water recycled (% of total)

2.00 0.00

  

5.2.3: 2025-2026

 Details of Work Proposed during the Year / Measures Planned for the Affected Segment Cumulative Work done / Measures Taken

5.2.3.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)

Nil Nil

 5.2.3.2: Area for Water Storage & Recharge Facility

Area (Ha) Area (Ha)

0.50 0.00

 5.2.3.3: Efforts Made towards Housing for Local Communities

Number of Houses Number of Houses

Nil Nil

 5.2.3.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.3.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil
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 5.2.3.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries Number of Beneficiaries

100 500

 5.2.3.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries Number of Beneficiaries

20 60

 5.2.3.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries Number of Beneficiaries

20 60

 5.2.3.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.3.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries Number of Beneficiaries

10 30

 5.2.3.11: Adoption of ODF

Number of Toilets Built inside the Lease Area Number of Toilets Built outside the Lease Area: Number of Beneficiaries

1 1 150

 5.2.3.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed Number of Swatchata Programmes Held

2 1

 5.2.3.13: Efforts for green energy

Total energy consumption (KWh) Green energy consumption (% of total)

20.00 5.00
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 5.2.3.14: Water & recycled use

Total water consumption (KLD) Water recycled (% of total)

2.00 0.00

  

5.2.4: 2026-2027

 Details of Work Proposed during the Year / Measures Planned for the Affected Segment Cumulative Work done / Measures Taken

5.2.4.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)

Nil Nil

 5.2.4.2: Area for Water Storage & Recharge Facility

Area (Ha) Area (Ha)

0.50 0.00

 5.2.4.3: Efforts Made towards Housing for Local Communities

Number of Houses Number of Houses

Nil Nil

 5.2.4.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.4.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.4.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries Number of Beneficiaries

100 500
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 5.2.4.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries Number of Beneficiaries

20 60

 5.2.4.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries Number of Beneficiaries

20 80

 5.2.4.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.4.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries Number of Beneficiaries

10 40

 5.2.4.11: Adoption of ODF

Number of Toilets Built inside the Lease Area Number of Toilets Built outside the Lease Area: Number of Beneficiaries

1 1 200

 5.2.4.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed Number of Swatchata Programmes Held

2 1

 5.2.4.13: Efforts for green energy

Total energy consumption (KWh) Green energy consumption (% of total)

20.00 5.00

 5.2.4.14: Water & recycled use

Total water consumption (KLD) Water recycled (% of total)

2.00 0.00
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5.2.5: 2027-2028

 Details of Work Proposed during the Year / Measures Planned for the Affected Segment Cumulative Work done / Measures Taken

5.2.5.1: Area to be Developed for Recreation

Area (Ha) Area (Ha)

Nil Nil

 5.2.5.2: Area for Water Storage & Recharge Facility

Area (Ha) Area (Ha)

0.50 0.00

 5.2.5.3: Efforts Made towards Housing for Local Communities

Number of Houses Number of Houses

Nil Nil

 5.2.5.4: Efforts Made towards Providing Transport to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.5.5: Efforts Made towards Providing Healthcare to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.5.6: Efforts Made towards Providing Hygiene & Sanitation to Local Communities

Number of Beneficiaries Number of Beneficiaries

100 600

 5.2.5.7: Efforts Made towards Skill Development Programs to Local Communities

Number of Beneficiaries Number of Beneficiaries

20 80
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 5.2.5.8: Efforts Made to Promote Education & Knowledge Based Initiatives

Number of Beneficiaries Number of Beneficiaries

20 100

 5.2.5.9: Communication Facilities Provided to Local Communities

Number of Beneficiaries Number of Beneficiaries

Nil Nil

 5.2.5.10: Any Other Steps Taken for Improving the Socio-Economic Standard of Local Communities

Number of Beneficiaries Number of Beneficiaries

10 50

 5.2.5.11: Adoption of ODF

Number of Toilets Built inside the Lease Area Number of Toilets Built outside the Lease Area: Number of Beneficiaries

1 1 250

 5.2.5.12: Awareness Program among Mine Workers for Swatchata

Number of Swatchata Programmes Proposed Number of Swatchata Programmes Held

2 1

 5.2.5.13: Efforts for green energy

Total energy consumption (KWh) Green energy consumption (% of total)

20.00 5.00

 5.2.5.14: Water & recycled use

Total water consumption (KLD) Water recycled (% of total)

2.00 0.00

  

5.3: Rehabilitation & Resettlement of Affected Persons

 Particular 2023-2024 2024-2025 2025-2026 2026-2027 2027-2028
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Proposed Number of Project
Affected Persons(PAP)

0 0 0 0 0

Proposed Number of Person
for Alternate Arrangement for

Sustainable Livelihood

0 0 0 0 0

Proposed Number of Person
for Skill Training

5 5 5 5 5

Proposed Number of Person
Likely to get Direct

Employment

5 5 5 5 5

Proposed Number of Person
Likely to get Indirect

Employment

10 10 10 10 10

Proposed Project Affected
Families Skilled and Absorbed

0 0 0 0 0

Proposed Number of Project
Affected Families

0 0 0 0 0
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Chapter 6: Progressive Mine Closure Plan

  

6.1: Status of Land

 Total Area Degraded Total mined out area Reclaimed and Rehabilitated Other Areas Reclaimed and
Rehabilitated

Total area under excavation in the
lease

Area under
Dumps(in hect)

Area under utility
services(in hect)

Area under Stack
yards(in hect)

 Mined out Area
Reclaimed but

not
rehabilitated(in

hect)

Mined outArea
fully

Rehabilitated
from Reclaimed

area(in hect)

Area under Water
Reservoir
considered

Rehabilitated (in
hect)

Stabililized Waste
dump

Rehabilitated (in
hect)

Virgin area under
Green Belt (in

hect)
Area under

mining operation
Mined Out area

in the lease

13.04 1.56 0.94 0.00 0.00 1.56 0.00 0.00 0.00 0.00

  

6.2: Progressive Reclamation and Rehabilitation Plan

  

6.2.1: Backfilling

 Quantity of Waste / Fill Material Available at Site (m³) 75528.00

Availability of Top Soil for Spreading (m³) 0.00

Proposed Spread Area (m²) 1200.00

  

6.2.1.1: Year Wise Proposal

 SI.No Year Pit ID Area (m2) Top RL Bottom RL Estimated Expenditure (₹
INR)

1 2023-2024 PIT1 1200.00 450 433 250000.00
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6.2.2: Water Reservoir

 Average Rainfall of The Area (mm) 0.00

Proposed Area under Water Storage 3.0

  

6.2.2.1: Preparations For Ground Water Recharging

 6.2.2.1.1: Drilling Holes

Year Proposed no of Holes to be Drilled

2023-2024 Nil

2024-2025 Nil

2025-2026 Nil

2026-2027 Nil

2027-2028 Nil

 6.2.2.1.2:Preparation of Course Gravel Bed

Year Proposed Area of Bed (LxW)

2023-2024 Nil

2024-2025 Nil

2025-2026 Nil

2026-2027 Nil

2027-2028 Nil

 Please specify, if others

Nil

  

6.2.2.2: Protective measures (Please specify running meter)

 6.2.2.2.1: Fencing

Year Proposed Fencing Length (m) Latitude(dd:mm:ss.ss) Longitude(dd:mm:ss.ss)
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From To From To

2023-2024 400 23:39:30.50 23:39:34.58 80:34:53.97 80:35:07.39

2024-2025 400 23:39:34.58 23:39:28.20 80:35:07.39 80:35:04.17

2025-2026 400 23:39:28.20 23:39:30.50 80:35:04.17 80:34:53.97

2026-2027 400 23:39:21.69 23:39:16.98 80:34:50.73 80:34:40.62

2027-2028 400 23:39:16.98 23:39:21.69 80:34:40.62 80:34:50.73

 6.2.2.2.2: Retaining Wall

Year Proposed Wall Length (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

2023-2024 400 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19

2024-2025 400 23:39:29.87 23:39:33.63 80:34:57.09 80:35:06.92

2025-2026 400 23:39:21.58 23:39:24.23 80:34:54.06 80:35:10.19

2026-2027 400 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19

2027-2028 400 23:39:21.58 23:39:24.23 80:34:54.06 80:35:10.19

 6.2.2.2.3: Garland Drains

Year Proposed Bund Length (m) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss)

From To From To

2023-2024 400 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19

2024-2025 400 23:39:29.87 23:39:33.63 80:34:57.09 80:35:06.92

2025-2026 400 23:39:21.58 23:39:24.23 80:34:54.06 80:35:10.19

2026-2027 400 23:39:30.58 23:39:34.77 80:35:07.22 80:35:10.19

2027-2028 400 23:39:21.58 23:39:24.23 80:34:54.06 80:35:10.19

  

6.2.3: Green Belt Development
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6.2.3.1: Cumulative work done (upto end of previous block of five years)

 SI.No Total Expenditure Incurred up to Last
Year (INR)

Area Covered (Ha) Number of Plants Survival Rate (%)

1 Nil Nil Nil Nil

  

6.2.3.2: Year Wise Proposal

 SI.No Year Green Belt Location (s) Area Proposed to be
Covered (Ha)

Number of Plants
Proposed

Expected Survival Rate
(%)

Estimated Expenditure (₹
INR)

1 2023-2024 Barrier Zone 0.3786 421 80 21000

2 2024-2025 Barrier Zone 0.3786 421 80 21000

3 2025-2026 Barrier Zone 0.3786 421 80 21000

4 2026-2027 Barrier Zone 0.3786 421 80 21000

5 2027-2028 Barrier Zone 0.3786 421 80 21000

  

6.2.4: Use of Shallow Pits

  

6.2.4.1: Cumulative Work Done (upto end of previous block of five years)

 SI.No Pit ID Work Done Area covered (m²) Total Expenditure Incurred (up to last
five year block) (₹ INR)

1 Nil Nil Nil Nil

  

6.2.4.2: Year Wise Proposal

 SI.No Year Pit ID Total
Area(Ha)

Area
Proposed for
Crops (Ha)

Suitable
Crops

Area
Proposed for
Grass (Ha)

Total
Proposed

Expenditure
(₹ INR)

Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Remarks

From To From To
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1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

6.2.5: Pisciculture

 6.2.5.1: Total Expenditure incurred as on Date (INR) Nil

  

6.2.5.2: Cumulative work done as on Date

 SI.No Pit ID Area (m²) Expenditure (₹ INR)

1 Nil Nil Nil

  

6.2.5.3: Year Wise Proposal

 SI.No Year Pit ID Area (m²) Estimated Expenditure (₹ INR)

1 Nil Nil Nil Nil

 6.2.5.4: Source of Water for Pisciculture Nil

 6.2.5.5: Whether the quality of water has been assessed & found to be suitable for
Pisciculture

Yes

  

6.2.6: Recreational Facility

 6.2.6.1: Total Expenditure Incurred (up to last five year block) (INR) Nil

  

6.2.6.2: Cumulative work done as on Date

 SI.No Pit ID Area (m²) Expenditure (₹ INR)

1 Nil Nil Nil

  

6.2.6.3: Year Wise Proposal
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 SI.No Year Type of
Recreational

Facility

Area Covered (Ha) Latitude (dd:mm:ss.ss) Longitude (dd:mm:ss.ss) Estimated
Expenditure (INR)

From To From To

1 2023-2024 Educational 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00

2 2024-2025 Sports 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00

3 2025-2026 Educational 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00

4 2026-2027 Sports 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00

5 2027-2028 Educational 0.10 23:39:13.50 23:39:16.12 80:35:14.19 80:35:18.56 15000.00

  

6.2.7: Dump Area Stabilization & Development

 SI.No Year Dump ID No of Terraces Average Height
of Terraces (m)

Length of Toe
Wall (m)

Length of
Garland Drain

(m)

Area Stabilized
(Ha)

Method of
Stabilization

Estimated
Expenditure (₹

INR)

No of Check
Dams

1 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

  

6.2.8: Other Form of Reclaiming the Area

  

6.2.8.1: Cumulative work done as on Date

 SI.No Total Expenditure incurred as on Date (INR) Work Done

1 Nil Nil

  

6.2.8.2: Year Wise Proposal

 SI.No Year Work Proposals Estimated Expenditure (INR)

1 2023-2024 Nil Nil

2 2024-2025 Nil Nil

3 2025-2026 Nil Nil
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4 2026-2027 Nil Nil

5 2027-2028 Nil Nil

  

6.2.9: TopSoil Management

  

 6.2.9.1: Cummulative Work Done as on Date

 SI.No Top Soil Generated (m³) Top Soil Utilized (m³) Topsoil Stored (m³) Total expenditure incurred as on date
(₹)

1 Nil Nil Nil Nil

  

6.2.9.2: Year Wise Proposal

 SI.No Year Topsoil Generated (m³) (A) Topsoil Utilized (m³) (B) Topsoil Stored (m³) (A-B) Estimated Expenditure (INR)

1 2023-2024 Nil Nil Nil Nil

2 2024-2025 Nil Nil Nil Nil

3 2025-2026 Nil Nil Nil Nil

4 2026-2027 Nil Nil Nil Nil

5 2027-2028 Nil Nil Nil Nil

  

6.2.10: Tailings Dam Management

 SI.No Year Yearly generation
of Tailing (m³) (A)

Total capacity of
Tailing Pond (m³)

Measures Proposed
for Periodic

Desilting

Yearly Utilization
of Tailing (m³) (B)

Disposal of Tailing
to Tailing Pond

(m³) (A-B)

Tailing Dam Design Structural Stability
Studies

1 2023-2024 Nil Nil Nil Nil Nil Nil Nil

2 2024-2025 Nil Nil Nil Nil Nil Nil Nil

3 2025-2026 Nil Nil Nil Nil Nil Nil Nil
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4 2026-2027 Nil Nil Nil Nil Nil Nil Nil

5 2027-2028 Nil Nil Nil Nil Nil Nil Nil

  

6.2.11: Land Use of Lease Area at the Expiry of Lease Period

 Total Area Degraded Non Degraded
area

Total mined out area Reclaimed and
Rehabilitated

Other Areas Reclaimed and Rehabilitated

Mined Out
area in the

lease

Area under
Dumps(in

hect)

Area under
the Tailing

Dam

Area under
utility

services(in
hect)

Area undistur
bed/virgin

 Mined out
Area

Reclaimed but
not

rehabilitated(i
n hect)

Mined
outArea fully
Rehabilitated

from
Reclaimed

area(in hect)

Area under
Water

Reservoir
considered

Rehabilitated
(in hect)

Stabililized
Waste dump
Rehabilitated

(in hect)

Virgin area
under Green
Belt (in hect)

Rehabilitated
Area under

utility
services(in

hect)

Rehabilitated
Area under
Tailing dam

(in hect)

10.40 0.00 0.00 0.00 9.31 4.59 4.72 2.50 0.00 0.00 0.00 0.00
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Chapter 7: Financial Assurance/ Performance Surety (AREA PUT TO USE)

  

2023-2024 

  Consolidated View of Financial Assurance

 SI.No Particular Area put to use at Start of Year (ha)
(A)

Additional Requirement (ha) (B) Total (ha) (C = A + B)

1 Area under Mining 4.62 0.44 5.06

2 Topsoil stacking 0.00 0.00 0.00

3 Overburden/Waste Dumping 0.94 1.29 2.23

4 Mineral Storage 0.00 0.50 0.50

5 Infrastructure (Workshop,
Administrative Building etc.)

0.00 0.00 0.00

6 Roads 0.06 0.01 0.07

7 Railway 0.00 0.00 0.00

8  Tailing Pond 0.00 0.00 0.00

9 Effluent Treatment Plant 0.00 0.00 0.00

10 Mineral Separation Plant 0.00 0.00 0.00

11 Township Area 0.00 0.00 0.00

12 Others to specify 0.00 0.30 0.30

Total 5.62 2.54 8.16

  

2024-2025

  Consolidated View of Financial Assurance
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 SI.No Particular Area put to use at Start of Year (ha)
(A)

Additional Requirement (ha) (B) Total (ha) (C = A + B)

1 Area under Mining 5.06 0.63 5.69

2 Topsoil stacking 0.00 0.00 0.00

3 Overburden/Waste Dumping 2.23 1.26 3.49

4 Mineral Storage 0.50 0.00 0.50

5 Infrastructure (Workshop,
Administrative Building etc.)

0.00 0.00 0.00

6 Roads 0.07 0.01 0.08

7 Railway 0.00 0.00 0.00

8  Tailing Pond 0.00 0.00 0.00

9 Effluent Treatment Plant 0.00 0.00 0.00

10 Mineral Separation Plant 0.00 0.00 0.00

11 Township Area 0.00 0.00 0.00

12 Others to specify 0.30 0.30 0.60

Total 8.16 2.20 10.36

  

2025-2026

  Consolidated View of Financial Assurance

 SI.No Particular Area put to use at Start of Year (ha)
(A)

Additional Requirement (ha) (B) Total (ha) (C = A + B)

1 Area under Mining 5.69 1.54 7.23

2 Topsoil stacking 0.00 0.00 0.00

3 Overburden/Waste Dumping 3.49 1.68 5.17

4 Mineral Storage 0.50 0.00 0.50

5 Infrastructure (Workshop,
Administrative Building etc.)

0.00 0.00 0.00
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6 Roads 0.08 0.00 0.08

7 Railway 0.00 0.00 0.00

8  Tailing Pond 0.00 0.00 0.00

9 Effluent Treatment Plant 0.00 0.00 0.00

10 Mineral Separation Plant 0.00 0.00 0.00

11 Township Area 0.00 0.00 0.00

12 Others to specify 0.60 0.30 0.90

Total 10.36 3.52 13.88

  

2026-2027

  Consolidated View of Financial Assurance

 SI.No Particular Area put to use at Start of Year (ha)
(A)

Additional Requirement (ha) (B) Total (ha) (C = A + B)

1 Area under Mining 7.23 0.00 7.23

2 Topsoil stacking 0.00 0.00 0.00

3 Overburden/Waste Dumping 5.17 0.00 5.17

4 Mineral Storage 0.50 0.00 0.50

5 Infrastructure (Workshop,
Administrative Building etc.)

0.00 0.00 0.00

6 Roads 0.08 0.00 0.08

7 Railway 0.00 0.00 0.00

8  Tailing Pond 0.00 0.00 0.00

9 Effluent Treatment Plant 0.00 0.00 0.00

10 Mineral Separation Plant 0.00 0.00 0.00

11 Township Area 0.00 0.00 0.00

12 Others to specify 0.90 0.30 1.20

Total 13.88 0.30 14.18
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2027-2028

  Consolidated View of Financial Assurance

 SI.No Particular Area put to use at Start of Year (ha)
(A)

Additional Requirement (ha) (B) Total (ha) (C = A + B)

1 Area under Mining 7.23 0.00 7.23

2 Topsoil stacking 0.00 0.00 0.00

3 Overburden/Waste Dumping 5.17 0.00 5.17

4 Mineral Storage 0.50 0.00 0.50

5 Infrastructure (Workshop,
Administrative Building etc.)

0.00 0.00 0.00

6 Roads 0.08 0.00 0.08

7 Railway 0.00 0.00 0.00

8  Tailing Pond 0.00 0.00 0.00

9 Effluent Treatment Plant 0.00 0.00 0.00

10 Mineral Separation Plant 0.00 0.00 0.00

11 Township Area 0.00 0.00 0.00

12 Others to specify 1.20 0.30 1.50

Total 14.18 0.30 14.48

Grand Total 14.48

    Financial Assurance

  

Financial Assurance 

  

Category A Mining Lease

 Total Area Proposed to be put to use in Amount of Bank Gurantee (Lac INR) Valid till (dd/mm/yyyy) Upload copy of Bank Gurantee as attachment
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hect(Year 1 to 5)

14.48 72.40 31/03/2028 Annexure_Merged.pdf

  

Category B Mining Lease

 SI.No Total Area Proposed to be put to use
in hect(Year 1 to 5)

Amount of Bank Gurantee (Lac INR) Valid till (dd/mm/yyyy) Upload copy of Bank Gurantee as
attachment

1 Nil Nil Nil Nil
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Chapter 8: Review of Previous Proposals (Not applicable for fresh grant)

  

8.1: General

  

8.1.1: Lease Area Utilization

 Sl. No. Type of land use (in ha) Area at the beginning of
the proposal period

Area proposed under
activity

Actual Area utilized in the
proposal period

Deviation Reasons for deviation

1 Mining 4.34 0.29 0.27 -0.02 Due to variation in
demand in market and

covid-19 pandemic
conditions

2 Mineral storage 0.32 5.50 0.00 -5.5 Due to variation in
demand in market and

covid-19 pandemic
conditions

3 Mineral Beneficiation
plant

0.00 0.00 0.00 0 Nil

4 Township 0.00 0.00 0.00 0 Nil

5 Tailing Pond 0.00 0.00 0.00 0 Nil

6 Railways 0.00 0.00 0.00 0 Nil

7 Roads 0.06 0.00 0.00 0 Nil

8 Infrastructure (Workshop,
administrative building

etc.)

0.00 0.00 0.00 0 Nil

9 OB/waste dump 0.00 2.40 0.94 -1.46 Due to variation in
demand in market and

covid-19 pandemic
conditions
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10 Top soil preservation 0.00 0.00 0.00 0 Nil

11 Others 0.00 0.07 0.00 -0.07 Due to variation in
demand in market and

covid-19 pandemic
conditions

12 Total area put to use 4.54 8.43 1.40 -7.03 Due to variation in
demand in market and

covid-19 pandemic
conditions

13 Excavated area reclaimed 0.00 0.00 0.00 0 Nil

14 Waste dump area
reclaimed

0.00 0.00 0.00 0 Nil

15 Undisturbed Area 15.17 6.74 13.77 7.03 Due to variation in
demand in market and

covid-19 pandemic
conditions

Total 19.71 0.00 0.00 0

  

8.1.2: SDF and CSR Expenditures

 Activity Proposals Achievement Deviation Reasons for deviation

Total expenditure incurred for
implementation of SDF at

mine level including
- Environment Protection

- CSR & other welfare
activities in peripheral area

(Explanation: Expenditure is
not over and above the

statutory levies imposed by the
Government; However, THIS

EXCLUDES
CONTRIBUTION TO DMF

& NMET and is over and
above the statutory levies

imposed by the Government.)

10% of Royalty (a) Total Expenditure for SDF
implementation (b)
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CSR (Corporate Social
Responsibility) spending at the
mine level in Proposal Period
(as per Companies Act, 2013

or otherwise)

Nil Nil Nil Nil Nil

  

8.2: Technical Details

  

8.2.1: Exploration

 Particulars Proposals Achievement Deviation Reasons for
deviation

Boreholes Pits Trenchs Boreholes Pits Trenchs Boreholes Pits Trenchs

Number of
Boreholes/ Pits/

Trenches

23 Nil Nil 9 Nil Nil -14 Nil Nil Exploration
under G1

category has
been started

from
25.04.2022 and
is likely to be

complied
during the

present
proposal period

Boreholes
Meterage (If

Boreholes
selected in first

row) (m)

920 651 -269 Exploration
under G1

category has
been started

from
25.04.2022 and
is likely to be

complied
during the

present
proposal period

Grid 100 0 -100 Exploration
under G1
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category has
been started

from
25.04.2022 and
is likely to be

complied
during the

present
proposal period

G Axis
upgradation

during Proposal
Period as per
guidelines of
MEMC Rule

2015)

00 0 0 Exploration
under G1

category has
been started

from
25.04.2022 and
is likely to be

complied
during the

present
proposal period

Area converted
under G1 from

G2/G3

19.71 0 -19.71 Exploration
under G1

category has
been started

from
25.04.2022 and
is likely to be

complied
during the

present
proposal period

  

8.2.2: Mine Development (Opencast/ Underground/ Both/ Dump Mining)

 Particulars Proposals Actual Deviation Reasons for deviation

8.2.2.1: Generation of Ore/Waste While Development

Ore 3400.00 2307.00 -1093.00 Due to variation in demand in market
and covid-19 pandemic conditions
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Waste 0.00 0.00 0.00 Nil

Generated Waste while ROM
recovery

Nil Nil Nil Nil

Dumping Site (For Surface) 2.40 0.94 -1.46 Nil

Removal of waste/ over burden in
cubic meters

196078.00 71882.00 -124196.00 Nil

8.2.2.2: Excavation

Lateral extent 0.47 0.40 Nil Nil

Vertical extent 30.00 25.00 Nil Nil

  

8.2.3: Mining operation: Dump Mining

 Particulars Proposals Achievement Deviation Reasons for deviation

Handling of Material Nil Nil Nil Nil

Waste Generated post recovery Nil Nil Nil Nil

Dumping site for waste Nil Nil Nil Nil

  

8.2.4: Zero Waste Mining 

 Particulars Proposals Achievement Deviation Reasons for deviation

Alternative use / Disposal of Waste
Generated (excluding top soil)

Nil Nil Nil Nil

  

8.2.5: Backfilling

 Particulars Proposals Achievement Deviation Reasons for deviation

Site (Co-ordinates) 0 0 0 -

Area 0.0375 1.56 1.5225 No deviation

Depth 7 15.5 0 -
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Volume Backfilled (CuM) 2625 156444 153819 -

Backfilled Area available for
Reclamation and Rehabilitation

0.0375 00 -0.0375 -

Backfilled Area Reclaimed and
Rehabilitated

0.0375 1.56 1.5225 -

Balance Backfilled Area 0 0 0 -

  

8.2.6: Production of Mineral(s)

 Particulars Proposals Achievement Deviation Reasons for deviation

8.2.6.1: ROM

Opencast 3400.0000 2307.0000 -1093.0000 Due to variation in demand in Market
and covid -19 pandemic conditions

8.2.6.2: Cleaned Ore

Opencast 0.0000 0.0000 0.0000 Nil

Dump Mining 0.0000 0.0000 0.0000 Nil

Recovery from Mineral Rejects or
Tailings

0.0000 0.0000 0.0000 Nil

Total 0.0000 0.0000 0.0000 Nil

  

8.2.7: Handling of Mineral Rejects/ Sub-Grade

 Particulars Proposals Achievement Deviation Reasons for deviation

Generation of mineral rejects

Opencast Nil Nil Nil Nil

Dump Mining Nil Nil Nil Nil

Other recovery Nil Nil Nil Nil

Stacking of mineral rejects/ sub- Nil Nil Nil Nil
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grade mineral (Dump Id)

Blending of mineral reject / sub-
grade

Nil Nil Nil Nil

  

8.2.8: Environment Compliances

 Particulars Proposals Achievement Deviation Reasons for deviation

8.2.8.1: Top soil

Generation Nil Nil Nil Nil

Utilization Nil Nil Nil Nil

Stacking (Dump Id) Nil Nil Nil Nil

Reclamation Nil Nil Nil Nil

Rehabilitation Nil Nil Nil Nil

8.2.8.2: Afforestation (Dumps/Benches/Backfilled Area etc.)

2020 - 2021 315 0 -315 This is an arid region and is not
conducive for survival of plants

,water scarcity is also prevalent in the
area.Further local people and cattle

destroyed the plants however special
precautions will be taken in the

ensuing period.

2021 - 2022 315 0 -315 This is an arid region and is not
conducive for survival of plants

,water scarcity is also prevalent in the
area.Further local people and cattle

destroyed the plants however special
precautions will be taken in the

ensuing period.

2022 - 2023 315 0 -315 This is an arid region and is not
conducive for survival of plants

,water scarcity is also prevalent in the
area.Further local people and cattle
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destroyed the plants however special
precautions will be taken in the

ensuing period.

Nil Nil Nil Nil Nil

Nil Nil Nil Nil Nil

8.2.8.3: Afforestation (Green Belt)

2020 - 2021 30 0 -30 This is an arid region and is not
conducive for survival of plants

,water scarcity is also prevalent in the
area.Further local people and cattle

destroyed the plants however special
precautions will be taken in the

ensuing period.

2021 - 2022 30 0 -30 This is an arid region and is not
conducive for survival of plants

,water scarcity is also prevalent in the
area.Further local people and cattle

destroyed the plants however special
precautions will be taken in the

ensuing period.

2022 - 2023 30 0 -30 This is an arid region and is not
conducive for survival of plants

,water scarcity is also prevalent in the
area.Further local people and cattle

destroyed the plants however special
precautions will be taken in the

ensuing period.

Nil Nil Nil Nil Nil

Nil Nil Nil Nil Nil

Construction of check dams Nil Nil Nil Nil

Construction of Garland Drain (in
meter)

Nil Nil Nil Nil

Construction of Retaining Walls (in
meter)

Nil Nil Nil Nil
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8.2.8.4: Tailings

Generation Nil Nil Nil Nil

Utilization Nil Nil Nil Nil

Disposal Nil Nil Nil Nil

  

8.3: Socio-Economic Review

  

8.3.1: Rehabilitation & Resettlement for Project Affected People

 Particulars Proposals Achievement Deviation Reasons for deviation

No. of Project Affected People
(PAP)

Nil Nil Nil Nil

%age of PAP for whom alternate
arrangements made for sustained

livelihood

Nil Nil Nil Nil

% of project affected families given
employment

Nil Nil Nil Nil

% of project affected families who
have been skilled by the lessee and
absorbed (% of total employment

given to affected families)

Nil Nil Nil Nil

8.3.2 : Grievance Redressal

 Grievances Received Nil Nil Nil Nil Nil

Grievances Redressed

  

8.3.3: Welfare and socio-economic development programs for local communities
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Particulars Nil Nil Nil Nil Nil

8.3.3.1 Support for Drinking Water & Agriculture

No. of Water Storage Tanks
constructed

Nil Nil Nil Nil Nil

Drinking Water Facilities
provided (Bore wells/ Pumps

etc.)

Nil Nil Nil Nil Nil

Irrigation Support provided
(Canals/ Pumps etc.)

Nil Nil Nil Nil Nil

No. of Water tanks De-silted Nil Nil Nil Nil Nil

Water Treatment facilities
provided (A/NA)

Nil Nil Nil Nil Nil

Amount of Water treated (in
kL) (if selected A in above)

Nil Nil Nil Nil Nil

8.3.3.2 Support to Health & Medical Services

No. of persons identified from
Occupational health diseases

Nil Nil Nil Nil Nil

No. of Health Camps/
Medicine Camps Organized

Nil Nil Nil Nil Nil

8.3.3.3 Support to Skill development & Education

Vocational Training Provided/ Support Provided

No. of employees undergone
Vocational training

Nil Nil Nil Nil Nil

No. of other persons
undergone Vocational training

Nil Nil Nil Nil Nil

Number of Literacy &
Education Camps held/

Supported

Nil Nil Nil Nil Nil

8.3.3.4 Support to Transportation Services & Infrastructure

Expenditure on Transportation
Services & Infrastructure

Nil Nil Nil Nil Nil
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Road development (m) in the
peripheral area (not lease area)

Nil Nil Nil Nil Nil

No. of Public transport support
provided (Ambulance/Buses/

School Vans etc)

Nil Nil Nil Nil Nil

8.3.3.5 Swatchata Programs: Creating/providing sanitation and healthy condition in and around the mine area

Adoption of ODF within mining lease area

No. of Toilets built in the
Lease Area

Nil Nil Nil Nil Nil

Adoption of ODF in nearby villages

No. Of Toilets built in the
villages

Nil Nil Nil Nil Nil

Provision for greenage recreational facility (Within Lease Area/ Outside)

Recreational Area Type
(Picnic Spot/ tracks/Park Etc)

Nil Nil Nil Nil Nil

Area covered (For within
Lease Area only)

Nil Nil Nil Nil Nil

Awareness program among Mine workers for Swatchata

No. of Swatchchta
Programmes held

Nil Nil Nil Nil Nil
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 Chapter 9 : Impact Assessment (NA)
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Chapter 10: Annexures

  

1. Upload Document 

  1.1 Upload Document

 SI.No. Title Is Upload Document (only pdf allowed)

1 Letter of Intent /Letter of lease grant Nil Sanction_letter.pdf

2 Copy of lease deed executed Nil Lease_deed_executed.pdf

3 Copy of Declaration of Owner/Nominated
Owner in case of Company/partnership firm

Nil Nom_Owner_Decla.pdf

4 ID & Address Proof of Owner/ Nominated
Owner

Nil Photo_ID KCJ.pdf

5 Copy of Environment and Forest Clearence,
Consent to Establish, Consent to Operate

Nil EC_with_CTO.pdf

6 Copy of Registration of Company
(RoC)/Partnership firm (Registration) & Deed

Nil Company_Articleship.pdf

7 Consent letter for Qualified Person Nil Consent_letter.pdf

8 Experience & Qualification Details of
Qualified Person

Nil QP_CERTIFICATE.pdf

9 Certificate from QP Nil Nil

10 Copy of Bank Guarantee Nil New_Bank_Guarantee.pdf

11 Copy of Performance Surety Nil Nil

12 Copy of MDPA (as applicable) Nil Nil

13 Exploration details Nil Ann_12_Exploration_details_&_BH_Coordinat
es.pdf

14 Copy of feasibility Report Nil PFR.pdf
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15 Copy of Study reports conducted as per Para
4.3.1

Nil Ann_9_Copy_of_all_study_reports_&_UT's.pd
f

16 Chemical and Mineralogical analysis report Nil Chemical_analysis_&_Weight_percentage.pdf

17 Any other Report or Certification as required
in the submitted Document.

Nil Ann_14_merged_(1).pdf

18 Copy of Scale relaxation approval granted(if
applicable)

No Nil

19 Mineral processing flowsheet with stage wise
recovery

Nil Nil

20 Any Other Yes Ann_19.pdf
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Chapter 11: Plates (OC)

  

1. Upload Document 

  1.1 Upload Document

 S.N. Title Is Upload Document

1   Lease sketch plan; Nil KEY_LOCATION_KHASHRA-Model.pdf

2   Surface Plan (.KMZ format)(Georeferenced);
A statutory plan as per MCDR, 2017. The Plan

should be submitted showing different color
codes for:(1) Active Pits & Excavation area(2)

Excavated area reclaimed & rehabilitated
(3)Active dumps (4) Stabilized & rehabilitated
dump area , (5) Green belt (6) Mineral Stacks

(7) Utilities such as plant, buildings etc (8)
Lease boundary along with other details.)

Nil surface_plan_.kmz

3   Surface Geological Plan of the lease (.KMZ
format)(Georeferenced); The Plan should be
submitted showing different color codes for :

(1) Lithological/Geological Occurance (2) Area
under G1,G2,G3 & G4 (3) Active pits &

Excavation area (4) Dump Area (5) Mineral
Stacks (6) Lease boundary along with other

details.)

Nil surace_geological_plan.kmz

4   Surface Geological sections (in Pdf format);
Geological sections with different color coding

depicting all the features shown in Surface
Geological Plan. )

Nil SURFACE_GEOLOGICAL-Model.pdf

5   Five year Production and Development plan
(.KMZ format)(Georeferenced); The Plan

should be submitted showing different color
coding for: (1) Active Pit and Excavation area ,

Nil five_year.kmz
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(2) Year wise excavation proposal for year I to
V ( (3) Active dump and yearwise dump

proposal for year I to V (4) Year wise Dump
working proposal for year I to V (6) Lease

boundary (with reference to chapter 4) along
with other details.)

6   Five year Production and Development
sections (in pdf fromat); Year wise excavation

and dumping proposals with different color
coding depicting all the features as shown in the

Five year Production and development plan.)

Nil FIVE_YEAR-Model.pdf

7   Progressive Mine Closure Plan (.KMZ
format)(Georeferenced); The Plan should be

submitted showing different color coding for :
(1) Yearwise excavated area Reclaimed &
rehabilitated for year I to V (2) Year wise

dump area to be stabilized and dump area to be
rehabilitatd for year I to V (3) Year wise Green
area proposed from year I to V.(4) Any other

reclamation and rehabilitation measures
proposed.(5) Lease boundary ( with reference

to chapter 6) along with other details.)

Nil pmcp_plan.kmz

8   Progressive mine Closure sections (in pdf
format); Year wise Progressive mine clouser

sections showing all the yearwise reclamation,
rehabilitaion proposals as depicted in the

Progessive mine clouser plan.)

Nil PMCP_PLAN_&_SECTION-Model.pdf

9   Conceptual Plan (.KMZ
format)(Georeferenced); The Plan should

depict the staus of lease area as envisaged at the
end of life of Mine showing all the details.

Status of land use shall be depicted by different
color coding.)

Nil CONCEPTUAL_PLAN.kmz

10   Conceptual Sections (pdf) format; Nil CONCEPTUAL_PERIOD_PLAN_&_SECTI
ON-Model.pdf

11   Geo referenced Cadastral Plan; Duly certified
by the State Government)

Nil KHASRA_DGPS.pdf
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12   Financial Assurance Plan (KMZ); Nil FAAP_PLAN.kmz

13   Environmental Plan (.KMZ
format)(Georeferenced); As per MCDR, 2017

indicating all the details.)

Nil ENVIRONMENT_PLAN_500-Model.pdf

14   Any other plan/section as deemed necessary
by approving authority;

Yes combine_pdf.pdf

15   Five Year Production and Development
sections (in pdf format);

Yes FIVE_YEAR_PRODUCTION_AND_DEVEL
OPMENT_SECTIONS.pdf

16   LEVEL WISE SLICE PLAN; LEVEL WISE
SLICE PLAN (PDF FORMAT IN VISIBLE

SCALE))

Nil Nil
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Chapter 11 : Plates(UG) : NA

Esigned by: RO
Date: 07/03/2023 04:15:38 PM

Powered by TCPDF (www.tcpdf.org)
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Google timeline images and maps indicating mining lease boundary  

 

Comparison of Khasara in Bhuabhilekh Portal and Google Earth Imagery 

 

Mining Lease area demarcated as per EC specified coordinates & DGPS survey  
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Google Image dated 23.04.2014 Google Image dated 22.04.2016 
 

 

Google Image dated 13.03.2017 Google Image dated 23.10.2018 
 

 

Google Image dated 03.03.2020 Google Image dated 13.04.2024 
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P ft=;f,^.6-t1or'"'

ty* J*"-A-ars

FY -Year
Prodution ln

MT

3342L820L6-20t7
2017-2018 365038

20L8-20L9 409101

20!9-2020 373625

2020-202L 379804

202L-2022 444948

2022-2023 482984

2023-2024 4756L8

2024-2025 500389

2025-2026 380543
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